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LEGISLATIVE ASSEMBLY.

Monday, 28th January, 1929.

ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE
MEMBERS OF THE LEGISLATIVE ASSEMBLY.

H. E. the Viceroy: Mr, President and (Gentlemen, when I appointed
this date for the beginning of your session, my intention was to appoint
the samc date for the beginning of the session of the Council of Btate
in order that I might be able to-day to address both Chambers. It was,
‘however, pointed out to me that in the Delhi session, mainly owing to
the fact that the Council of State has no part in the voting of supply,
the burden of work which falls on the Members of the Council of State
is considerably lighter than that which falls upon the Assembly, and that
it would not therefore be convenient to summon the two Chambers to
begin their labours simultaneously. I have, therefore, been constroined,
on this occasion, to confine my address to Membera of this Chamber,

For the past two months we have all laboured under the burden of
a grave anxieby, owing to the prolonged illness of the King-Emperor;
‘but, by the mercy of Providence, recent news shows that His Majesty’s
progress has been steadily maintained, and we may now reasonably hope
that he is on the highway to complete recovery. The universal sympathy
that has gone out to the Royal House, and particularly to Her Majesty
‘the Queen, during these dark days, has shown in striking fashion how
seourely King George the Fifth, by devotion to duty and personal thought
for all hig people, has enthroned himself in their hearts. They will continue
‘to pray that for many years he may be spared to rule over them and
guide their destinies.

In the interval that has elapsed since vour last session, India has lost
¥wo notable sons. the one a Member of my Council, and the other &
Prominent Member of this Assembly,

(1) A
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Though they differed in much, they resembled one snother in the
extent to which they were able to attract to themselves the affection
of many outside the circle of their political associntes. Of Mr. Das T
can tpeak from the close personal knowledge that came from our work
together, and which gave me ample opportunity of observing the high-
and selfless principles by which his life was guided A firm friend and’
o wise counsellor, his death is to me a great personal loes.

Of Lala Lajpat Rai I can orly spesk from the standpoint of n far
less intimate relationship. It fell to him to play a prominent part in:
the political life of his country, but there were qualities in him that led:
many who dissented most sharply from his political opinions, to forget
much of their dissent in a genuine appreciation of a very human personality,

- \Honourable Members will recollect that, after a conference of leaders
in this House 'last September, a Resolution wus passed recommending
the setting up of a separate establishment for dealing with the business
of this Assembly. That Resolution was of the nature of a compromise
which, while not going so far as your President desired, went rather
further than the proposals which my Government had already submiited
to the Becretary of State. Having regard to the support which the:
Kesolution received from all quarters of the House, my Government
decided to acocept it with certain additions, which were imposed by the
fuct that this Hopse had invited the Governor General to take the new
Department into his portfolio. It wag understood that, in so doing, it
was the genernl wish of the House, in conformity with the Standing
Orders, that the administration of this Department by the Governor
General should be deemed to be non-controversial. That being so, it
appeared desirable that the Governor General, in the administration of
the new Department, should be clearly placed in a position where no-
controversy could arise. For this resson we have amplified the scheme
of the Resolution by providing for recourse to the Public Service Com-
mission in 8all cases in which the exercise bv the Governor (ieneral of
his powers as head of the Department might at any time bring him into
conflict with the President or with the Assembly. 'The same protection
hag also, for equally good reasons, been conferred, with hig consent, on
the President.

The drafting of statutory rules to regulate the conditions of service in
the new Department now set up will necessarily take time, but good pro-
gress has slready been made in this task.. Meanwhile the Becretary of
State has given his consent to the introduction of the scheme on a
temporary basis, .

As Member in charge of the new Department T would ask the House:
to be indulgent while the Department is in its infancy, and not to expect
it to attain its maximum degree of efficiency from the first days of its
inouguration. There are indeed still some gaps in its complement; but
with a view to reducing these inconveniences. the Legislative Depart-
ment. has made a temporary loan of the services of some of its members
while the President is looking for suitable vecruits. The new Department,
T hope, starts with the goodwill of all sections of the House, and though,
as I have said, the conclusion reached does not represent sl that_t
President, or perhaps some sections of the House, would have desired
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1 think we may nevertheless generally congratulate ourselves upon tho
outcome of our discussions,

In external affairs everything has been dwarfed by the upheaval in
Afghanistan. Of the drama that hag unfolded itself during. the last few
months in Afghanistan I shall say nothing save this, that the policy of
Government is and has throughout been one of scrupulous non-intervention,
and it is ow earnest hope that there may be an early restoration of peace
and order throughout the length and breadth of that country, and that
India may sgain have on her north-western border a peaceful, strong and
united country for her neighbour. During this eritical time we in India
could not but be proud of the gallant bearing of the British Legation,
of the firm control of our tribes by the frontier administrations, and of
the fino work accomplished by the Royal Air Force over the evacuation
of women and children from Kabul.

In South Africa, our first Agent, Mr. Sastri, to-day relinquisheg charge
of his office and starts on his return voyage to India. By his services
to his ocmpatriots in South Africa and to the promotion of friendly rela-
tions between India and the Union, he has secured a high place for
himself in the history of the two countries ag a successful ambassador
of India and has laid India under a great debt of gratitude. He has left
a high standard of statesmanship for his successor to maintain; but I am
sure that Sir K. V. Reddi carries with him to his new duties the confi-
dence and good wishes of this House, not less than those of the Govern-
ment of India.

The House is aware that last year His Majesty’s Government appointed
a Commission to report on future policy in regard to Eastern Africa.
‘'he Report has just been published and will require mature consideration,
My Government, however, is fully alive to the importance to Indian
interests of the decisions which His Majesty’s Government may eventually
decid:: to take in this connection, and I am glad to be able to inform
you that His Majesty's Government have agreed that, before any decision
is tuken, they will give the fullest consideration to the views of the
Government of India on all matters affecting India. The Governor of
Kenvu, moreover, for the purpose of discussion on the Report, has, with
the approval of the Becretary of State for the Colonies, offered to appaint
temporarily to the public service in Kenya, with a seat on the Executive
Council, an officer of the Indian Civil Bervice who will be nominated by
myself. In order to ascertain the judgment of enlightened public opinion
on thess matters I have asked the Honourable 8ir Muhammad Habibullah
to convene the Emigration Committee of the two Houses of the Indian
Legislature at the earliest possible date this session, with the purposc
of eliciting their views and practical suggestions. I do not doubt that
my Government will derive great valuc from these digcussions.

Since I1last addressed the House, the Report cf the Royal Commission
on Agriculture in India has been published, and, as Honourable Mombers
know, a Ccnference of provincial representatives asscmbled in Simla last
Qctober to discuss the more important proposals contained in it. The
deliberations of the Conference revealed a unanimous desire for progress,
and though time is doubtless required for action over so wide a field,

| A2
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the fact that public attention has been thus focussed upon this all-
important branch of national activity will bring real encouragement to
all who have the imagination to see what it means in the life of India.

The bulk:- of the work on the Commission’s recommendations must,
under the existing constitution, fall to the provinces. But for some the
responsibility rests primarily on the Government of India. Of these,
the most important concerns the establishment of a central organisation
for research purposes, and this proposal, after discussion with provinoial
representatives, my Government have decided to adopt. The dutieg of
the ncw Couneil of Agricultural Research will be to promote, guide and
co-ordinate research throughout India; to train research workeras by means
of scholarships; and to collate and make available information on research,
and on agricultural and veterinary matters generally. Ag to the structure
of this body, we propose to modify in some respects the recommendations
of the Royal Commission. Our proposal is that its chief component parts
rhould be, firstly, a Governing Body—the principal executive organ of the
Council—presided over by the Member of the Governor General's Council
in charge of Agriculture, and comprising 17 other members, of whom two
will be chosen from the Legislative Assembly and one from the Council
of Btate, and nine will be nominated by the Governments of the nine
major provinces; and, secondly, an ndvisory council of 30 members, whose
function will be to give expert advice io the Governing Body, and submit
for its approval programmes of research inquiry. In addition to these
two bodier, it is hoped that the major provinces will establish committees
to work in close co-operation with them.

As regards finance, we propose to substitute, for a lump grant of
Rs. 50 lakhg which the Commission favoured, a lump grant of Rs. 25 lakhs
to be paid in instalments, supplemented by annual recurring grants of
Rs. 7.25 lakhs, These sums will vest in the Governing Body, who will
consider all proposals for research, sanction expenditure, and allot funda
to meet it.

It is my sincere hope that the organisation which I have outlined will
roceive whole-hearted support from this House and will, before long, start
upon its labours which will surely be to the lasting benefit of India’s
agricultural millions,

The House will be glad to learn that a generous offer has been made
by the four Dominions of Canada, Australia, South Africa and New
Zealand, to present to the Capital of India four stone pillars, on the model
of the famous Asoka columns. My Government have gratefully accepted
thie gift, which will fittingly symbolise the common loyalty of the Empire
to the Person and Throne of His Majesty the King-Emperor.

The past year has been marked by a series of labour troubles, which
we have all witnessed with deep concern. The tale of loss and suffering
involved by them need not be retold here, and we are more immediately
roncerned to devise means by which such profitless disputes may be avoided.

1 have on more than one recent occasion appealed to labour to follow
wiser counsels for the future, and to employers to prove their determination
to leave their employés no justifiable ground for complaint. If hoth
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parties ean combine to establish eloser relations with each other and to
develop the organisation for settlement of points of difference before they
reach the stage of conflict, we may face the future with confidence and
Government is anxious to do everything in their power to encourage and
asgist such efforts. In the Trade Disputes Bill, which is now before the
Legislature, we have provided for the establishment of courts of inquiry
and boards of conciliation which may be called into play if disputes get
beyond the stage of mutual arrangement, The proposals of Government
in this connection, and in the other parts of the Bill, which aim at the
protection of the publie in certain circumstances from the consequences
of labour disputes, will shortly come before you, and I trust that wisdom
will guide your decisions in regard to them.

But these proposals will not in themselves reach the root of the imatter.
I have long felt that the best way to secure the advantage both of em-
ployers and employed is for Government to undertake a review of the
conditions under which labour works, and to lend such help as it can in
the removal of legitimate grievances. This question has for some time
been under the earnest consideration of Government, and I am now able
to say that His Majesty has approved the appointment of a Royal Com-
mission during the course of the present year to undertake such an inquiry.
Our intention is that the scope of the inquiry should be wide and that it
should, with due regard to the economic position of industry in this
country, explore all aspects of the problem affecting the conditions under
which industrial labourers work. The personnel of the Commission has
not yet been settled, but we shall use every endeavour to ensure that it
is representative. I am pleased, however, to be able to say that we have
secured the services as Chairman of Mr. Whitley, lately Speaker of the
- House of Commons, who has been in intimate touch with labour problems
in England, and is widely kmown for his association with the establish-
ment of the Councils which bear his name.

The announcement which I have just made will, I am confident, be
generally welcomed. The conclusions of such a Commission will be of
the greatest interest mot only to India but to the whole industrial world.
We may hope that they will provide us with a basis for future legislation,
materially affecting India’s industrial future, and it is essential therefore
that the inquiry should be as thorough and the personnel as strong as it
is possible for us to make it.

But there is a yet more serious side of these industrial troubles on
which I feel it my duty to touch. While every allowance must be made
for the genuine grievances which the labouring classes feel, there can be
no doubt that the unrest of the past year has been due in no small
mensure to the activities of certain persons, whose end is rather to promote
anti-soeial purposes than to secure betterment of the workman’s lot. The
disquieting spread of the methods of communism has for some time been
eausing my Government anxiety. Not only have communist agents from
abroad promoted a series of strikes in the industrial world, but the pro-
gramme which they have openly set before themselves include undisguised
attacks on the whole economic structure of soeiety.  All classes alike
are thnea.tened by the spread of these doctrines, and no Government can
afford to ignore this insidious danger. Last session my Government placed
before you a measure nimed at the agenta from outside India who have
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been engaged in this mischicvous work, but by a:}&rrrz\;ul‘l!'::rg;l;;h:c;‘;;“l‘:x
was rejected. The unticipations on which my Governme o oo boon
been justified. The object of sprending communist 1deuas o
steadily pursued, and communist methods have been x:egulurl}r employed.
We have watched in the great city of Bombay the industrial lsbouring
population brought into u state of great unsettlement, excited, prone to
violence and often deaf to resson, while in Calcutta we huve seen a strike,
which sppeurs to have no clearly reasoned basis, indefinitely prolonged.
These facts are only symptomatic of a more general movement, of which
many here have direct experience, and accordingly my Government have
decided to place before you once more the proposals for dealing with com-
munist agents from abroad, which were under discussion last session, and
further to include in the messure power to forfeit or control remittances
of money from communist sources sbroad, which are not without a very
appreciable influence on the activities of the communists in this country

and their ability to promote and prolong for their own ends these indus-
trial troubles.

i

I must now address myself, Gentlemen, to some of the broader fea-
tures of the political situation. I am not concerned to-day to discuss the
question whether, as somc Honourable Members think, His Majesty’s
Government were ill-advised in deciding to recommend to His Majesty
the appointment of a Parliamentary Commission, or whether, as I think
and have more than once said, those were ill-advised who have chosen to
adopt a policy of boycott. Although those who followed this course have
thus, as I believe, deprived themselves of an opportunity, of which others
have availed themselves, to influence the evolution of India’s political
future, each of these questions has now become & historical fact, which
the historian will weigh with fuller knowledge, and it may be with more
impartial judgment, than we can bring to bear upon them. But whatever
may be our attitude on these matters of acute and violent controversy,
it would be both unwise and unfortunate to allow them to blur the glasses
through which we must try to see the future.

We meet not long after the conclusion of many important meetings,
held at the close of last year, and this is not the occasion for me to
attempt finally to appraisc action taken and words used in the heant of
controversy or under the stress of a ecritical occasion. It would seem
cevident, however, that what all people must desire is a solution reached
by mutual agreement between Great Britain and India and that, in present
circumstances, the friendly collaboration of Great Britain and India is &
requisite and indispensable condition to obtain it. On the one side it is
ag unprofitable to deny the right of Parliament to form its free and deli-
berate judgment on the problem, as it would be short-sighted of Parlinment
to underrate the importance of trying to reach a solution which might
carry the willing assent of politien]l India. And it is at this stage, while
we can still have no means of knowing how these matters may emerge
from the Parliamentary discussions, that it is proposed to destroy all
hope of peaceful and orderly progress towards agreement, mnless, by a
fixed date in time, Parliament should have accorded its approval to a
particular solution, the result no doubt of earnest effort to grapple with
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an oxceedingly complox problem, and as such entitled to serious considera-
tion, but one which important sections of opinion in India have not
acoepted, and which was reached through deliberations in which Parlia-
ment had no part or voice. Such procedure savours rather of intolerance
and impatience than of the methods of responsible statesmanship, and
would reduce Parliament to being a mere registrar of the decisions of other
persons. That position of course is one that in justice to its own obliga-
tions Parliament could never nccept.

1 eannot predict any more than any Honourable Member here, when or
in what form the report from those whom Parliament has charged with
the duty of inquiry may be drawn, or whether further inquiry into specific
‘subjects may thereafter be found necessary. In any case we may assume
that His Majesty’'s Government will, as indeed has always been contem-
plated, desire to subject any proposals that it may then be disposed to
make to full discussion with, and the criticism of, those persons, whether
oﬁ]icia]; or unofficial, who may bo best qualified to contribute to the ultimate
-solution.

In a situation therefore that must call essentially for qualities of con-
fidence on both sides, and for free exchange of opinion on terms honourable
to all, T see very clenrly that nothing but harm can flow from s threat
that, unless a particular condition is fulfilled, which I believe to be
mechanically impossible of fulfilment from the outset, an attempt will be
made to plunge the country into all the possible chaos of civil disobedience. °
It is quite certain that no discussions of any kind can promise the least
‘hope of success, when either party to them approaches the task in the
gpirit of hostility and suspicion from which such an ultimatum springs.

I recognise that although many leaders and schools of political opinion
in India will refuse to walk along the dangerous paths of non-co-operation,
‘many of them openly profess distrust of the attitude of Great Britain
towards this country. They say, snd would have others believe, that
hitherto Great Britain has given no sufficient proof of her intention to
fulfil the pledge that Mr. Montagu gave on behalf of His Majesty’s Gov-
ernment in 1917, and that Great' Britnin is secking to forget or deny the
high policy there enshrined.

In conditions more favourable to cool judgment, 1 suppose that most
persons would admit that British Indin, as we find it to-day, is & British
creation, and that it is the British power which has, during the last
-century, held together its constituent parts. If this centripetal influence
is immediately or too suddenly withdrawn, is it wholly unreasonable to
fear that some nt, any rate of the parts might fly asunder, and the dream
of a strong united Indin, n nation among the nations of the world, as we
may spenk of the British or American nation, would vanish and be des-
troyed? Anxious as I am to see the realisation of this dream, T can
hardly hope that any words of mine may suffice to disperse the black cloud
of unwarranted mistrust that has enshrouded so much of Indian political
thought. But I tell this Assembly again, and through them India, that
the declaration of 1917 stands, and will stand for all time as the solemn
pledge of the British people to do all that can be done by one people to
assist another to attain full national political stature, and that the pledge
80 given will never be dishonoured. And, as actions are commonly held
more powerful than words, T will add that T should not be standing before
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vou here to-day as Governor General, if I believed that the British people
had withdrawn their bhand from that solemn covenant.

Those therefore who preach that a new generation has arisen in England
which seeks to explain away the significance of the 1917 declaration, are,
consciously or unconsciously but not the less really, misrepresenting the
purpose of Great Britain, and poisoning the wells by which the common
life of India and Great Britain is supported and sustained. If there are
Indians who are thus tempted to mistrust Great Britain, there are no
doubt many in Great Britein, resentful of what they well know to be
an unfounded and ungenerous accusation, who may mistrust some of those
who speak for India. But if we are thus tempted in the 20th century, I
koow that both India and Great Britain will be judged in the 21st by
the degree to which they have refused to lose faith in one another. Gentle-
men of the Assembly, though we may differ on all other issues, let us not
roadily or lightly impugn the good faith of one another, for that is to
destroy the very foundation of all hope of better things.

I would add one or two observations of more personal kind. Whoever
holds the position of Vieeroy and Governor General of India is bound,
through his Office and conscience, by a double duty. He is under the
plain obligation of seeing that the King’'s Government in India is carried
on, with due respect for the law, and in this sphere he may at any time
be confronted with issues that are more far-reaching than ordinary political
controversy, and that are indeed fundamental to all society. Respect for
law is an attribute cf civilisation painfully and hardly won, and a society,
which 1acks it carries within itself the seeds of its own dissolution. Those
therefore who can guide public opinion in this country are doing no service
to India if they accustom her to think lightly of disobedience to constituted
suthority, whatever the title by which such disobedience may be deseribed.

But in another and not less important capacity the Viceroy and
Governor General stands as intermediary between India and Great Britain,
and as such will constantly endeavour to interpret as faithfully as he may
the hopes, the feelings, the desires of the Indian people to those who may
from time to time compose His Majesty’'s Government in Great Britain,
and, if I may quote words which are used in connection with another
office in the British Constitution, ‘‘to beg His Majesty’s Government ever
to place the most favourable construction upon all their preceedings’’.

That duty I have striven, and shall strive, to fulfil to the best of my -
ability; and it is, gentlemen, because the smooth adjustment of these
different functions, imposed on a single individual, does not lie with me
alone, that I have tried to draw frankly the broad outlines of the present
situation as T see them. I have desired so far as I could to employ no
language which might needlessly offend the feelings of those who take a
different view. For I long, as for nothing else, to see the political life
of India move down orderly channels to its full term of natural develop-
mont. And to achieve that end we all have our own work to do. On
each one of us, in our several spheres, in this Assembly and outside, the
time and the subject lay very heavy responsibilities, and it is my most
oarnest prayer, for you and for myself, that under God’s guidance we may
be permitted, during the time that lies before us, to help one another in
their discharge. '



The Assembly met in the Assembly Chamber of the Council House in
New Delhi at Twelve of the Clock, being the first day of the Fourth
Bession of the Third Legislative Assembly, pursusnt to B. 63D(2) of
the Government of India Act. Mr. President (the Honmourable Mr.
Vithalbhai Javerbhai Patel) was in the Chair,

MEMBERS SWORN:

The Honourable Sir George Ernest Schuster, K.C.M.G., C.B.E., M.C,
(Finance Member);

Lala Hans Raj, M.L.A. (Jullundur Division: Non-Muhammadan);

Mr. V. Panduranga Reo, M.L.A. (Madrss: Nominated Official);

Mr. Hubert Arthur Sams, C.I.LE., M.L.A. (Director-General, Posts
and Telegraphs);

Mr. Frederick William Allison, M.L.A. (Bombay: Nominated Official);

Rai Amal Krishna Mukharji Bahadur, M.L.A. (Bengal: Nominated
Of'icial) ;

Mr. Joseph Charles French, M.L.A. (Bengal: Nominated Official);

Mr. Michael Keune, C ILE. M.L.A. (United Provinces: Nominated
Oflivial) ;

Mr. Henry Louis Stevenson, M.L.A. (Burma: Nominated Official);

Mr, Willinm Alexander Cosgrave, M.L.A. (Assam: Nominated Official);

and
Mr. Kodikal Sanjiva Row, M.I..A. (Finance Department: Nominated
Official).

QUESTIONS AND ANSWERS.
t1x

t2.*
Pay oF Tracaxrs oF THR GovrRrNMENT Hiar S8crooL, DELAI

3, *Maulvi Muhammad Yakub: (z) Will Government be pleased to
state for how many years the present incumbent of the post of the Head
Mnster, Government High School, Delhi, hag been in this post?

(b) Will Government be pleased to give the names of the teachers
in the Government High Bchool, Delhi, who are drawing the maximum
ray according to their present grade?

(c) Is it a fact that all the senior teachers in the Government High
School, Delhi, except one Mr. Inavat-ur-Rahman, have reashed the maxi-
mwum pay according to their grade?

Mr. G. 8. Bajpai: (¢) Since 1st September, 1923.

(b) A statement giving the information required is laid on the table.

_(c) No. There is no recognised division of teachers into ** senior "’ and
““ junior . Of the 21 assistant masters on the staff, five have reached
the maximum of their scale of pay, the others have not.

t For this question and its answer, ses at the end of starred questions for the day.
(9)
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JTames of Teachers in the (Government High Sehool, Drelhs,

Statement qiving the Hig
oho @ Pay according to their GTade,

acho are drawing the maeimim

L. Raghbir Chand,
L. Ram Charan Das,
L. Zorawar Chand,
L. Kidar Nath, and
Pandit Brabm Dutta.

KX AMINATION RESCLTS OF THE PuPILs oF TE GOVERNMENT HiaH ScnooL,
DgLur C
4. *Maulvi Muhammad Yakub: (¢) Will Government be pleased to
lay on the table a statement showing the result of the Matriculation
Examination of the Government High School, Delhi, for the l;lat seven
Aenrs? N
(b) What was the position in the order of merit of this Bchool ag com-
pared with other schools of Delhi Provinee in 1928:
(i) Matriculation Examination,
(ii) Head Masters’ Association Fxamination?
(c) Is it a fact that the percentage of passes is decreasing every year?
(d) If the answer to (¢) is in the affirmative, will the G‘ov_c'mrnent. be

pleased to give the reasons therefor? N

(¢) Are Government prepared to consider the desirability ‘of transferring
tho Head Master and the senior teachcess of this Sehool whohaviy bheen
working there o leng time and who are residents of Delhi? .

Mr. G. 8. Bajpal: The information asked for is being collected and will
be supplied to the Honourable Member in due course.

Dvries or rtHe Heav Masrer, GoverNmeNT Hian S'r!t-mt.m. DrLnt.
5. *Maulvi Muhammad Yakub: (a) With reference to the nnswer given

to the starred question No. 427, dated 14th March, 1928, will Goverpment
be pleased to lay on the table the result of the enquiry instituted by the
Government with rogard to the additional dutics of the Head Mastor, Gov-
ernment High School, Delhi? o o

(b) Is it & fact that Lalas Suraj Bhan and Kunj Behari Lal, Govern-
ment High Schonl, Telhi, take the classes assigned to the Head ‘Master
and that it is seldom that the Head Master himself, owing to his person-
ol engngements, takes his classes? . :

Mr. G. 5. Bajpai: (a) Government are informed that the perfarmance
of the additional duties mentioned by the Honourable Member ‘does not
interfere with the eflicient discharge by the Hendmaster, Government High
School, Delhi,-of the dutics attached to that post and to the post of Assist-
ant Superintendent of Edueation:

(b) No.

NUMBER OF MUSLIMS ATTENDING THR (GOVERNMENT INDUSTRIAL Scaoor,
b C DgeLHI1.

" ¢, *Maulvi Muhammad Yakab: What is the total number of students
uttending the Government Industrial Scheol, Delhi, and.‘how many. of them
aro Muslims? : _ .. _ N

The Honourable Sir Bhupendra Nath Mitra: 260, of whom- 186 are

Muslims.
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EMPLOYMENT OF MUSLIMS AS TEACHERS IN THE GOVERNMENT [NDUSTRIAL
Scroon, DeLur.

7. *Maulvi Muhammad Yakub: (a) What is the tota]l number of
teachers (excluding curpenters and blucksmiths) in the Government Indus-
trial School, Delhi, and how many of them are Muslims ?

(b) Is it a fact that no Muslim has ever been permanently employed
as Head Master, 2nd Master, or 8rd Master of this School?

(c) If the snswer to (b) is in the negative, will Government be pleased
to give his or their names?

The Honourable Sir Bhupendra Nath Mitra: (a) 13, of whom 5 are

Muslims. ]

(b) and (c). Government took over this school from the Delhi Municipal
Committee only with effect from 1st April 1927. There has been no
Muslim Head Master since that date. There sre no posts of 2nd or 8rd-
Master in this schocl; the posts are termoed Drawing Masters, Carpenters,

Blacksmith, ete.

EDUCATIONAL QUALIFICATIONS OF THE PRESENT HEAD MASTER, GOVERN-
MENT INDUSTRIAL ScHOOL, DELHI.

8. *Maulvi Muhammad Yakub: (¢) What are the educationa] quali-
fications of the present Head Master, Government Industrial School, Delhi?

’(b) Are Government aware that he possesses no technical qualifications
-at all, which are very essentin] for an ivstitution like the present?

The Honourable 8ir Bhupendra Nath Mitra: («) und (b). The present
Head Master is & B.A., 8.A.V. (I1st Division) B.T. trained (1911). He
holds a Drawing Master's certificute. He ulso has experience of Industrial
-education, having visited schools of Art, Industrial Schools, and other
places of educational value in England, France, Switzerland, etc. He has
been employed in this school since 1908. The Inspector of Industrial
Schools of the Punjab recently reported that his work hat been of outstand-

ing excellence for vears.

AGE AND SERVICE OF Larna JaiMaL SiINGH, SECOND MASTER 1IN THE
YOVERNMENT INDUSTRIAL SCcHOOL, DELHT.

9 *Maulvi Muhammad Yakub: () What is the age of Lala Jaimal
Bingh, at present working as 2nd Master, Government Industrial School,

Delhi, according to his Service Book?
() TFor how long has the said teacher served in:
(i) The Loeel Board Schools.
(ii) The Government Industrial School?
_ The Honourable Sir Bhupendra Nath Mitra: (i) 47 years. His designa-
tion is Drawing Master and not 2nd Master.
(b)(i) From 16th April, 1900 to 81st March, 1927.
" (i) Trom 1st Apeil, 1927, to date.
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NUMBER 0¥ MUSLIMS EMPLOYED AS TEACHERS IN LocAL BOARD SCHOOLS
AND ScHooLs UNDER THE NEw DELAT COMMITTEE.

10. *Maunlvi Muhammad Yakub: (a) Will Government be pleased to-
state how many teachers there are at present in the Local Board
and Schools under the New Delhi Committee in Delhi Province, and how
many of them are Muslims?

(b) How many teachers have been recruited on the recommendation of
the District Inspector of Schools in the above Schools since the 1st of
January, 1926, and how many of them are Muslims?

Mr, G. 8. Bajpai: A statement giving the information required is placed:
on -the table of the House.

Statement showing particulars about teachers in the Local Board Schools ond the Schools-
under the New Delhi Commitiee in Delhi Province.

No. of teachers recruited on the recommenda-
XNo. of tion of the District Inspector of Schools
since the 1st January 1928.

Total No.

No. of Muslim teachers. Total No.* ' No. of Muslim teachers.

467 1 101 89 | 21
, I

SUPERSESSION OF AMJED ALI1, A SORTER IN THE RAILWAY MAIL SBRVICE.

$11. *Mr. T. A, K, Shervani: (a) Is it a fact that one Amjed Ali was a
seniormcert sorter in Railway Mail Bervice, ‘‘A’" Division?

(b} Is it & fuct that this Amjed Al was superseded by one Jai Govind,
who was given a post in the selection grade?

(¢) If the answer to (b) is in the affirmative, why was Amjed Al
superseded and not teken in the selection grade?

(@) Is it a fact that Jai Govind was fined for neglect of duty and was-
found incompetent to hold the post to which he was promoted?

(¢) Is it o fact ihat Jai Govind, although found incompetent, retained’
his post in the selection grade?

(f) Is it a fact that this Jai Govind was a relative of one Bhanker Lal,
the then Supeririendent,” Roilway Mail Service, ““A’’ Division?

(9) Are Government prepared to enquire into the case?
The Honourable S8ir Bhupendra Nath Mitra: Government have no in--

formation. If the individual referred to thinks that he has a grievance,
it is open to him to address Government in the usual manner.

(GENERAL AUTHORIZATION TO THE CENTRAL OR PROVINCIAT, LEGISLATURES
UNDER SEcTION 96 B (2) OF THE GOVERNMENT OF IND1A AOT.
$12, *Mr. A. Rangaswami Iyengar: (¢) With reference to answers (b) and’
(c) of Government to my unstarred question No. 156 on the 4th September
last, will Government be pleased to state whether the fecretary of State:
has communicated to the Government of India any decision declining to-
give any general suthorisation to the Central or Provincial Legislatures.

+ This question was not put, owing to the absence of the questioner.
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i B (2) of the Government of India Act to make laws regula-
1‘??1331‘1’?1%%:50%3:;1033( l:)mt. proposing to consider particular propossls for
1egislation on their merits?

b) If so, will Government be pleased to lay the connected despatch on
the table of the House?

(c) If the answer to the former part of the question is in the affirmative,
will Government state whether the question of making a general rule
authorising Local Governments to legislate on this matter referred to in
part (¢) of the Government’s unswer is being again considered?

The Honourable Mr. J, Orerar: (a) The Secretary of £tate has decided
‘tc postpone for the present any general authorisation of the Central and
Provincial Legislatures to make laws for the regulation of the Services.

(b) 1t is not proposed to lay the despatch on the table.

(¢) The general rule referred to in part (e) of my answer of the 4th
September was one authorising Local (fovernments to make laws for the
.establishment of local Public Service Commissions. This rule has been
made ard is now in {nrce,

INconvVENIENT TiMINGS OF TRAINS TO MONGHYR.
118. *Raja Raghunandan Prasad Singh: Is it a fact that No. 12

Benares Cantoament-Howrah Express arrivee at Kiul Junction (BEast
Indian Railway! at 20-55, and the 46 Gaysa-Monghyr Passenger leaves Kiul
Junction at 20-30. that is to say, 20 minutes earlier? Do Government
propese to so arrange the timings of the said two trains as to connect
them for the conveniences of the passengers for Monghyr, who have, under
the present arrangement, to wait for five hours at Kiul to catch the noxt
train to Monghyr?

Mr. A. A. L. Parsons: A copy of the Honourable Member's question
has been sent to the Agent of the East Indian Railway. Government can-
not themselves undertake the arrangement of time tables.

ProvISION OF A RaiLway rorR CONVENIENCE OF PILGRIMS To BADRI
NARAYAN.

114. *Raja Raghunandan Pragad 8ingh: How far has the plan to #stab-
lish railway communication for the convenience of ' pilgrims to Badri
Narayan proceeded? What stations has it been decided to construct
en roufe to Badri Narayan?

Mr. A. A. L. Parsons: A rcport on the Rikhikesh-Karanprayag extension
is awaited from the Agent of the East Indian Railway. But preliminary
information received by the Railway Board does not suggest that the line
‘will be remunerative.

CoNNECTION OF NAYA DUMRA, SANTAL PARUANAS, WITH THE KAST INDIAN
RarLway Leor Laxe.

+15. *Raja Raghunandan Prasad 8Singh: How far has the matter of
-connecting Naya Dumka (Santal Parganas, Bihar and Orissa) with the
Enast Indian Railwey Toop Line proceeded? Has the necessary survev
bteert;e‘r.;mde? When is the construction of the branch line likelv to he
atn ? ’

t This question was not put, owing to the absence of the questioner.

L
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Mr, A. A. L. Parsons: The estimate of the Suinthin-Bausi Braach,
which is the line to which the Honourable Member refers, has been received
by the Railway Board. It shows that the line is not likely to prove a
remunerative proposition, and there is therefore very little chance of it
being taken up.

Mr. B, Das: May I put the question, Bir, on behalf of Mr. Neogy?
Mr. President: 'The Honovrable Member has not informed me.

ALLECED CONSPIRACY TO BUY UP OERTAIN NEWSPAPKRS IN INDIA TO
PRUVENT 1HE SPREAD OT NATIONALISM.

$16. *Mr. K. 0. Neogy: (a) Has the attention of Government been
drawn to an Editorial note in The Tribune, Lahore, dated 20th Septem-
ber headed ‘Sensational Etory from Simla’, alleging o conspiracy, in
which Government, the Maharaja of Darbhanga and a millowning poten- -
tate are stated to Le involved, to buy up certain newspapers in India to
preveut the spread of Nationalism?

(b) Are the facts given in the note correct?

The Honourable Mr. J. Orerar: (a) Government have seen the article
referred to.

(0) Government nuve no informstion.

AN “Ar HoMi "’ GIVEN AT MASHOBRA BY MB. C. T, ALLEN IN CONNECTION
WITH THE ALLEGED PURCHASE OF NEWSPAPERS IN INDIA,

$17. *Mr. K, 0. Neogy: (¢) Has the attention of Government been
drawn to a publication in The Tribune, dated 25th September, 1028,
mentioning an ‘‘ At Home ' given at Mashobra by Mr. C. T. Allen of
Cawnpore, and that it was attended Ly the Viceroy and & number of
Country Lesguers interested in the purchase and promotion of newspapers
in Indis as a challenge to Nationalisin ? '

(b) Are the facts stated therein truc?

. (¢) Is it & fact that the Governor General in Council is promoting this
moveinent for not only purchasing newspapers, but for establishing &
vernacular press all over the country, owned and directed by big capital-
ists with a view to oppose the forces which stand in the country for reform
'and progress ?

The Honourable Mr. J. Orerar: (a) Government have seen the article
referred to.

(b) Government kave no informiation.

(¢) No.

ALLEGED WITRDRAWAL oF INcompr-Tax Crams ror PoLimicAnL Cowsr-
DEBATION.

118. *Mr. K. 0. Neogy: (a) Will Government bhe pleased to lay on the
table a statement of sll outstanding olaims against pevsons or firms, in
respect of income-tax involving a total amount of rupees five lakhs and
above in each case up to 81st March, 1928?

+ This question was not pgp, owing to*the absence of the questioner.
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(b) Will Government be pleased to state how many of these claims
have sinee succeeded, or been withdrawn or rejected by the appellate
authorities ?

(¢) If any cleims have been withdrawn, will Government please state
the reasons for withdrawing these, particularly mentioning if’ political con-
giderations, such us buying up newspapers and floating newspaper con-
cerns, had anything to do with any of these withdrawals?

(d) Whether the withdrawal of any claims is under consideration, and
whethers politica! considerations and the need #or reward for services
rendered to the G vernor General in Council in the political field are in-
fluencing the Government in helpirg tho liquidation of any of these income-
tax cloims?

The Honourable Sir George Schuster:. (a) In view of the provisions of
section 54 of the Indian Income-tax Act, 1922, the Government is unable
to furnish the statement asked for.

(b) In the circumstances just described. the question does not arise.

(¢) Here too the question does not arise, but I may state, for the
information of the Honourable Member, that political considerations have
never been allowed to influence the assessment and callection of income-
b,

(d) The answer is in the negative.

RECRUITMERT OF MUHAMMADANS TO THE GENERAL TI8T OF THE TNDIAN
AUDIT AND ACCOUNTS SERVICE.

19. *Maulvi Muhammad Yakub: Is it rof a fact that out of 183 posts
reserved for the members of the General List in the Indian Audit and
Accounts Service, only 12 posts ar: beld hy Muhammadans, and that out
of thege 12 posts, six are held by the Muhwnmadan roembers who have
been recruited only in the recent years? If if is so, have the Government

. of India taken any steps to ensure a regular number of Muslim recruits
to this Service? 1f they have, what are they? -

The Honourable Bir George Schuster: The answer to the first part of
the question is in the affirmative. For the answers to the remainder of
the question I would invite the attenti>n of the Honourable Member to
paragraphs 2 and 8 of the Home Department letter to him No. F..167—
27-Ests., dated the Tth January, 1928.

PROMOTION OF A MUBAMMALAN TO THE RAN®Z OF ACOOUNTANT (JENERAL.

20 *Maulvi Muhammad Yakub: Is it u fact that no Muhammadan
Officer in the Indian Audit and Accounts Service is at present holding the
post or rank of Acoountant Genera!? 1f it is so, what action do.Govern-
ment propose to take in this matter?

The Honourable Bir George Schuster: The answer to the first part of
the question is in the affimiative. As regards the second part. a Muham-
madan officer will be appointed to this rank as soon as one of sufficient
merit altaing sufficient seniority.

Mr. Lalchand Navalrai: Will the Honourable Member be pleased to BULY
how many Hindu Aceountants-General {here are? '
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EMPLOWMENT 7F MUHAMMADAN QFFICERS OF THE GENERAL LIST TN TAY
FINANCE AND OTHER DEPARTMENTS OF THE GOVERNMENT OF INDIA,

21. *Maulvi Muhammad Yakub: Is it a fact that no Muhammadan
officer of the General List is at present serving in the Headquarters Offices,
such ue the-Fiasnee Department, Auditor-General’'s Office, Offices of the
Accountants General, Central Revenues, Railways and Posts and Telegraphs ?
How do the Government of India account for this absence of Muham-
madan officers from these offices?

The Honourable Sir “George Schuster: The answer to the first part of
‘the question is in the negative. One of the present Deputy Auditors Gen-
erol, Inspection. 15 & Muhammadan and there is a junior officer who is a
Muhammadon in the Office of the Accountant General, Central Revenues.
The second part of the question does ot arise.

ALLEceED FAvouRITISM TN TAE PROMOTION Or ASSISTANT ACCOUNTS
()FFICERS.

22, *Maulvi Muhammad Yakub: (a) Are Government aware of the
increase during recent vears of the number of promotions to the General
List from the rank of Assistant Accounts Officer?

(b) What is the policy recognised in such promotions?

(c) Kindly state the number of the officers 8o promoted during the
last six vears?

(d) What are the educational qualifications of the officers so promoted?

(¢) How many years’ permenent service had they rendered as

.Assistant Accounts Officers at the time of their promotion to the General
List?

(f) What posts have they been made to hold after promotion?

(9) How many of these promoted cfficers are Hindus, Muhammadans
and Christians?

The Honourable Sir George Schuster: (a) The number of such promo-
tions has fluctuated during recent years. There were five in 1924, six in
1925, six in 1926, seven in 1927, nil in 1928 and one in 1929,

(b) Sincc 1925, the rule has been thai vacancies should be so filled

that one-sixth of the total cadre consists of promoted subordinates. Pro-
motions urs made on merit, and not only from the rank of Assistant

'Accounts Officer. R
(¢) Of the 81 subordinates promoted during the last six vears, 26 held
the rank of Assistant,Accounts Officer before promotion.
(d) The 61 officers so promoted include 6 M.As. and 14 B.As.

(¢) The officers who were permanent Aasist@.nt Acecounts Officers before
promoticn hnd rerved as such for periods varying from 1} to 81 vears,

(f) Of the 81 officers mentivned above, all except 5 have since held
cadre posts in the Service. These five have held posts in or subordinate
to the Finance Department.

(9) 19 are Hindus one is a Sikh and the remainder are Anglo-Tndians
and Christians.
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DEPARTMENTAL PROMOTIONS TO THE GENERAL LIST OF THE INgAN
AUDIT AND ACCOUNTS SERVICE.

28. *Maulvi Muhammad Yakub: (a) Have the Government of India ever
considered the fact that promotions to the General List in the Acoounts
Departinents cause a great deal of supersession owing to the benefit of
six years' service allowed to the promoted, over and above the junior offi-
cers of the Indian Audit and Accounts Service? Has this fact ever been
brought to the notice of the Auditor General by the Audit and Accounts
Association ?

(b) In view of the fact that this departmental promotion is generally
resented by the direct recruits to the Indian Audit and Accounts Service,
a8 it creates a block in the promotion within the said service, will the Gov-
ernment of India kindly state what steps they wish to take in this matter?

The Honourable Sir George Schuster: (a) The matter has beeh brought
to the notice of the Auditor General by the Association named. In view
of the facts, firstly, that the greater number of promoted subordinates are
superannuated before they become eligible for promotion to the selection
grades, and, sccondly, that promotions to those grades are regulated
primarily by selection on merit and not by seniority, Government do not
cconsider that the interests of officers directly recruited to the Service have
heen prejudicially affected.

(b) The Government consider that the right action to be taken in this
matter is to continuc their present practice of exercising a vigilant super-
visicn of all appointments so as to ensure, first, the greatest possible effi-
ciency in the conduet of the Public Service, and, secondly, the preserva-
tion of a fair opportunity of advancement, nccording to their merits, for
all officiuls, -

EMPLOYMENT OF MUHAMMADANS AS ASSISTANT ACCOUNTS OFFICERS.

24, *Maulvi Muhammad Yakub: (a) Will the Government of India state
the number of Assistant Accounts Officers in the various Accounts Offices
in India? How many of these belong to the minority communities? How
many of the latter arc Muhammadans !

(b) Have the Government of India ever considered the paucity of Musal-
man Assistant Accounts Officers in the Accounts Offices? What steps do
they wish to take now in this matter? '

The Honourable Sir George Schuster: (a) There are at present 77 per-
manent and 28 temporary posts of Assistant Accounts Officers in India.
The incumbents of 22 of these posts are Anglo-Indians or Christians, 3
are Muhammadans and the remainder are Hindus.

(b) The general practice is to fill the ranks of Assistant Accounts Officers
by selection on merit from among qualified senior accountants hut one or
two direct recrnitments of Indian chartered accountants have recently
been made for work in the Commercial Audit Department. Government
are not prepared {o alter the general practice of appointment by strict
selection; and it would obviously be unwise to allow communal considera-
tions to opcrate in cases where the possession of special technical qualifi-
cations is the dominant requirement. Here again T would refer the Hon-
ourable Memlser to the letter No. F.-167—27/Fsts., dated the 7th January
1628. addressea fo him by the Home Department. v

B
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Rngnmmmsr 0oF MUHRAMMADANS TO THE SUBORDINATE ACCOUNTS
SERVICE.

25. *Maulvi Muhammad Yakpb: Will the Government of India state
the number of the direet recruits to the Subordinate Accounts Bervice in
the Au.lilor Generul's Office and other lccal Accountant General's Offices
since the veur 1921? How many of these were Muhammadans? Out
of these Muhunnnadan candidetes how many were successful in the Subor-
dinate Aceounts Service Examination?

The Honourable Sir George Schuster: The number of direct recruits to
the Subordinate Accounts Service in the Auditor General’s Office and in
local Accountants General's Offices, since the year 1921, is 22. Out of
these, two are Muhammadans, One of the Muhammadan recruils was
successful in the SBubordinate Accounts Service Examination, nnd the
other reverted, at his own request, to the clerical grade, and did not
appear for the Fxamination,

ReCRUITMENT OF MiNoOoRITY COMMUNITIES TO AccoUNTS OFFICES IN
INDIA.

26. *Maulvi Muhammad Yakub: What action has been taken by the
Auditor General to watch that the instructions of the Government of India
regarding the recruitment of the minor communities in the various Accounts
Offices in Indii. ave duly observed by the Heads of those Offices?

The Honourable Sir George Schuster: The Auditor General hag impress-
ed on all Heads of offices under him that the orders of the Government of
Indiy are absclute and that he holds them personally responsible for strict
compliance with those orders. The Head of each office submits to the
Auditor General annually statements showing (i) the number of permanent
appointmenis made during the year and the manner in which they were
filled, and (ii) the communal composition. of the office as on the 81st Dec-
ember of cach vear. These periodical reports are forwarded by the Audit-
or Genceral to the Government of India, by whom they are carefully
scrutinised.

PROMOTION AS ASSISTANT PERSONNEL OFFIORR OF THE CASHIRR OF THE
RaLway Boamrbp.

27. *Muulvi Muhammad Yakub: (a) Is it a fact that the cashier of the
Railway Board’s Office who is a second division clerk, has recently been
gazetted Assistant Personnel Officer?

(b) Is it n fact that the duties of the Cashier in the Railway Board's
Office are practically the same as in other departments of the Government
of India?

(¢) Is it a fact that a second division clerk is lower in status to a first
division assistant? '

(d) Will Government please state the reasons why gazetted status has
been conierred up.om the eashier of the Railwnyv Board's Office?

(e) T= it a fuct that for this reason he will hecome superior in status to
the senior first division assistants in the Office?

() 1s it a fact thati the son of the Cashier, Railway Board's Office, was
Intely appointed an Assistant Traffic Superintendent on the North-Western
Tinihwen §
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(9) Did the son of the Cashier, Railway Board’s Office, possess any
technical quslifications for that post?

Mr, A, A. L. Parsons: (a) The Cashier of the Railway Board’s Office
has been awurded the homorary rank of Assistant Personnel Officer.

(b) No.

(¢) Yes.

(d) In recogaition of long and meritorious service.

(¢} Honorary rank does not affect official status. It is a personal dis-
'tination.

() He was appointed in 1922.

(9) Technical qualifications were not compulsory under the system in
force in 1922 for the selection of candidates.

CONSTRUCTION OF A RAILWAY BETWEEN DACCA AND ARICHA.
128. *Mr, A, H. Ghuznavi: (¢) Will Government be pleased to make
u statement with regard to the present position of the project for the
Dacen Aricha Railway ? : . -

(b) In reply to my starred question No. 18 of September 4th, 1928,
the Honourable Mr. Parsons stated that the matter was under corres-
pondence between the Government of India and the Secretary of State.
Will Government be plessed- to lay on the table the final decision of the
Becretary of State, if any reply has been received?

Mr. A. & L. Patsons: (a) and (b). The project has been sanctioned:
by the Sccretary of State and it is hoped to provide funds for the incep-

tion of construction next year,

CONSTRUOTION OF A RAILWAY BETWEEN SINGHJIANI AND TANGAIL-
PINGNA.

+20. *Me. A. H. Ghuznavi: (¢) With reference to my question No. 17
of Beptember 4th, 1828, Mr. Pareons stated that the final decision im.
regard to the Singhjani-Tangail-Pingna Railway depended on the Dacca-
Aricha Railway problem. ill Government be pleased to state the latest
position with regard {o it, in the light of the decision arrived at by the
Becretary of State with reference to the Dacca-Aricha problem, if any reply -
has been' received? '
* (b) Do Government propose to take steps (o expedite matters?

Mr. A. A. L. Parsons: (a) and (b). The Agent of the Eastern Bengal
Railway will o doubt consider the effect of the construction of the Dacea-
Aricha Railway, which has recently been sanctioned by the Secretary of
State, on the prospects on the Singhjani-Tangail-Pingna Railway, but Iy
am unable to make any statement at present as to the prospects of the
Inter line being {aken up in the next two or threc vears.

Sarz ov VEGETARLE GHEE 1V .INDIA.

180, _“Hr. A. H. Ghuznavi: (1) Are Government aware that a
eommeodity popularly known as ‘“Vegetable Ghee’ is placed very largely in
the murket all over India and is intended to take the place of ‘‘ghee’ !

t This question was not put, owing to the absence of the questioner.

B2
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(b) Are Government aware that this commodity is hardly very satis-
factory from the medical point of view and facilitates the adulteration of
ghee especially in sweetmeats?

(¢) Do Government propose to take steps to stop its sale in the
market ?

Mr. G. 5. Bajpai: (a) Government are aware that solidified vegetable
oil, popularly known as ‘‘ Vegetable Ghee ', is largely sold in India as &
foodstuff.

(b) Governiment are aware that this substance is deficient in vitamins,
but are advised that it is not injurious to health. It is understood that
vegetable ghee is used in some places to adulterate natural ghee.

{¢) Govermnent do not consider that this commodity is a menace to
public health. The question of legislating to stop its sale on this account
does not therefcre arise.

AvcrioNING or UNCLAIMED (G0ODS ON STATE RAILWAYS.

t81. *Mr. A. H. Ghuznavi: (¢) Will Government be pleased to state
what arfangements are madc under the existing state of things on rail-
ways for the disp.osal of unclaimed goods and auctionable materials?

(b) Do Gevernment employ private suctioneers or carry out the
auctioning departmentally?

Mr. A. A L. Parsons: (a) and (b). The procedure varies on different
railways. Somo railways engage the services of an auctioneering firm,
some conduct their sales departmentally, and some employ both methods,
engaging an auctioneering firm only for the larger sales.

PROVISION ON ALL R.‘LWAYS OF DOORS BETWEEN FIRST CLASS AND
SERVANTS' COMPARTMENTS.

182. *Mr, A, H, Ghusnavi: (a) Are Government aware that on the
Bonibay, Bareda and Central India Railway there is a doorway between
the first class compartments and the servants’ compartments?

(b) Are Government aware that this arrangement existed formerly in
the Eastern Dengal lailway, and East Indian Railway and was highly
appreciuted by the public?

(c) Are Government prepared to revive that arrangement on all the
railways?

Mr. A A. L. Parscns: (a) Yes.

(b) If this is so, no expression of the public's appreciation has reached
tha Railway Board.

(c) The design of upper class stock is now under consideration. The
Railway Board are inclined to favour the introduction of vestibuled stock
which will do away with the necessity for servants’ compartments altoge-
fther.

SALE oF FRAUDULENT QUININE IN INDIA.

$38. *Mr. A. H. Ghuznavl: (¢) With reference to the Motion for Adjourn-
ment by Lieutenant-Colonel YI. A. J. Gidney on September 4th, 1928,
for the stoppirg of the quinine fraud in India, will Government be pleased
to state whal action they have taken in the matter?

4+ This question was not put, owing #o the absence of the questioner.
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(b) Do Government propose to undertake any legislation on the
rubject ?

Mr, G. 8. Bajpai: (a) Local Governments and Administrations were.
asked last October, to submit considered reports on the allegations regard-
ing the salc of adulterated quinine on a large scale. Replies have so far
been received only from Coorg and Ajmer-Merwara, stating that there is no
evidence that adulterated quinine is sold in these provinces.

(b) Any action that may be considered necessary will be teken on the
receipt of replies from Local Governments, who have been reminded.

Hice CHARGES FOR CATERING ON THE EAST INDIAN RAnmway.

134, *Mr. A, H. Ghuznavi: (a) Are Government aware that the rates-
of Messrs. Kellper and Company, Caterers of thc East Indian Railway,
ore the highest?

(b) Have Government considered the question of starting a catering
departmenc of theiv own for each of the railways, instead of committing
the catering arrangements to private parties after the expiry of the period
of contract with these parties?

Mr. A 4. L. Parsons: (a) Government have received no complaint as.
to the rates charged by the firm mentionad.

(b) The question whether the State-managed Railway Administrations -
should establish catering depertments of their own will be considered about
the time any of tho present contracts is duo to expire.

ProvisioN oF A FIrsT CLASS RAILWAY PAss To M13s ScHELEK oF VIENNA,
135. *Mr, M. 8. Besha Ayyangar: (a) Is it a fact that Miss Schelek
from Vienna, who visited India early this year, was given a free first class
railway pass during her Indian tour?
(b) If so, will Government be pleased to state in what railway or
railways, why, and at whose instance this was done?

Mr. A. A. L. Parsons: (a) Yes.

(b) The pass wns 1ssued under the nrders of the Railway‘Board and was
made available over principal railways. It was granted solely for railway
publicity purj.oses. and Miss Schelek supplied the Central Publicity Rail-
way Durenu with a lot of material.

RATE OF FARES FOR THIRD CLASS PASSENGERS TRAVELLING LESS THAN
50 MiLms.

186. *Mr. M, 8. Besha Ayyangar: (a) Is it in contemplation to abolish
t‘.hg present rate for short distance travel of less than fifty miles, regard
being had to the fact that the average distance travelled by a third class
passenger is about 38 miles?

_(b) Are Government awure that trains other than the mail, (espe-
cially on the fouth Indian Railway), are run in such a deliberately slow
manner that long distance third class passengers are compelled to travel
only by mail trains and pay a higher fare?

(c) If so, do Government propose to issue the necessary instructions
to lessen the hardship?

t This question was not put, owing to the abasence of the guestioner.
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Mr, A. A. L. Parsons: (a) No general reduction in third olass short dis-
$ance fareg is contemplated at present,

(b) The reply is in the negative.

() Does not arise.

REVERSION TO THE CONTRACT SYSTEM FOR BUPPLYING REFRESHMENTS
TO INDIAN PASSKNGERS ON THE MADRAS AND SOUTHEEN MAHRATTA
Ramwway.

187. *Mr. M, B. Besha Ayyanger: (u) Is it a fact that the
Madras and Southern Mashratta Railway are muking profits varying
from 76 per cent. to 200 per cent. on the supply of light refreshments to
Indiun pussengers in important junction stutions by selling them at high
prices ! :

(b) Arc Government awarc that, under the so-called company manage-
ment of catering in the Madras and Southern Mahratta Railway, the food
and light rcfreshments have deteriorated in quantity and quality, though
they are sold at higher prices than before?

(¢) If so, what steps do Government propose to take to improve the
situation or end the present system hy restoring the old system of con-
iracts?

Mr. A, A L. Parsons: (¢) On the contrary the Indian refreshment
rooms on the Madrus and Southern Mahratta Railway are actually run
at 4 loss. During the three months, July, August and September, the
receipts were Iis. 1,81,878, and lhe expenditure, excluding charges for
Indian refreshmeni cars and interest on capital outlay on buildings,
furniture and cars, Rs. 1,23,100. ‘The charges, not included in the figure
o!f iis. 1,2?;5100, would amount to considerably more than the difference
of Iis. 8,778.

(b) No complaints have been received by the Railway Administration
froin the travelling public or from the Members of the Railway Advisory
Commoittee that the quantity or quality of the refreshments served has
deteriorated.

(c¢) Government do not propose to take any action.

ArLLEGED RAOIAL DISCRIMINATION IN THE® APPOINTMENT OF STATION
MASTERS AND ASSISTANT STATION M4STERS ON THE MADRAS AND
SoUTHERN MAHRATTA RAILWAY.

$38. *Mr. M. B, Sesha Ayyangar: Is it a fact that on the Madras and
Southern Muhrattn Railway and South Indian Railway, there is racial
discrimination involved in providing for two classes of station masters and
assistant station musters, one from Europeans and Anglo-Indians, to fill
the A, B, C, D groups, and the other from Indians, to fill E, F, G groups,
with & great disparity in the pay and emoluments of the two sets of
recruits? If fo, are Government prepared to issue instructions to put an
end to such racial discrimination?

Mr. A. A, L. Parsons: Erquiries which have been made by the Rail-
way Board show that the racial discrimination which the Honourable Mem-
ber alleges in his question does mnot in fact exist. On the Madras and
Bouthern Mahratta Railway, appointments in the ‘D’ grade are mostly

+ This question was not put, owing to the absence of the questioner,
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those of nssistant stuiion masters al. lerge stutions, involving turns of night
duty and supervision of yard work, duties, that is to say, far more a.rdum!s
than those ordinarily undertaken by an ‘E’ grade station master. It is
also necessary for a station master who has only been at a roadside station,
to serve us 8 ‘D’ grade assistant station master at a large station before
he can be considered suitable for further promotion to the three higher
grades, C, B, and A. In the past considerable reluctance has been ex-
perienced on the part of ‘E’ grade station masters to take up the more
arduous ‘D’ grade appointments, but the Railway Administration has made
very specinl efforts to recruit ‘D’ grade appointments from Indians, and
during the last two years seven such appointments have been filled by
Indians, They have also recently inaugurated a further scheme with the
same object. Five special appointments of probationary assistant station
masters have been created, and candidates for these posts were subjected
to a competitive examination. The five men heading the list were selected
to fill the five vacancies, and are now undergoing special intensive training
to fit them for ‘D’ grade appointment. Although these probationary
asgistant station masters’ appointments are open to all the traffic staff on
the line, they were specially created for the purposé of encouraging pro-
mising young Indians to offer themselves for appointments in the more
executive work of the traffic department, and the first five probationary.
assistant station masters now in course of training are all Indians.

On the South Indian Railway, scales of pay for station steff are fixed
according to the importance of statinng aud any employee gets the scale
attacl}{lgdd to the station to which he is posted, without racial distinction of
any kind.

PurcHASE OF STREL SLEEPERS BY THE SOUTH INDIAN RATLWAY.

‘ 139, *Mr. M. 8, Beaha: Ayyangar: (2) Are Government aware that the
Nilambur unemployment is entirely due to the recent purchase of steel
gleepers by the Bouth Indian Railway on a large scale? '

(b) If so, will steps be taken to stop the use of steel sleepers in future?

o l:r A. A, L. Parsons: () Government have received no report to this
eot.

(b) Government consider that~the Agent 6f the South Indian Railway
must be left to decide what description of sleeper is best suited and most
economical for adoption on the various sections of the line.

PURCHASE OF STEEL SLEEPERS BY THE NORTH-WESTERN RAILway.
$40. *Mr. M. 8. Sesha Ayyangar: (a) Is it & fact that the North-Western
Railway recently purchased eight lakhs of steel sleepers, and that the
Punjab Timber Association protested against this to the Chief Commis-
sioner for Ruilwavs?
(b) Tf g0, what steps have Government taken, or do th ropose to
take ia the matter? P " P

_ Mr. A. A. L. Parsons: (a) The answer to the first part of the question is
in the negative, and to the second that the deputation from the Punjab
Iimber Association met the Chief Commissioner, Railways, on the sub-
ject last May. Actual requirements of the North-Western Railway for

t This question was not put, owing to the absence of the quasti;:'ler.
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stee! sleepers—about 200,000 —in 1929-30 huve been im‘.]udeq in the com-
bined call for metnl sleepers issued by the Railway Foard in December,
1928. In the same year the requirements for wooden sleepers are put at
10 lakhs,

(b) Nonme.

DISORIMINATION IN THE TERMS OF APPOINTMENT OF EUROPEANS AND INDIANS
IN TEMPORARY PosTs8 ON INDIAN RAILWAYS.

$41. *Mr, M. 8. Sesha Ayyangar: (a) Will Government be pleased to
state if it is a fact, that, while European Officers of the Railways, in the
temporary rank and file, are given a guarantee for two years, with three
months’ notice cn either side for termination of services, the Indian Offi-
cers of the same standing are denied such stability of tenure?

() And if 8o, do Government propose to issue instructions to eliminate
these differences?

Mr. A. A. L. Parsons: (a) No. Temporary officers who are engaged in
England come out on a two years’ covenant and their agreement provides
for six months’ notice of termination of service. The last appointment was
made in 1926. Temporary officers who are engaged in India, irrespective
of their nationality, execute no agreement; their services are terminable
on & month’s notice.

(h) Government see no reason to suggest any alteration to the Eouth
Indian Railway.

IRREGULARTTIES IN THE AUDIT AND AccouNTs OFFICES OF THE SoUTH
INDIAN RAmLway, -

142. *Mr. M. 8. Sesha Ayyangar: Has the attention of Govermment
been drawn to the report of the Deputy Accountant General of Railways,
Dewan Bahadur Mr. R, Sundarachari, on his inspection of the Audit and
Account Offices of the South Indian Railway, from May to November,
1926; and d> Government propose to issuc instructions to the Railway to
ensure that the irregularities brought to light therein do not occur in future?

Mr, A, A. L. Parsons: Reports of the inspection of railway audit and
account offices by the Deputy Accountant General, Railways, are addressed
to the Accountant-General, Railways, who scrutinises them and brings to
the notice of the Government any serigus irregularities brought to light
on whjch he considers that action should be taken. These irregularities are
carefully investigated by the Railway Board, and necessary instructions
issued.

In the particular case referred to, the Accountant-General, Railways,
has forwarded five paragraphs of the report to the Railway Board for action.
Action has already been taken on one of these, and a report has been
called for from the Railway Administration on the others.

AVOIDANOE OF SAND DuxNEs oN THE SoUuTH INDIAN RaAlLway.

+48. *Mr. M. 8. Sesha Ayyangar: (a) Will Government be pleased to
state if the newly opened diversion in the Pamban-Dhanushkodi Section
of the Scuth Indinn Railway is a success in avoiding the recurrence of
sand dunes?

(b) If not, what do Government propose to do?

t+ This question was not put, owing to the absence of the questioner.
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Mr. A. A, L. Parsons: The Agent reports that though the South Indian.
Railway Adminietration can never expest to be entirely free from difficulty
.in regard to blowing sand, or the formation of sand dunes on Rameswaram-
Island, the difficulties experienced on the south side of the island are small
compared with those experienced previously, snd the re-alignment has-
therefore been fully justified.

RETENTION FOR A FURTHER PERIOD OF THE CONSTRUCTION DEPARTMENT
oF THE SouTH INDIAN RAILWAY.

$44. *Mr, M. 8. BSesha Ayyangar: (o) Is it a fact that
the Railwav Bosrd has extended the Construction Department of the
South Indiun Lailway, including Engineering and Audit, under the Chief
Engineer, ‘o a further period of four vears more?

(b) If so, why2 Is it a fact that important comstructions have been.
exmpleted and the existing staff is heavy and costly?

Mr. A. A L. Parsons: (a) Yes. .
(b) There is still & lot of construction work to be done on the South.
Indian Railway.

RETENTION OF THE CREW SYSTEM ON THE SOUTH INDIAN RaAIiLway.

+45. *Mr. M. 8. Sesha Ayyangar: (a) Is it & fact that the Crew
System on the South Indian Railway involves a lot of extra expenditure,
with n» proper return, and yet the Agent has recommended to the Home-
Board an extension of the system for another year?

(b) If so, why?

Mr. A. A. L. Parsons: The Agent reports that the adoption of the system:
has prevented a good deal of free travelling, and thereby secured beneficial:
results. He also considers, as do the Railway Board, that it is essential
to educate the public as to the necessity for purchaging tickets when they
travel. In these circumstances he has asked his Home Board to agree
to the continuance for a further year from the 1sb of November, 1928, of
the temporary post of Assistant Commercial Superintendent on Rs. 800
rising to Rs. 650, and the Railway Board have communicated their sanc-
tion to this proposal, subject to the approval of the Home .Board of the-
South Indian Railway Company.

PRICE-CUTTING IN THE SALE OF MATOHES BRY THE SwapisH TRUST
SYNDICATE.

146. *Mr. M. 8. Sesha Ayyangar: (a) Has the attention of Govern-
ment been drawn to the fact that the Swedish Trust Syndicate (Match)
bas again taken to their old methods of price-cutting, selling at a price,
which is below their cost price, with a view to’ ruining the Indian Match
Factory?

(b) If so, do Government propose to take any immediate and effect-
ive steps towards regulating the activities of this powerful trust and thereby
protacting the Indiun industry?

+ This question was not put, owing to the ahsence of the questioner.
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(c) Is it a fact that the (ireat Indian Peninsula Railway is granting
spocinl concessions to the Bwedish Byndicate in the trunsport of their
riaberials. to the great discomfiture of the Indian industry ?

(d) If 8o, are Government prepared to stop this course of conduct or
<xtend the concessions to the Indian match industry also?

The Honourable Sir George Rainy: (a) The Government of India have
received u represcntaticn on the subject.

(b) The Government of India are carefully watching the progress of
the Indisn industry and are collecting information to this end. ,

(¢) and (d). The Railway Board understand that the Great Indian
Peninsula Railway quote special station to station rates for safety matches
both from Kurla, where an Indisan match factory is situated, and from
Ambernath, the location of the works of the Western India Match Company,
which they believe to be under the control of the Bwedish Match Company ;
but that all the station to station rates from Ambernath have not been
made applicable t6 Kurla. They are taking up the matter with the Agent
of the Great Indian Peninsula Railway.

AMOUNT oF GOLD SOLD TO AMERICA AND (GGERMANY FROM THE (JOLD
RESERVES OF INDIA TN ENGLAND.

$47. *Mr. M. 8. Sesha Ayyangar: (¢) Will Government please state the
total amount of gold sold respectively, since April, 1928, to America and
‘Germany, from out of the Gold Reserves of India kept in England?

(b) Will Govermment please state why this large drain is made?

The Honourabie Sir George Schuster: (a) No gold has been sold from
the gold reservee of indin since lst April 1028

(b) Does mot arise.

PROTRECTION AND ENCOURAGEMENT OF THE INDIAN Frm INDUSTRY.

48. *Maulvi Abdul Matin Ohaudhury: (¢) Has the attention of
‘Governinent been drawn to the news publiched in the Statesman of
November 1, 1928, under the heading of ‘‘Cinema War in India’'?

(b) Has the attention of Government been drawn to the inter-
‘view given by Mr, Frank Chamberlain, which appeared in the Stafes-
man of November 38, 1928, stating that certain big American film-pro-
ducing interests have combined to open an establishment in Indis, with a
‘head office in Bombay and branches in Caleutta, and possibly other centres,
for the purpose of distributing directly to Indian theatres a large number
of American films?

(¢) In view of the threatened American invasion of the Indian cinema
trade, what steps do Government intend to take to check this menace,
which was antisipated in the Report of the Indian Cinematograph Com.-
‘mittee ?

+ This queetion was not put, owing to the absence of the rquestioner.
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(d) D¢ Government intend to take sbeps for the immediate imposition
of the quata system, as recommended by the majority of the members of
the Cinematograph Committee, for the development and encouragement of
the Indian film industry?

(e) Are Governnient aware that the quota system is in forae in
Italy, France, Great Britain, Germany, Portugal, Czechoslovakia and some

other European countries?

(f) Are Government aware that the French Government have
doubled the income-tax payable by American distributors and exhibitors of
filmg in Yrance, for the prevention of a foreign monopoly of film distribu.
tion, -and do Govermment intend to take similar steps in India? )

(9) Are Government aware that the system of subsidies is prevalent
ip Germany for the encoursgement of the indigenous film industry, and
do Government propose to take similar measures to encourage the
development of the Indian film industry?

The Honourahle Sir Bhupendra Nath Mitra: (a) and (b). Yes.

(¢) und (d). The Report of the Indian Cinematograph Committee is
under the consideration of the Government of India.

(e) Yes.

(f) and (y). The reply to the first part of both these questions is in the
affwmative. As regards the second part, the Government are not in a
pesition to make any pronouncement pending consideration of the Report
of the Indian Cinematograph Committee.

BimoN ComwMissION : EXPENDITURE INCURRED FOR MEMBERS OF THE
[PGISLATIVE ASSEMBLY SERVING ON THE INDIAN CENTRAL CoM-
MTTTEE.

49. *Mr. Lalchand Navalrai: (¢) Are Government aware that the
Indian Legislative Assembly adopted, on the 18th February, 1928, a
Resolution declaring that they will have nothing to do with the Simon
Commission, at any stage and in any form?

(b) Is it a fact that the Government of India, under the directions of
the Becretary of State for India, nominated some Members of the
Assembly to serve os the Indian Central Committes?

(¢) What would be the approximate or allotted expenses of the Mem-
bers of the Aesembly so nominated?

(¢) From which source, the British or the Indian exchequer, do Gov-
ernment propose to defray such expenses?

. c{e) ].f? the latter, under what rule or suthority will they be aumthorized
o do so

The Honourable Mr. J. Orerar: (a) Yes.
(®) No. Nominations were made by His Exoellency the Viceroy.
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(c) and (d). No separate estimates wero framed for the element nomi-
nated from the Assembly. Full information on the subject of the financial
arrangerments will be given in a statemeut to be laid on the table in reply
to question No. 194, nsked by Mr. Gava Prasad Singh.

(¢) Government propose to move in this session for a supplementary
grant to cover the expenditure on the Indian Central Committee in the
current financial year, and for 1929-80 provision to meet the expenses of
the Committee is being made in the budget estimates. Meanwhile ex-
penditure on the Committee is being incurred against the budget provision
made for the Indian Statutory Commission.

INDIANIZATION OF THE ARMY IN INDIA.

50. *Mr. Lalchand Navalrai: (¢) Will Government be pleased to
state if their policy and intention since 1919 have been to Indianize the
Army, both officers and soldiers in India?

(b) If so, will Government be pleased to state in detail how far and
what progress has been made in that direction since the aforesaid period?

Mr. G. M. Young: (a) and (b). Government’s policy of Indianization in
the officer ranks of the Indian Army dates, as the Honourable Member's
question suggests, from the year 1919, when Indian officers were first
granted the King's Commission in the Indian Army and vacancies at
Sandhurst were opened to Indian cadets. The number of those vacancies
remained at 10 & year until 1928, when they were increased to 20 a year.
At the same time vacancies were made available for Indian cadets at
Woolwich and Crunwell. In 1919 there were nine Indian King's Commis-
sioned officers in the Indian Army, and on the 1lst January, 1929, there”
were 91. There has never been any question of Indianizing the soldier
ranks in the Indian Army as these ranks are already filled by Indians,

NoMBER OF BRITISH OFFICERS AND TROOPS IN INDIA.

51. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state the number of British troops in India immediately before the
introduction of the Montagu-Chelmsford “reforms and at present?

(b) What is the number of British Officers of all ranks, respectively,
ot the aforesaid period and now?

(c) Has there been any reduction in the number of British Officers
or soldiers since the aforesaid reforms? If so, when, how much and in
what ranks?

(d) Has there been any increase in the number of Iudian Officers and
soldiers since the sofcresaid reforms? If so, when, how much and in
what ranks?

Mr. G. M. Young: I am afraid I could not collect all the information
desired by the Honourable Member withoub the expenditure cf an inordinate



QUESTIONS AND ANBWERS. 29

amount of time and labour. I place on the table, however, a statement
which I hope will meet his purpose.

Statement laid on the table with reference to starred quesiion No. 1.
British Army in India—

No. of No. of
Date. Officers. other ranks.
March 1920 ‘e .e 1,654 47,8356
March 1928 .. . 1,985 54,784
Indian Army—
No. of No. of No.
Date. British Indian of other
Officers. Officers. ranks.
March 1920 . . 3,586 4,885 2,68,683
March 1928 .e .e 2,074 3,351 1.33,8_70
The rent increase in the number of British troops is due to the fact that in

1920 the British Army in India was short of establishment by 2 Cavalry Regiments and
14 Infantry Battalions.

The decrease in the number of British and Tndian officers and other ranks of the
Imdian Army is due to the fact that in 1920 the Indian Army was far above peace re-
quirements as the aftermath of the War.

INDIAN OFFICERS PROMOTED TO THE Kinag’'s CoMMISSION.

52. *Mr, Lalchand Navalrai: (¢) Will Government be pleased to state
the number of Indian Officers with their respective rank in the Army at
present holding the Viceroy's Commission?

(b) Have any Subedar-Majors, or Indian Officers holding the Viceroy's
Commussion, been promoted to the King's Commission?

(¢) It so, how many and what are their names and rank?

Mr. G. M, Young: (a) The total number of Viceroy’s commissioned
officers serving in the Indian Army, excluding sub-assistant surgeons of the
Indian Medical Department, is 3,929. 2,325 of these are Jemadars, 1,399
Subedars or Risaldars, and 205 Subedar-Majors or Risaldar-Majors.

(b) Yes.

(¢) Twenty, of whom tem have retired. Of the ten still in service,

seven are Captains and three Lieutenante. I will give the Honourable
Member their names, separately, if he wishes.

INDIAN CADETS WHO HAVE QUALIFIED AT SANDHURST.

63. *Mr. Lalchand Navalral: (a) How many Indian cadets have passed
‘iufl' of ;he Royal Militery College, Sandhurst, since it wag opened to
ndians

(b) How many of them have been granted the King's Commission since
the aforesaid period?

(¢) What are their names and ranks?

Mr, G. M. Young: (a) 67.

(b) 85. The other two candidates passed the final examination but were
mnot recommended for Commissions by the authorities at Sandhurst.

(c) The names and present ranks of the officers now serving will be found

on pages 259 to 270 of the Indian Army List, a copy of which is in the
Library. ’
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M halghand Navalrat: Wi'k the Honourable Membor be pleased to say
if these gentlemen are granted permanent or temporary Commissions?

Mr, G. M. Young: Permanent, Sir,

NuMBER OF INDIANS ENROLLED IN THE AUXILIARY FORCE.

__ b4, *Mr. Lalchand Navalrat: (o) Is it a fact that the Auxiliary Force
in India was to be thrown open to Indians in consequence of the accept-
ance of an amended Resolution of the Indian Legislative Assembly in
1024, for which a Commission was to be appointed?

. (b) Will Government be pleased to state if Indians have been enrolled
in the Auxiliary Foree in India since 1924?

(c) If so, how many and from which provinces?

(4) 1f not, what are the reasons for it?

Mr. G. M. Young: (a) No. Sir. The Auxiliary and Territorial I'orce
Comumittee. which wus appointed in pursuance of the Resolution, did not
resominend the admission of Indians to the Auxiliary Ioree.

(b) to (d). A certain number of Indians, including Parsees, are still
gerving in the Auxilinry Force. The exact number is not known buf is
probnbly round wboui 500. The great mujerity were enrolled under para-
graph 4 (h) of the Auxiliary Foree Act, having been previously members
of the Indian Defence Force. T do not kriow whether any Indians have
been enrolled since 1924, but if any have, their enrolment was not strictly

legal.
UNirs o THE InNDIAN ARMY COMPLETRLY INDIANISEAD.

55. *Mr. Lalchand Navalrai: (a) Are there any units of the Indian
Army completely Indianised? If so, how many?

(b) Are they cfficered completely by Indian Officers? If so, how many
officers are there?

(c) Have such officers been promoted from the Viceroy's Commission
or directly recruited in the King’s Commission?

Mr. @. M, Young: (a)—(c). None of the eight units selected for Indian-
isation is as yet completely Indianised, but the number of Indian King's
Commissioned Officers in each i» approaching half. They all  reccived
their Comnissions direct from Sanchuret,

RBECOMMENDATIONS OF THE INDIAN SANDHURST COMMITTEE.

56. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
stute if the Resolution of this House, dated 14th September, 1927, recom-
mending the Governor General in Coungil to be pleased to accept and
give effect to the unanimous recommendations of the Tndian Sandhurst

tommittec, has found favour with Government?

(b) 1f so0, has any effect been given to that Resolution?

(¢) If the answer be in the affirmative, how far has it been carried
out?

(d) If the answer be in the negative,
carrying it out?

what arc the reasons for not
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Mr. G. M. Young: The extent to which the recommendations of the
Indian Sandburst Committee have been uecepted by Government, and .the
reasons why some of them were not accepted, have already been announced.
1 would refer the Honourable Member to the announcement made in this
House by His Excellency the Commander-in-Chief on the 8th March, 1928,
and to my speech on the 10th March.

Ag regurds the :teps taken to pive effect to the recommendations
accepted by Government, T would refcr the Honourable Member to the
reply given cn the 8th September last to Mr. K. C. Roy's starred ques-
tion Ne. 252.

CHRISTIAN RELIGIOUS INSTITUTIONS MATNTAINED BY THE (GOVERNMENT
OF INDIA.

57. *Mr. Lalchand Navalrai: (¢) Is it a fact that the British Eccle-
siastical Department in India is being maintained by the Indian tax-payer
at a cost of Rs. 81,11,000 per year?

(b) Are there any non-Christian religious institutions or temples mains
tained in India by the Government from the Indian exchequer? If so,
which, and each at what cost?

(c) Is any portion of the Ecclesiastical expenditure used for the British
Army? If so, how much?

(4) Is any expenditure of a similar nature used for the Indian Army?
If 8o, how much?

The Honourable Sir George Rainy: (a) The budget estimate of the ex-
penditure under the major head ‘‘Ecclesiastical’’ for the year ending the
31st March, 1929, is Ls. 38,72,000. .

(b) N money is expended from Central Revenues on temples and
mosques beyond: what is rcquired to consegve those that have been
declared to be protected monuments and are in the charge of the Archso-
logical Department The expenditure on conservation operations cannot
be stated with exactness becnuse it is not always recorded separately for
each building, or each class of building. It may also be pointed out that
many temples and mosques in India received indirect subsidies from the
Government in the shape of remissions of land revenue on land owned
by them. -

() Yes, but separate figures for the total expenditure on this account
are not available,

(d) Yes; religious teachers are maintained in Indian Army Units. The
annual expenditure under this head is about Rupees one lukh five thousand.

CHRISTIAN ORPHANAGES MAINTAINED BY THE GOVERNMENT OF INDJIA.

58. *Mr, L.aichand Navalral: (a) Are there any Christian orphanages
and orphan schools in India maintained or supported, subsidized or aided
by Government from the Indian cxchequer? If so, where are they situated,
what are their names and what is the cost of each?

(b) Are there any non-Christian orphanages and orphan schools in India
similarly maintnined, supported, subsidized or aided by Government from
the Indian exchequer? Tf go, where arc they situated and what are
their names and what is the cost of each?
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(c) If the snswer to part (b) be in the negative, do Government
_?rwc&;?o;e to establish orphanages smd orphan schools for non-Christians in
ndia

-Mr. @. S. Bajpai: (a), (b) and (¢). The information asked for is being
collectod and will be supplied to the Honourable Member in due course.

‘VACANOCIES IN THE INDIAN CrviL SERVIOE RESERVED FOR INDIANS AND
EUROPEANS.

59. *Mr. Lalchand Navalrai: (a) Ts it a fact that 50 per cent. of the
unnual vacancies in the Indian Civil Service have been reserved for
Kuropeans and 50 per cent. for Indians since the Great War?

(b) If not, what is the percentage reserved ?

(¢) Will Government be pleased to state how many Europeans and
Indians, respectively, have ‘been permanently appointed annually in the
{Im}ian (.;,ivil Bervice since the introduction of the Montagu-Chelmsford
Reforms

The Honourable Mr. J. Orerar: (a) and (b). Since 1925 the position
has been as stated by the Hcenourable Member in respeet of the 80 per
-cent. of vacancies fiiled by direct recruitment. The posts held by mem-
bers of the Provincial Civil Bervices appointed to listed posts are in addi-
tion to these. !

(c) A statenent has been laid on the table.

“

. Statement showing the number of Europeans and Indians selected for the Indian Civil
Service during the years 1921 to 1928,

Year, f Europeans. Indians. Remarks.

'1921 . . . 30 25
1922 . . . 9 24

1923 .e 3 . 21 15

1924 .. . .o 3 16

1925 . ‘e . 20 22

‘1028 .e . . 28 27

1927 .. . .. 37 36

1928 . .- .. | Reoruitment not yet completed. f

RECRUITMENT OF EUROPEANS FOR THE PUBLIC WORKS DEPARTMENT.

60. *Mr. Lalchand Navalrai: (a) Is it a fact that recruitment for
‘the Public Works Department, Imperial Service for India is now made
‘from Englend from amongst Europeans only and not in India?

(b) 1f so, why is this discrimination made?
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{o) If the answer to part (a) be in the negative, will Government be
yleased to state if the recruitment of the aforesaid officers is made by
the Public Service Commission by competitive examination or by selec-
tion only?

The Eonourable Sir Bhupendra Nath Mitra: (a) No.

(b) Does not arise

(c) Direct appuintments to the Indis-recruited branch of the Indian
‘Service of Engineers were in the past guaranteed to students of certain
engineering colleges in India. The guarantees having expired recently,
‘the question of the procedure under which direct recruitment to the branch
should be madoe in future was taken up. This question is still under con-
-sideration, and in 1928, recruitment to the branch was, as an ad interim
measure, effected in accordance with the system in force in the past, but
the number of recruits taken was that actually required for the Service,
-and not the number of appointments formerly guaranteed under that
systom to the colleges, as the latter was in excess of the actual require-
fments.

‘SERVIOHS RECRUITED BY SELECOTION BY THE PUBLIO SERVICE COMMIEEION

61, *Mr. Lalchand Navalrai: Will Government be pleased to state
which are the Bervices that the Public Service Commission recruits by
selection and what is the method of selection adopted?

The Honourable Mr. J. Orerar: A list of the services and specialist posts
for which the Public Service Commission make recruitment exclusively
by selection aecording to the terms and conditions preseribed for them
by the Government of India from time to time is laid on the table. The
method of seleotion adopted is that laid down in Rule § of the Publio
Service Commissicn (Funections) Rules, 1926,

There are, however, other services, namely :—the Indian Civil Service,
Indian Police Service, Indian Forest Service, Indian Audit and Accounts
Bervice, Military Accounts Department, Imperial Customs Service, Indian
Railwny Service of Engineers, Transportation (Traffic) and Commercial,
Eleotrical Engineering and Signal Engineering Departments of State Rail-
ways, which are mainly recruited by competitive examinations and omly
partiully by selection or nomination, if the results of the examinations make
this necessary for the purpose of redressing communal inequalities.
Recruitment in the latter case is carried out in accordance with the specific

Eﬂes or orders igsued by the Becretary of State or the Governor General in
ouncil.

List of BServices and Specialist Posts.

1. Mechanical Engineering Department of the Superior Revenue Establishment of
Btate Railways. .
" 2. The Archmological Survey of India.
. The Geological Burvey of India.
. The Zoological Survey of India.
. The Botanical Survey of India.
. The Indian Meteorological Department.
. The Medical Department of the Indian State Railways.
ma;?{. Amsistant Divisionsl Engineers (Telegraphs) in the Indian Telegraph Depart-

0. Bpecial posts in the Railw. Department, the Forest Research Institute, Dehr
Dun, the Veterinary Research A rtment, and the Indian Btores Department. .

e L ]

o
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~ Mr. K. Ahmed: Will the Honourable Member be pleased to say if the
Deputy Secrctury of the separate Secretariat of the Honourable the Presi-
dent will be appointed by the Public Service Commission or by the Gov-
ernor General?

The Honourable Mi. J. Crerar: T'he appointment will be made in due
course after consultation with the Public Scrvice Commission.

METHOD OF RECRUITMENT FOR APPOINTMENTS ON STATE RAlLwAYS.
62. *Mr, Lalchand Navalrai: Will Government be plensed to state:

(2) Which Services in the State Railways are recruited through the
Public Service Commission?

(b) Which by the Railway Board?
(c) Which by the Agents of the State Railways?
(d) In cases of (b) and (c), what method of recruitment is adopted?

Mr. A. A, L. Parsons: (a) All recruitment in India for permanent
appointinents in the superior ruilway services is made through the Public
Bervice Cotmnssion,

(b) The recruitnieiit for fempordry dppoiithents of gizettéd rdok is
made by the Railway Board.

(c) Appointments lc subordinate establishments are made by Agents of
State Railways. '

(d) A roster of applicahts for appdintments of temiporary enginéers is
kept in the Railway Board's office, and when a vacancy occurs the names
of applicants on this roster who appear to be suitable are communicated
to the Apent of the railaay cotcerned, wha intetviews the eandidatvs and
sends his recommmendation for the appointment to the Railivay Board.
Temporary appointments of gazetted officers in other branches of railway
service arc of rre occurrenée but the crdinary  practice would be for
applieaticns to be invitéd by advertidemsnt and for the applicants to be
interviewed by » committee convened by the Railway Board.

On the North Woestern Railway recruitment to subordinate establish-
ments is made by selection Boards composed of officers of the railway, and
a similar system is being developed on other State railways.

NUMBER OF INDIAN ARTISTS IN RECETPT OF SCHOLARSHIPS FOR STUDY IN
EUROPE.

63. *Mr. Lalchand Navalral: Will Government be pleased to state:
(a) How many Indian artists arc receiving scholarships from the
Indian Government for study and training in Europe?

(b) What line of swudy and training are they engaged in, and how
much do each of them get? _

(¢) To what provinces in India do they belong?

(d) Are there any such Indian students given scholarships for their
study and training in America? If so, how many are there
and what amount of scholarship do they receive?
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- Yhe Honourable Sir Bhupendra Nath Mitra: (a), (b) and (¢). No
scholurship has vet been awarded by the Government of India to Indian
artists for study and training in Europe. But the attention of the Hon-
ovrable Member is invited to the Press communiqué issued by the De-
partment of Indusiries .and Labour on the 8th November, 1928, a copy of
which is being forwarded sefarately to him for information. It will be
observed that it is the intention. of the Government of India to award four
Btate scholarships for art studies in Europe during the ensuing financial
yesr.

(d) No such scholarship has been awarded by the Government of India.
The second part of this question does not therefore arise.

EMPLOYMENT OF INDIAN DIRECTORS BY THE BURMA Or COMPANY AND THE
As1aTic PETROLEUM COMPANY.

64. *Mr. Lalchand Navalrai: With reference to the answer by
the Honourable Mr. A. C. McWatters to my question No. 508, dated the
12th Beptember, 1928, will Government be pleased to state:

(a) Whether monopolies have been granted to the Burma Oil Com-
pany and Asiatic Petroleum Company?

(b) If the snswer be in the affirmative, whether these companies
have Indian directors on their rolls? If so, how many of
them? If not, why not?

(¢) Do Government propose to enforce their policy by making such
companics have a reasonable proportion of Indian directors?

The Honourable Sir Bhupendta Wath™ Mitra: (a) No.
(b) and (c). Do not arise.

TrANSFER OF THE TAHSIL OF NASIRABAD FROM BALUCHISTAN TO SIND.
65, *Mzr. Lalchand Navalral: Will Government be pleased to gtate:
() If there wag a movement that the Tahsil of Nasirabad in

Distriect Bibi of Baluchistan territory be transferred to

the Province of Bind, being annexed to Upper 8ind Frontier
Distriot?

(b) Is it a fact that the Deputy Commissioner of the Upper Bind

Frontier and the Commissioner in Bind are in favour of the
annexation ? '

(c¢) Ie it a fact that the public of the Tahsil and of the Upper Sind
Frontier District are in favour of the annexation?

(d) How far has the matter progressed?

(¢) Do Government propose to transfer the aforesaid Tahsil to the
Upper Bind Frontier District?

. Sir Denys Bray: Enquiry is being made from the Local Administra-
tion and a reply will be sent to the Honoursble Member in due course.

t66. *

REMUNERATION mi_p ‘70 MBMBERS OF THE AGE oF CoNSENT COMMITTER.

67. *Pandit Nilakantha Das (op behalf of Mr, 8. C. Mitra): (1) Will
Government be pleased to say whether any distinotion has been made

t For this question and its answer, see ot the end of starred questions for the day,
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between the Age of Consent Committee and the other Commistees appdint-
ed by the Government of India during the last five years in relation to
remuneration, rates of travelling allowances, conditiong of travelling allow-
ances, halting allowances and other facilities? '

. (2) Will. Government be pleased to lay on the table the remunera-
tion, rates of travelling allowances, conditions of travelling allowances,
halting aellowances, and other facilities which have been sanctioned by the
Government to the Members of the Age of Consent Committee and the
following Commitiees appointed by the Government of India:

(i) The Cinematograph Committee,
(ii) The Education Committee under the preeidency of Sir Philip
Hartog,
(iii) The Ronds Development Committes,
(iv) The Central Legislature Committee to collaborate with the Bimon
Commigsion ? ’

The Honourable Mr, J. Orerar: (a) No uniform scale of remuneration,
allowances and other conditions of appointment has been prescribed for
committees appointed by the Government of India. 'The terms of appoint-
ment are those which are coneidered suituble in each case and the mem-

bers of such commitlees arc informed of them at the time of appoint-
hnent.

(b) I lay on the table a statement giving the information required.
L ]

Statement showing the remuneration, rates of travelling allowance, cte., of certain Committees

' Remuneration ! Travelling and Condition of
Name of | of 5 halting travelling and halt-

Co'nmitbee.; Members. i allowances. ing allowances.

1. Age of ! (1) Chairman—Ra, (1) While travelling with | The daily halting
Consent | 3,000 a month. the Committee the Chair- allowance is in
Commit- man is entitled on requisi- lieu of and not im
tee. (2) Members excepting | tion to a reserved first addition to that

Mrs,O'Brien Beadon— | olaas compartment. admissible under
Rs. 50 a day for each the ordinary rules.

{ day of the period | (2) The membersareclassi- | The travelling and
during which the | fled as first class officers | halting allowances
Committeeisassembl- | for the purpose of Travel- are subject to the
ed in Bimla or on | ling Allowance Rules. same conditions as
tour provided the are applicable to
member is present | (3) Chairmanand the Mem- firat class officers
at Bimla or at the | beraare entitled to a halt- of the'Government
place where the | ingallowance of Re.151a | of India while on

Committee hap- | day for perioda of halt | tour orotherwise.
pens to be while on | while on tour away from
tour, the headquarters.

(3) Mra. O'Brien Bea-
don— (4) The Chairman and Mem.
Ras. 1,800 a month, bers are granted travell-
ing allowance for journeys
to join the Committee, to
home and back during
reoess, and to return home
on completion of the work
of Committee.
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Name Remunecration Travelling and Conditions of
of of halting travelling and
Committee. Members, allowances. halting allowances.
2. Indian Chairman— The Members of the Com- | Thedaily allowance
Cinemato- | Rs. 3,000 a month ' mittee were classified as | was drawn conti.
graph Com- while Chairman of [ 1st Clasa officers for the | nuously by the
.mittee, the Committee plua | purposes of the Travelling | Chairman and
adaily allowance of | Allowance Rules. While | Members while
Re: 15 a day.’ travelling with the Com- | they were on duty
' mittee the Chairman was | with the Commit-
Members— entitled on requisition to tec whether tra-
Non-official Members— | a lst Class compartment  velling or not.
Re.60a dayplusa| and a lst Class compart- | No halting allow-
daily allowance of | ment was reserved for | ance wae granted
Rs. 15 a day. each two Members of | in addition,
the Committee. The .
Mr. A. M. Green.— | Ohairman and Members {
Basicpayand over- | reeeived in addition
seas pay 88 in hia | their actual travelling ex-
post of Collector of | penses up to a maximum
Customs, Bombay, of 8-5the of 18t Class fare.
plus”special pay at
the rate of Re. 150
r mengem, plus a |
ily allowance of r
Rs. 15 a day. [
My, J. Coatman.— :
Rate of pay as Direc-
tor of Public Infor.
mation, plus a daily
allowance of Rs. 15
aday.
I
8. Auxiliary | (1) Chairman, SirPhi.| Chairman and Members— | :
Committee lip Hartog :—Pay (.]3 Travelling allowance '
on the a8 Member of the missible to first class
QGrowth of PubkicBervice Com- officers under the Fun-
Rducation, mission, damental Rules but
- without the daily allow-
Official Member, B8ir ance. ! R
George Andereon,— :

Other Members (non-

(2) Al Members.—Bub.

Pay a8 Director of
Public Instruction,
Punjab. - .

official) — Personal
compensatory
allowance not
exceeding Rs. 1,600 | -
o month payable

while in India.

sistence allowance
of Re. |6 a day.

(2) Reserved accommoda.

(b) Forall journeysfrom :|

dation by train :— |

(a) For all journeys be-
fore the visit of the

Committee to Bombay |

in the middle of Bep- |

tember, one reserved |

compartment for the
Chairman, one e
oompartm.snt fm
lady Member and two
first class berths each
for the other Members. :

Bombay onwards, one

sleeper bogie car car-
rm 18 first olass

fares—this includes
accommodation for
Becretary of the

Committec also.
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Remuneration
[+
Members.

Travelling and
halting
allowances,

Conditiona of
travelling and
halting allowanoes.

velopment
Oommittee.

Chairman und Members
(who were non-official
members of the Legis-
lature) :

1. Remuneration of
Rs, 00 a day and,
in addition, a daily
allowanoce of Ra. 15
to—

{a) Members of the
teuring sub.com-
mittee for the
pertod of their
tour :

() Members of the

full committes
who attended the
proceedings  of
the touring sub-
cemmittee in
their wespective
provinoes ; and

(¢) Each Member was
sllowed frees aecom-
modation for two
private servanmts or
two third class fares
for servants and in
addition reasonable
porterage charges on
the certificate of the
Becretary of the Com-
mittee.

(3) Reserved acoom-
modation by Steamer
during tour of the Com-
mittes :—

For the Chairman, one
two berthed meserved
cabin and egst of two
deck passages for two
servants and reason-
able porterage char-

8.
Fo?mh Member, one
:nd thnal-ﬁﬂihl non-
ietfirsbe mpunro.
(4) For Sir Amherst Belby
Bigge and Bir Gzorge
Anderson, & free first
clasy A e to and
from India including
free railway fare by the
overland route.

(1) Travelling allowanse as
admissible under GMSS-
plementary Raules to affi-
cers of the 1at ¢lams, i.e.,
1 jths fare of the high-
3t class of acoommodation

. provided by railor steam-

[~
(2) Two members of the
touring sub-.committee,
who were members of the
Council of Btate, were
entitlod to reserve by re-
quisition ordinary letelass
vompurtments only when
they were on tour with
the sub.committee,

—

The daily allow.
- ance, mentioned
in column 2, was
in lieu of, and not
. in addition to shat
admissible under
the ordinary rales.
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Remum;atio_n
O
Members.

Travelling and
halting
allowances.

Condition of
travelling and halt-
ing allowances,

3. Indian

(¢) Members of the
full committee
ai:tmmclf r(r;oeet-

of the Com-
I:ﬁi‘tﬁﬁ outaide
the headquar-
tera, which was
with the Govern-
ment of India.

2. A daily allowance
of Rs. 50 when at-
tending meetings of
the Committee in
Delhi. This allow-
ance, however, was
not tobe ﬂ aid when

ture was

01; and the

Mem were in

receipt of the dslly

al.lowgnm
sible

Ei

Note.—~' WS 0
one o mal gar

on the Commlttee
No extrs remunera-
tion was umctnoned
for him.

ed his dyti 90 in Qdd.l
tion toliul

work.

Uhoimqn and Mem-
Committee.

(ll Pumnsl oqmpen-

8a pllowance
at 8. L3P0 o
month each.

{2} Bubgistence  al:
lowpnee of Rs. 16
a dey opch.

(b} The

Chairman and Members—

(a) Travelling allowance
issible to first class
cers' under the Fun-

. damental Rules but with-
" put the daily allowance,

Committee has
ec{mo“ded with re.
railway accom-
modahon on the follow-

m.—-o:m bogie
saloon

Hcmbe.n'.-—One reserve
first class ocompart-

ment each.

Phe Cotnmittee is allow.

ed to requisition & &
ejal train

menial staff.

contmnmg
the above accommoda-
tion and also accom-
modation for itsa Beore-
tariat and clerical and

The subsistence al-
lowance is drawn
continuously even
at headquarters
and tin tl::m e::é

tfor t
when toembers are
abseent on business
of their own for
which no allow-
ance is admissible,

T T — _— ———
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N:;ne‘ Remun:ntion { Tra\;;l}ing and mCo]ndition of
o tin velling and halt-
Committee. Mcmbers. allomgec. . o

ing allowanoes.

(d) For journeys perform-

(¢) The Chairman and
Members are entitled to
recover actual eXpenses
limited to 3-5ths flrat
class fare if they travel
on the business of the
Committee  otherwise
than by a special train.

ed in the special train
third clags accommoda-
tion for & maximum of
two private servants
can be availed of free,
and reasonable porterage
charges are aleo allowe |
on the certificate of the |
Secretary or Deputy Seo-

retaryof the Committoe. |

(¢) The Members of the L

Committee are allowed !

to take in their reserved :
accommodation  their
wives or any close rela-;
tion provided no addi-
tional expenditure is
involved. )

(/) The Members are enti-
tled to 13}ths first class:
fares by train to join or
return from the Com.

mittec from time to time.:

(g9) The Members receive i
while with the Com-
" mittee & conveyanoce
allowance of Rs. 20 a
day for all days other

than those spent wholly |

in travelling by rail or
stéamer,

(h) The Chairmanisallow-
.ed to hire for the da;
one motor oar for
uee while travelling omr
duty to places outside
the five miles radius of
his camp.

(i) Bteamer accommoda-’
tion for voyages from
Calcutta to Rangoon
and from Rangoon to
Madras :—

Chairman.—34 firs t class

fares.

Members.—2¢ firat class |

fares if accompanied
by their wives, other-
wise two first class
‘fares.
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COMMITTEES APPOINTED BINCE 1921 TO REPORT ON QUESTIONS OF

ADMINISTRATION,

. 68. *Pandit Nilakantha Das (on behalf of Mr. 8. C. Mitra): Wilk-
Government be pleased to state what committees have been appointed
since 1921 by the Government of India to report on questions of adminis-

Jration ?

The Honourable Mr. J. Orerar: I lay on the table a liss of the commit-
tees appointed by the Government of India since 1921.

List showing committees appointed by the Government of Indim since 1821
' -

- - = R T

. The Military Requirements Committee,

. The Repressive Laws Committee.

. North West Frontier Enquiry Committee.
. Piece “Workers’ Committee.

. Railway Industries Committee.

Seamen’s Récruitment Commiittee,

The Committee appointed to consider the Esher Committee’s Report.
The Cantonment Reforms Committeo.

. The Indisnization Committee.
10.
11.

The Waaziristan Committee.
The Braithwaite Committee,

12. The Indian Retrenchment Committee,

13.

14.

Tariff Board.
Indian Mercantile Marino Comntittee,

16. Committeé to make recommendations regarding the reorgenization of the ade
‘ministrative methods of the Forest Department.

16.
17.
18.

Eaps

85§5§$?5E385

Burms Reforms Committee.

Indian Bar Committee.

Civil Justice Commitiee,

The Reforms Enquiry Committee. !

The Indian Taxation Enquiry Committee. o

. The Indian Economic Enquiry Committee.

Colonies Committee. _ . ,
Deputation of the Government of India to South Africa.
Government of India Delegation to South Africa.
‘Government, of India Deputation to East Africs.

. Deputation of Educational Experts to Bouth " Africa.

. Frontier . Oivil Forces Committee.

. Committee to enquire into the Back Bay Reclamation Scheme,
. Age of Consent Committes.

. ‘'The Indian Cinema Committee.

. The Auxiliary and Territorial Force Committee,

. Indian Sandhurst Committee.

. The Indian Arms Rules Committee.

. The Indian Road Development Committee,



432 LEGIBLATIVB ASSEMBLY. [28ra JaN. 1920,

Abvocacy OF AN INFORMATION BURBAU BY THE ZANGANYIKA OPINION.

69. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
‘ment heen drawn to the article appearing in the Tanganyika Opinion,

-dated 5‘?’3 18th July, 1928, under the heading ‘‘ Information Bureau '’ on
page

(b) Have Gmr'c:mment considered the case for an Jnformation Bumqﬁ;
and what steps, if any, do Government propose to take in the matter!

Mr. G. 8. Bajpai: Government have not received the issue ‘of the
Tanganyika Opinion, dated the 18th July, 1928. If the Honourable

Member will supply me with the article referred to, I shall endeavour to
-answer his question,

Mr. Gaya Prasad Singh: Cannot the Honourable Member write and
get o copy of the Tanganyika Opinion from his office direct ?

Mr. G. B. Bajpai: As a matter of fact, I rely on the Honourable
Member to supply us with the information on the strength of which he asks
his questions.

Mr. Gaya Prasad Singh: Then all these questions go for nothing.
(Laughter).

Mr. K. Ahmed: Is not the Honourable Member answering the question

-on behalf of the Government in & better position to get a supply of the
newspaper from Tanganyika than any Honourable Member of this House?

Is it not the duty of the Government, particularly of my Honourable
friend who represents his Department, to send for the paper in order to
satisfy the representatives of the people of this country in this House by
furnishing them with sufficient information?

Mr. @G. 8. Bajpal: I do not quite understand, Bir, whether the Honour-
able Member wishes me to supply the whole House with copies of this
newspaper, or whether he wishes to know whether we get this particular
newspaper in the Becretariat Library. We do get this paper for our Library,
but, unfortunately, the issue of the particular date mentioned by the Hon-
-ourable Member I have not been able to get hold of. Whereas there is un-
doubtedly on us an obligation to get newspapers of interest, I presums
Honourable Members who ask questions have also the ordinary obligation

-of courtesy to supply us with material which they themselves possess.

Mr. Gaya Prasad 8ingh: Is not a copy supplied to the Public Informa-
tion Bureau?

The Honourable Mr, J. Orerar; I am afraid I must have notice of that
question.

Mr. K. Ahmed: Is it not the duty of the officer in charge of the Publie -
Information Bureau to get information from outside also, or do the Gov-

_ernment stick merely to the information obtained from the distriots end
provinces in India?

APPOINTMENT OF AN INDIAN TRADE CQMMISSIONER FOB I ABT AFRICA.

70. *Mr. Gaya Prasad Singh: (z) Has the attention of the Govern-
ment becn drawn to the leading article headed ‘‘Indian Trade Mission”,
_published in the Tanganyika Opinion, in its issue of the 20th July, 1928
{page 11)?
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~ (b) Do Government propose to appoint Ipdian Trade Commisgjopers
in the Colonies, and specially in East Africa? If so, when?

(¢) Do Government propose to place before this House the recom-
mendations made by the Indian Trade Mission, headed by Dr. Meek?
if so, when?

The Honourable Sir George Rainy: (a) Government have seen the
article,

(b) The question of appointing Indian Trade Commissioners abrgad is
under consideration. '

(¢) The report of the Mission has been published, and copies have been
placed in the Library.

Mr, Gays Prasad Singh: With regard to the answer to clause (b) of the
question, when is a decision likely to be arrived at?

The Honourable 8ir George Rainy: I think perhaps, Sir, it would be
better for me not to claim the role of a prophet, but I should certainly
hope that the decision will not be very long deferred.

)

REFRRESENTATION OF INDIA X THE COMMERCIAL SECTION OF THE EASTERN
AFRICA SHOW.

71. *Mr. Gaya Prasad Bingh: (a) Has the attention of the Govern-
ment been drawn to the article appearing omn page 12 of the Fanganyike
gﬁinia'_f:?, dated the 2d4th August, 1928, headed ““The Eastern Africs

(b) Are Government aware that in the Commerecial Section of the said
Eastern Africa Show, India is not represented, while England and Bouth
Afries have been represented? If so, why?

The Honourable Sir George Rainy: (a) The Government has seen the
article.

(b) I observe that the article states that stands in the Commercial Bec-
tion have been booked by enterprising firms from South Africa and England;

but I do not know why po stands have been bopked by enterpriging firms
Jrom India.

CREATION OF MARKETS 18 EAST AFRICA AND OTHER COLONIES BY MEANS OF-
T PuBricrry WORK,

72. *Mr. @aya Prassd Bingh: (a) Have Government seen the
articles appearing in the Tunganyike Opinion, dated the B8lst August,
‘1928 (pages 4 and 8), under the heading ““The Empire Marketing Boq_rd"_?
"And are Government aware of the manner in which publicity work is
done in conmection with creating markets?

(b) Are Government aware that there are little er mo means m:aihb!.o
to the mercantile community of Indis of being directly in toysh with the
‘commercin] world in the Fast African and other Colonjes? And what
mfens#rea. if any, do Government propose to take to remedy this, state
of affairs? '
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The Honourable Sir George Rainy: (a) The Government have not seem
the article appearing in the Tanganyika Opinion of the 8lst August, 1928,
but they have read the report of the Empire Marketing Board on it8 publicity
work during the year May 1927 to May 1928.

(b) The Government are considering the question of appointing Indian
Trade Commissioners abroad.

)
CORRESPONDENCE RELATING 1o THE StMoN CoMmMISSION Bovcorr DEMONS-
TRATIONS AT LAHORE.

73. *Mr, Gaya Prasad Bingh: (a) Has there been sny correspondence
between the Government of India,.the Loeal Government of the Punjab,
and the India Office, relating to the Simon Commission boycott demons-
trations at Lahore, and the assaults on the people, and their leaders,
and injuries to Lala Lajpat Raei? If so, do Government propose to publish
this correspondence?

(b) Why do mnot Government institute an open and impartial
enquiry into the matter? '

The Honourable Mr. J. Orerar: With your permission, Sir, I propose
to answer the questions numbered 73, 80, 81, 82, 83 and 115 together.
The incidents that occurred at Lahore on the arrival of the Statutory Com-
misgion formed the subject of a public enquiry held by Mr. Boyd, Com-
missioner, Rawalpindi, and I am placing in the Library copies of his report.
The questions arising out of this report were fully- discussed in the Punjab
Legislative Council. For the details connected with this matter I would
refer the Honourable Members to Mr. Boyd's report and the debate in
the Punjab Legislative Council. That Council, by a large majority,
rejected the Resolution suggesting further enquiry. The Government of
India do not propose to take any further action.

The Government of India received from the Punjeb Government s

full account of these incidents, and this account was commupicated to the
Secretary of Btate. '

Pandit Madan Mohan Malaviya: Will the Honourable Member lay the
communication which he has made to the Secretary of State on the table
of this House?

« The Honourable Mr. J. Orerar: All the material fucts bearing on the
case are included in the papers to which I have already referred and which
are available to the Honourable Member.

Pandit Madan Mohan Malaviya: I put the definite question. “Will the
Honourable Member lay the communication which he has made to the
Secretary of State on the subjeet on the table of this House’.

The Honourable Mr, J. Orerar: No; I am not prepared to do that, for
the resson which I have stated, namely, that all material facts are com-
tained in the report to which I have referred and in the debates in the
Punjab Legislative Council in which the spokesmen of the Local Govern-
ment stated the facts fully,

Pandit Madan Mohan Malaviya: I ask whether the Government of India
is not responsible, even to this extent, that it will lay upon the table of
this House the communication which it has made to the Becretary of State
on this subject. The facts may be contained in . . .
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Mr. President: Order, order. The Honourable Member cannot make &
speech. He is entitled to put a supplementary question.

Pandit Madan Mohan Malaviya: I was going to explain why I put that
-supplementary question.

Mr. President: Does the Honourable Member wish to put a question?

Pandit Madan Mohan Malaviya: Yes.

Mr. President: Then he will put a definite question.

Pandit Madan Mohan Malaviya: Will the Honourable Member state the
reason why he is not willing to place the communication which he has made
to the Secretary of State on the.subject, on the table of the House?

The Honourable Mr, J. Orerar: I think I have already made my posi-
4ion clear on that point.

Mr, Gaya Prasad Singh: It is not clear to us.

The Honourable Mr. J. Orerar: The whole of the material facts are al-
ready, as 1 have explained, contained in the report to which I have referred
and in the published debates of the Punjab Legislative Council.

Pandit Madan Mohan Malaviya: If the facts are contained in those
published papers, is not that a strong reason why he should place that
communication on the table of this House?

The Honourable Mr. J. Orerar: No, I do not think so.

Mr, O. 8. Ranga Iyer: Will Government be pleased to consider the
advisability of placing the communication on the table?

The Honourable Mr. J. Orerar: I have already considered the advis-
ability and have come to the conclusion which I have already stated.

Mr. Gaya Prasad 8ingh: If there are no additional materials contained
in the despateh which the Government of India have sent to the Secretary
of State, what is the objection to placing a copy of it an the table of the
House?

The Honourable Mr. J. Orerar: Redundancy.

Pandit Madan Mohan Malaviya: Does the Honourable Member mean
to say that there are matters in the communication which will not bear
the light of day, and that that is the reason why he is not placing it on the
table?

The Honourable Mr. J. Crerar: No.

Pandit Madan Mohan Malaviya: Then what objection can he have to
-placing the communication on the table. of the House? The Honourable
Member is aware that this House does want to know what communieation
the Government of India have made to the Secretary of State on this
very sad and deplorable incident .

Mr, President: Order, order.

Mr. M. R. Jayakar: Is the House to understand that the Honourable
Member is refusmg to put the papers on the table on the ground of any
secrecy ?

The Honourable Mr. J. Orerar: I have already explained, and I hope
that this will be the last occasion which will necessitate my doing so, that
the whole of the material facts are contained in the raport of Mr. Boyd and
in the statements of the official spokesmen on the occasion of the debate
in the Punjab Legislative Council. I have nothing to conceal and nothing
o add.
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Mr. B. K. Shanmukham Obetty: Will not Government givé to this
House an opportuhity of understanding what opinion the Government bf
India expressed on the materials that were placed before them by the
Boyd Committee? Thht is exactly what is wanted now in the demand
that this correspondence should be placed on the table.

The Honourable Mr. J. Orerar: The Government of India communioated
to the Secretary of State the statement of facts which they received from
the Punjab Government.

Mr. B. K. Shanmukham Ohetty: Did not the Government of Indis
communicate to the Secretary of State any conclusions which they them-
selves drew from the facts that were placed before them?

The Honourable Mr. J. Orerar: The Government of India concurred im
the views submitted by the Punjab Government, which had already been
fully stated by the spokesmen of that Government in the local Council.

Kumar Ganganand 8inha: Then they had no view of their own? °

The Honourable Mr. J. Orerar: It is quite possible to maintain an
opinion which coincides with the opinion of another on the same' question.

Pandit Thakur Das Bhargava: Is it not a fact that the enquiry by Mr.
Boyd was a one-sided one?

The Honourable Mr. J. Orerar: If that was so, it was not the fault of
Mr. Boyd.

Pawmdit Madan Mohen Malaviya: The Honourable Member is aware that
Lala Iajpat Rai was a Member of shis Assembly and therefore Memnbers
of this House desire to have informatien as to the attitude of the Gowern-
ment of India on this question,

M. Presilent: Ordet, order; T cannot permit the Honourable Member
to raise a debate. If he wants to put a supplementary question, he is
perfectly entitled to do so.

Mr. K, Ahmed: Then begin by saying, “In view of the fact anhd so on
..... " (Laughter).

Mr. M. R. Jayakar: Is the Honourable Member aware of the strong
and intense feeling which Members of this House have on some of the
incidents which happened in the Punjab at that time?

' The Hbnotutable Mr. J. Orerar: I have no doubt that a strong feeling
had been excited by a very unfortunate situation.

Pandit Madsn Mohan Malaviya: T ask definitely whether the Honourable
Member does not think it his duty, as representing the Government of India,
to place on the table a copy of the communication he has made to the Bec-
retery of State on that disgraceful attack which was made on a Member of
this Assembly.

H{i President: That question has already heen answered by the Honour-
able Member. ' '

Panait Madan Moban Malaviys: No, Sir, T beg your pardon. T asked
.whether ‘the Honourable Member does not think it his duty to lay on the
-tnble of this House a report-he bas made to.the Secretary of State relating
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to 8 Member of this Assembly. That iz the point I wish to emphasize.
The proceedings of the Punjab Council and the repo¥ts of the Punjab Gov-
ernment are not matters which touch us directly. I want to know whether-
the Government of India do not consider it their duty to lay on the table
of the House the report which they have made to the Secretary of Btate,
relating to an incident which affected a Member of this Assembly.

The Honourable Mr, J. Orerar: I regret I have nothing to add to the

answers I have already given to questions which covered preoisely the same
ground,

FACTLITIES GRANTED 10 PROFESS0R ROERICH AND OTHER AMERICAN Exyro-
RERS PROCEEDING TO TIBET.

74, "ﬁ:. Gaya Prasad Singh: (a) Will Government kindly state what
facilitics, if any, were given by the Government to Professor Roerich, the
American explorer and his party, in their expedition to Tibet?

(b) Is it a fact that a Commission of Enquiry, composed of delegates
froin several American Institutions, arrived, or will shortly arrive in India,
on it« way t> Tibet? What facilities in the way of granting passports or
otharwise have been given to this Commission of Enquiry? And what is
the object of this Cornmission?

Sir flf)om Bray: (a) No facilities were given by Government to Professor
Roerich (who is, by the by, a Russian, not an American subject), on hig ex-
pedition into Tibet, which he entered from Chinese Turkestan.

(b) Government have of course nothing to do with a Commission of En-

quiry composed of delegatea from one foreign country proceeding to another
foreign country, nor have they given any facilities to it.

CONSTRUCTION 0F A RATLWAY BETWEEN NaASTRABAD AND Droil

%5. *Mr. Giya Prussd Bingh: Will Government be pleased to
state if it js proposed to construct a railway line from Nasirabad to Deoli
(Bornbay, Baroda and Centtel India Railway)? If eo, when is the traffic
survey likely to be taken in hand?

Mr. A, A. L. Parsons: A revision of the traffic survey was sanctioned in

July 1928, but the results of the survey have not yet been received by the
Railway Board.

APPLICATIONS FOR RRLIEF TO THE RAILWAY RATES ADVISORY COMMITTEE.

76. *Mr. Gaya Pradad Biagh: Will Government be pleased to
lay on tlie table a statement, showing the names of those who hiive sub-
_mitted opplications to the Railway Rates Advisory Committee since its

institution, the nature of the complaints, the kind of relief sought, and
the action taken on the applications?

Mr. A. A. L, Parsons: I am having a statement giving the information
required by the Honourable Member placed in the Library.

CoNTRIBUTIONS FROM INDIAN RyvENUES 70 CoST OF THE SINGAPORE NAVAL
ASE. '

17, *Mr. Gaya Prasad Singh: Is there any proposal before Govern-
‘ment regarding contributions from Indian revenues towards the construc-
tion of the Singapore Naval Base! ' '
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Mr, G. M. Young: The answer to this question is, as on all previous
peeasions, in the negative.

INOREASE OF ACCIDENTS ON THE GREAT INDIAN PENINSULA Ramwavy.

78. *Mr, Gaya Prasad Singh: (a) Will Government be pleased to
state the number of accidents that have occurred in the loca!l train service
-of the Great Indian Peninsula Railway since the electrification of the service
-by passengers standing on the foot-boards due to congestion, or more
due to the Railway Authorities running single units, and thereby striking
at the pillars of the bridges or overhead structures or signal posts or
~otherwise, due to their nearness to the lines?

(b) Will Government be pleased to state whether, by a reference to
statistice eince the electrification scheme, the number of such casualtieg
has increased, and if the answer is in the affirmative, what precaution-
ary measures the Railway Authorities have taken in the matter or pro-
Jbposc to take to minimise such accidents?

Mr. A. A, L. Parsons: (¢) None. The Honourasble Member is I expect
wreferring to the accident near Byculla Bridge on the 1st of October, 1928,
when two passengers fell out of a running train and were fatally injured.
Investigation showed that these two men were standing in the door-way of
-a compartment and lost their balance; they did not come in contact with an
iron structure or a signal post. :

(b) The answer is in the negative. But I should liké to explain that,
.aceording to a report received from the Agent of the Great Indian Peninsula
Railway, there is an unfortunate tendency amongst passengers to stand in
the door-way of a compgrtment or to ride on the foot-board of a carriage,
even when there is ample seating accommeodation inside. In order to pre-
vent this, notices have been displayed on platforms and inside the carriages,
warning the passengers against the danger of standing in the door-way of
carriages or riding on the foot-boarde, and experiments are being made as
Yo the suitability or otherwise of the introduction of automatic doors on
alectric trains of the type in use on the London Underground Railways.

£

CAUSE OF T™WO ACCIDENTS ON THE GREAT INDIAN PENINSULA RAILWAY ON
1s1 OcronrEr, 1928.

79. *Mr. Gaya Prasad 8ingh: Are Government aware of the dual
accidents that ooccurred on the Great Indian Peninsula Railway local service
on the 1st October, 1928, and the following remarks passed by the Coroner
-and the jury:

(a) to relieve the extraordinary congestion which is said to occur
on the up local traing in the mornings;

(b) to remove immediately from ite present position the signal post
at the north of the Byculla Bridge, which is in dangerous
proximity to up electric trains;

(c) to remedy defects which exist in the working of the emergency
chaing in the traius on their systems?

If the answers to the above are in the affirmative, will -Government
“be pleased te state what steps the Railway Authorities have taken or pro-
pose to take in view of the observations made by the City Coroner?
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Mr. A. A. L. Parsons: Government have seen the remarks of the Coroner :
and the jury to which the Honourable Member refers.

The Great Indian Peninsula Railway Administration report that no extra-
ordinary congestion occurs on the up local trains in the mornings, nor, they
ohserve, did the City Coroner and jury commit themselves to a statement to
this effect. But an extra train is being run and steps are being taken to
cnxure that ull trains during the rush hours are provided with the full com-
plement of conches.

The signal post mentioned has been removed and the working of the
cinergency chains has been improved.

INQUIRY INTO THE ACTION OF THE POLICE IN CONNECTION WITH THE Dmuon-
STRATION AGAINST THE SIMON (COMMISSION AT LAHORE.

180, *Diwan Chaman Lall: 1. Is it & fact that on the 30th of October,
1928, the police at Lahore assaulted several members of a demonstration
urgamsed as a protest against the arrival of the Simon Commission?

2. Is it a fact that among those assaulted was the late Lala Lajpat Rai?

8. Is it & fact that Lala Lajpat Rai received two injuries over the region
ot the heart?

4. Is it a fact that Lala Lajpat Rai complained of constant weakness as
u result of the assault upon him?

5. Is it a fact that the doctors who attended upon the late Lala Lajpat
Hai have averred that his death was hastened as a result of the wounds
received by him?

6. Is it a fact that Lala Lajpat Rai himself expressed the opinion that
he was deliberately attacked with murderous intent?

7. Will Government be pleased to state what action has been taken by
them to investigate, through an impartial tribunal, the truth of the above
allegations ?

I
NATURE OF ACTION TAKEN AGAINST THE POLICE IN CONNECTION WITH THE
DEMONSTRATION AGAINST THE SIMON COMMISSION AT L.AHORE.

i81. *Diwan Chaman Lall: (a) Will Government be pleased to state
he namnes of the officers engaged in the assaults at the Lahore Railway
Sation on October the 80th?

(b) Will Government state the nature of the action taken against the
tnid officers?

STaTEMENT BY LorD WINTERTON IN THE HOUSE OF COMMONS REGARDING
THE ACTION OV THE POLICE AT THE BOYCOTT IVEMONSTBATION AGAIKST
THE SiMoN CoMMIesSION AT LAHORE.

182. *Diwan Ohaman Lall: Will Government state whether Lord Win-
terton’s statement ‘n the House of Commons is correct that the police used
only necessary force ‘‘to restrain the crowds from breaking the bs.moades"?

+ For answer to this question see answer to question No. 73.
D
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OnpEns ISSUEDP 70 THE POLICE IN CONNEOTION WITR THE Boycorr DuMox-
STRATION AGAINST THE 810N COMMISSION AT LAMORE.

183, *IMwen Ghaman Lall: Will Government state the exact nature of
orders, depwrtmentul or otherwise, issued to the police by the exccutive
or administrative authorities in couneotion with the control of erowds that
were expected to assemble in Lahore on October 80th, 1928, and the
manner in which such crawds were to be handled? '

*
184.

INCREASED ADMISSIONS TO SANDHURST, WOOLWICH AND CROYDON BY COM-
PETITIVE EXAMINATIONS orEN TO BRITISH, ANCGLO-INDIAN AND INDIAN
Boys 1N INDIA.

85. *Dr. B. 8. Moonje: (¢) Will (iovernment plense state “if it is

o faet, as reported in the papers, that special arrangements have been made

tor nominating Britizh casets from India for the Royul Military College at

Sandhurst ? '

(b) If so, what suecial need was thcre for making such racial diserimi-
nation in favour of iritish cadets ns against the Anglo-Indian and Indiam
cadets?

(¢) Could not the British endets compete with the Anglo-Indian bovs,
who are competing with Indian Loys, for admission to the Roval Military .
College at Bandhurst?

(d) Do Government propose to increase the numiber of yearly admis-
sions from Indin to Sandhurst, Woolwich and Croydon, and issue orders
that the selection of cadets shall be by competitive examination under
a joint system appleuble to all boys from India, whether British, Anglo-
Indian or purely Indian?

Mr. G. M, Young: (a) Yes Sir and u DPress conununiqué was issued by
Goverument on the subject on the 22nd November, 1928.

(b) No racial discritnination is involved in this measure. The Governor
General of India has been empowered, like the (Governors General of Domi-
nions, to nominate a few British candidates snnually for admission to
Bandhurst, subjeet to their pussing the entrance exumination for which they
will sit in Indin. The object js merely {o save British candidates resident
in the Dominions or India from the unnecessary trouble and expense involved

“hy a return  journev to England, if they fuil to qualify at the entrance:
examination.

(¢) If the Honournble Member's suggestion were aceepted, such of these
British candidutes, as were successful, would gain admission to Sandhurst
at the expense of Indian and Anglo-Tndian boys.

(d) The anewer is in the negative. British candidates from India will not
be ullowed to compete for Indian vacancies at Sandhurst.

Dr. B. 8. Moonje: Whyv are British cadetr exempted from competition ?
Why are they nominated?

Mr, G. M. Young: They are not exempted from competition. They are-
nominated, and then they appear at the examination.

T For answer to this question ser answer to question No. 73.
4 For this question and its answer, x¢¢ at the end of starved questious for the day.
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Dr. B. 8. Moonje: Why are they exempted from competition with Indian
and Anglo-Indian boys.

Mr. G. M. Young: I have ulready explained the reason which is, that if
they were successful in competing with Indian and Anglo-Indian boys, they
would gain adroission at the expenses of those hoys, and there would be
fewer vacancies available for Indians.

(1) ApprTioN To THE Rovar Air Foror 1IN JNDIA ; (2) INCREASED FacILi-
TIRS FOR THE STUDY OF AVIATION BY INDIANS,

86. *Dr. B. 8. Moonje:(a) Will Government please state if it is &
fact, ns umnounced in the papers, that Roval Air Force Bombing
B8quadrons 11 and 39 are being sent out to India from England as a perms-
nent addition to the existing Royal Air Force in Indin? T1f so, what
specinl need ix there for such an addition at a time when India is at
peace with its neighbours? :

(b) Do Government propose to provide for such emergencies by
increusing the number of Indian boys to be sent to England annually for
the study of avintion, both eivil and military, and also by ereating facili-
ties in Indin for teaching avintion, so that the rank and file required for
the Air Foree muy be recruvited in India instead of having to import them
from England?

Mr. G. M. Young: () The answer ix in the affirmative. 'The Honourable
Member s attention is invited to the Press communiqué, dated the 8rd Janu-
ary, 1928, and to pages 1154 and 1135 of the report of the Assemnbly debates
of March, 1928, 'The two <quadrons 1nentioned by the Honourable Member
are being sent to Indin to complete the estublishment of eight squadrons in
accordunce with decisions unnounced a year ago. The requirements of the
Air Foree in Indin after the war were originally caleulated at eight squadrons,
but for financinl reasons the strength of the Foree was not brought up to this
figure earlier. The addition ix not due to any special need or emergency.

(b) I think my Honourable friend must be aware of the decision to create
gradually an Indian air squadron, and of the fuet that six vacancies at
Cranwell have already been offered for competition to Indians. Facilities
for training the rank und file of an Indian Air Force unit already exist and
will be untilised ur soon ax Indian cadets begin passing into Cranwell. Ten
scholurships have been established for the training of Indians in civil aviation
in England. Tt is not proposed to increase this number at present. Four
light acroplane clubs have recently been established in India. Indians can
receive training in aviation by joining any of these clubs. Tenders have also
been invited for the contract for the operation of an internal aeroplane ser-
vice in Indin, nnd it iz the intention of Government that the company
which obtaing the contruet should be requirad to afford training and oppor-
tenities for cinploviuent to Indians in all branches of its work.

(1) REMARRS oN HE SiMonN CommisstoN py MR, F. W. JoHNSTONE : (2) AL-
LEGED PROPAGANDA BY THE (FOVERNMENT OF INDIA IN AMERICA.

87. *Mr. Gaya Prasad Singh:(q) Has the attention of (Government
been drawn to the following remarks made by Mr. F. W. Johnstone, the
American reprosentative of the T.engue, against Tmperialism at Berlin, and

B
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published in the Amrita Bazar Patrika, dated the 4th December, 1928
(pnge 9)1— L .
“To us Americans the Bimon Commission is a bluff. ~ We have lost
confidence in investigation committees. We are for complete’
independence as the inherent birthright of the people’’? ’
(b) How much money have Government spent out of Indian revenues
for carrying on political propaganda in America? -
" The Honourable Mr. J. Orerar: (a) Yes.
(b) None.

Mr, Gaya Prasad Singh: Was not a Professor of the Patna College sent
out to America for this purpose some time back? '

The Honourable Mr. J. Orerar: Nobody has been sent for the purpose of
earrying on political propaganda in Americs.

Mr. Gaya Prasad Singh: At the expense of the State?

The Honourable Mr. J. Orerar: Not for political propaganda.
Mr. Gaya Prasad 8ingh: Yes.

188.*

ALLEGED MAL  ADMINISTRATION Ok THE AFFALRS OF PUSHKAR BY THE SHAMLAT
COMMITTEE.

R0, *Mr. Gaya Prasad Singh: (a) Are Government aware when the
Shamlat Committee took charge of the Pushkar affairs in 1808, under the
direction of the Local Government, what was the condition and extent of
the landed property, and what it is now?

(b) Is it & fact that the Pushkar Raj was in possession of landed property
tu the extent of about 62,000 bighas, conferred by the Moghal Emperors,
and now, after 25 years’ management of the Shamlat Committee, it
possesses only three to four thousand kighas? How is the position reversed
and who is responsible for it?

(¢) Are no regular accounts kept by the Shamlat Committee of Pushkar,
ond ix it & fact that the accounts, if anv, are never checked or super-
viced by the TLoeal Government or the Government of Indin through
auditors or otherw.se?

(d) Are Govermnent aware that much of the landed property of the
Jagir has been sold away or otherwise disposed of by the members and
whether the full proceeds thereof reached the coffers of the Shamlat Com-
mittee?

(¢) What arrangement has the Shamlat Committee of the Local Govern-
ment made for the safe custody and proper utilisation of the income from
the Jagir, and from the pilgrims?

8ir Denys Bray: With your permission, Sir, I propose to gnswer

questions Nos. 80, 90 and 91 wogether. The information is being collected
und will be communiecated to the Honourabl‘e__Me;:qbrer‘ixi”due_ course.

+ Not put by the Honourable Member,
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Insmissar oF PaNDirs SoEAN TAL AND Gorl KISREN FROM THE SHAMLAT
CouMiTTEE OF PUSHKAR.

$00. *Mr, Gaya Prasad 8ingh: (a) Are Government in a position to
say why Pandit Soban Lal and Gopi Kishen, who were unanimously elected
by the members, were turned out by the Commissioner of the District
without assigning any reason, after working for about a month in 1927?
Did the Local Government make any reply to the application and telegram
submitted by about 80 of the voters (total being 100) of the Bhamlat Com-
mittee? If not, why not? )

(b) Are Government prepared to explain how and for what the amount
of Rs. 22,000 of the Pushkar Jerun Udhar Committee was spent, or is it
still in banks or otherwise in deposit? -

CRFATION OF A MUNICIPALITY FOR PUBHKAR.

101. *Mr, Gaya Prasad 8ingh: (¢) Are Government aware that there
are more than a hundred shops in Pushkar and that the place is not of
small importance, but is big enough to maintain a municipality, and that
seven to eight lakhs of pilgrims visit the place throughout the year?

(b) Are Government aware that there is no municipality in Pushkar and
that the following things are necessary in the town:—

(1) General cleanliness in the town, temple and the tank?

(2) Arrangements for light and water for the pilgrims on ghats as-
well as on the streets at the principal places?

(8) One dispensary for immediate help?

(4) Preparation of metalled roads throughout the town, and espeeially
the one leading to the Brahma Temple from the end of the
road from Ajmer?

(c) Has the Local Government ever placed these points before the
Shamlat Committee? 1f so, when, and with what result?

BoycoTT DEMONSTRATIONS AGAINST THE SIMON COMMISSION.

92, *Mr. Gaya Prasad 8ingh: (¢) Has the attention of the Government
been drawn to the speech of Mr. Beazley, Chief Secretury, Punjab Govern-
ment, made in the Punjab Legislative Council on the 80th November, 1928,
regarding the assault on the Simon Commission boycott demonstrators in
Liahore, in course of which he stated that stringent measures became all
the more necessury, ‘‘owing to the cxplosion at Manmad, which was a
concerted nttempt on the lives of the President and Members of the Simon
Commission, and the explosion at Lahore’'? '

(b) Was an enquiry made with regard to the explosion of a bomb at
Manmad or at Lahore? If 8o, who conducted the enquiry and when? And
will Government he pleased to lay a copy of the report of the Manmad
explosicn incident on the table?

(¢) Will Government kindly state if they have issued any instructions to
T.ocal Governments, ir connection with boycott , demonstrations against
the Simon Commission, and the way in which the Commission should be
received? If so, can a copy be laid on the table?

The Honourable Mr, J. Orerar: (a) Government have seen Mr, Beazley's
epeech which containg statements similar to those attributed to him by the
Honourable Member.

L . —

t For answer to this qumtioﬁ ses answer to question No, 80,
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(b) Enquiries into both explosions were initinted by the police of the
provinces concerned immediately after their occurrence. The Manmad
case is now sub judice. I am umable to place copies of the preliminary
police reports on the table. ' -

(¢) The Government of Indis have issued instructions regarding the
precautions necessury to secure the Commission’s safety. I regret that
these cannot be laid on the table.

Mr. Gaya Prasad Singh: If the Manmad case is sub judice, how did
Mr. Beasley come to the conclusion that the explosion at Manmad was
8 concerted attempt on the lives of the President and Members of the
Simon Comrmission,

The Honourable Mr. J. Orerar: The fact that il is sub judice is no
obstacle to his being informed of a matter of adminigtrative importance to
the Punjnb Government at the time.

Mr. Gaya Prasad Singh: I want to know on what evidence he came
to that conelusion? p

The Honourable Mr. J. Orerar: The fuct that there was reason o
believe that the explosion at Manmad wag  directed against the Com-
mission was commuunieated to the Tunjub Governmmnent.

Mr. Gaya Prasad Singh: How? Thiz ix begging the  question.
Plense be wore explicit in your reply.

ALLEGATIONS IN CONNECTTION WITH MR. BYRT AGAINST MR, GRAHAM. SECRE-
TARY TO THE (GOVERNMENT OF INDIA IN THE LEGISLATIVE DEPART-
MENT.

93. *Mr. Gaya Prasad Bingh: (¢) Has the attention of the Government
been drawn to a Bombay report published in the Forward, dated the 6th
December, 1928 (page 8), in which it is stated that Mr. Graham, Secretary
to the Government of India ‘‘is taking a leading part in the move, and
addressing letters to many to back up’’ the candidature of Mr. Byrt, the
‘Assembly Correspondent of the Times of India who was expelled by the
Honourable the President, to a seat on the Legislative Assembly ?

(b) Is the story of a Government official meddling in election matters
and writing letters substantially correct? And has any inquiry been made
in this connection?

The Monourable Mr. J. Orerar: (a) Government have scen the article
referred to.

(b) There is no truth whatsoever in the story.

NOMINATION OF A QUALIFIED INDIAN LADY AS A MEMBER OF THE LEGISLATIVA
ASSEMBLY.

94, *Mr. Gaya Prasad 8ingh: Do Government propose to recom-
mend the nomination of a qualified Tndian lady Member to this House,
in view of many pending legislative measures in which the women are

greatly interested?
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Mr. L. Graham: There are at present no vacancies among the Non-
{Officinl Members and the Government of India Act does not allow of addi-
tional Members being nominated to this Chamber for the purpose of parti-
«ulur measures.

Mr. Gaya Prasad Singh: Why do not Government ask a Non-Offi-
cinl Member to vacate his seat?

Mr. L. Grabham: Would the Honourable Member be prepared to
~wesign his own send? .

Mr, K. Abmed: Do Government propose to consider the nomination
of ladies when the next vacancy occurs?

Mr. L. @Graham: Nominations are not made by Government. That
<inty does not fall upon Government at all.

CONCLUSIONS OF THE FINANCE DEPARTMENT FRAUD CASE.
95. *Mr. Gaya Prasad 8ingh: Will Government be pleased to state the

conclusions in what is known as the Finance Depnrtment Fraud case?

The Honourable B8ir George 8chuster: Two of the three accused
yersons were convicted by the lower court, but qn appeal the Sessions
<Judge hus ordered a retrial.

FExciva oF Raiuway LINES TO PREVENT ACCIDENTS DUE TO STRAYING
CATTLE,

96. *Mr. Gaya Prasad Bingh: (a) Is it a fact that a stray bull on the
railway line near Jind Station wag the enuse of a railway aceident ncconi-
panied Ly loss of life, to the Frontier Mail to Pu':mhny, onlfhc 4th
December, 19282 Will Government kindly state if the railway line was
funced on both sides, so as to prevent bulls or cattle from straying on to
the railway line?

(b) Do Government propose to tauke nccessary steps to have the ruil-
way lu;;s throughout India properly fenced, where there are no fencings at
presen

. Mr. A A L. Parsons: («) The answer to the first part of the ques-
tion is in the affinnative, ‘

~ (b) Railway Administrations nre proceeding with the provision of
icneing where they consider it desirable.

\GRANT oF RAILWAY FARE CONCESSIONS TO TEACHERS ATTENDING THE BOMBAY
PRESTDENCY SECONDARY TEACHERS' CONFERENCE.

97, *Mr. M. R, Jayakar: (1) Are Government aware that an applica-
tion was made to the Railway Board and to the Agents of the Great
Inf.]mn Peninsula Railway and the Bombay, Baroda and Central India
Railway on bohalf of the Bomnbay Presidency Secondary Teachers' Con-
ference for the purposes of obtaining railway fare concessions in favour of
‘teachers attending the same in Bombay?

_ (2) Are Government further aware that the said applications were re-
Jeeted by the said Agents with sententious replies? .
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(8) Will Government be pleased to state:

(a) why such concessions cannot be granted?

(b) whether, under the present rule, such coneessions in fares are
not granted to parties of holiday tourists and sporting teams
undertaking railway journeys?

(c) if so, why the same concession should not be extended to other
classes of citizens engaged in similar or more desirable
objects of public benefit? E

(d) if the present rules do not permit of such concessions being
granted to teachers, whether Government intend to have the
necessary changes made in the rules of the Railway Com-
panies so as to give the benefit of such concessions to todies
of persons engaged as aforesaid?

Mr, A. A L. Parsons: (1) Yes.

(2) The Agents of the Great Indian Peninsula and the Bombay
Barods and Central India Ruilways replied that the concession asked for
could not be granted.

(8) The object of quoting special reduced pnssenger fares is to stimulate
traffic, and for this reason reduced fares are quoted during certain holiday
periods and to teams engaging in certain games, railways are not con-
ccerned with the objects which lead people to travel, hut merely with the
auestion whether travel will he stimulated by the quotation of a reduced
fare, There is no rule preventing them from quoting reduced fares for
delegates to educational conferences where they think that they will
cbtain additional revenue by doing so, and actually the Indian Railway
Conference Association, which deal with such matters when more than
one railway is concerned, have now under their consideration an appli-
cation from the President of the All-India Federation of Teachers’ Asso-
ciations for the quotation of reduced fares to teachers attending Educa-
fional Conferences. I will enquire from the Indian Railway Conference
Associstion of the decision thev have reached on thix appliention and
will let the Honourable Member know.

108. #
199, *
+100.
4101,
1102.
+108.
104,
+105.*

TRANSFER OF PARGANNA CCORHI FROM THE DISTRICT OF PURNEA TO THE SANTAL

PArRGANNAS.

106. *Eumar Ganganand Binha: (a) Will Government be pleased
to aseertain and state, if it is a fact that proceedings have been taken
to take out Parganna Gorhi [rom the district of Purnea and tack it on to
the Santal Pargannas, a non-regulated district? If so, how far hag the
matter progressed? What are the reasons urged in justification of the
ohange of the boundary? '

* ¥ ¥ &

t For this question and its answer see at the end of starred questions for the day.
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(b) Will Government be pleased to lay on table sll correspondence
that the matter has occasioned ? - .

The Honourable Mr. J. Orerar: (a) The Government of India have no-
information on the subject.

(b) There has been no correspondence with the Government of India
cn the subject. - .

PURCHASES 0UT OF INDIA BY STATE RAILWAYS DURING THE LAST THREE
YEARs. ' '

107. *Kumar Ganganand S8inha: Will Government be pleased to state-
what articles were purchased out of India during the last three years.
by the different State Railways and at what cost, specifying, in every
case, whether the article is produced in India or not, the reason for its
purchase -outside India, and the firm and country from which it was.
purchased ?

Mr. A. A, L. Parsons: Government regret that they cannot undertake -
the extremely lengthy enquiries which a reply to the Honourable Member's-
question would entail. His attention is, however, drawn to the informa-
{ion given in Appendix A, to volume II of the Railway Board's reports on
Indian Railways for the years 1925-26, 1926-27 and 1927-28, where he
will find the value of stores imported direct, the value of imported stores.
purchased in India, and the value of stores of Indian manufacture and of
indigenous origin purchased by the different State railways. He will also
find in the reports cn the work of the India Store Department, London,
published by the High Commissioner for India, copies of which are in:
the Library, n deteiled classification of the stores purchused through
the High Conunissioner for Indian railways.

ESTABLISEMENT OF AN INDIAN AccounNTtanNcy Boarnp.

108. *Kumar Q@anganand Sinha: (a) Is it a fact that Government
are considering a proposal to establish sn Indian Accountancy Board ip
order to advise {he Government in maintaining proper standards of
accountancy and on the qualifications required of the accountants? If so,
wi the Government be pleased to state what will be the status, prospects
-and privileges of the acecountants deemed to be qualified by the Board, and
in what respects if any, they will differ from Londcn Chartered Accountants?

(b) D> Government propose to stop recruitment of Chartered Account-
ants of London to the service after the Board is set up? If not, why?

_(c) Will the Government be pleased to state how the scheme has:
originated and developed?

. The Honourable 8ir George Rainy: («) The attention of the Honour-
able Member is invited to my reply to question No. 524 asked by
Mr. M. R. Jaynkar on the 13th September, 1928.

(b) The Government cemnot at this stage say how far in future
sccountants qualified under the Accountancy Board Scheme will be em-
-Bloyed in (Government service in preference to chartered acoountants.
(who, of cuurse, might be Indians). That is a matter which must neces..
sarily depend upon the success of the Accountancy Board Scheme.
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(c) The Honourable Member is referred to the Commerce Department
circular letter No. 131.T (2), dated the. 20th August, 1028, a copy of
which was placed in the Library last September during the Simla Ses-
‘sion:  Replies to this letter have not yet been received from all Local
‘Governments,

Mr. Vidya Sagar Pandya: When do Government expect to bring the
‘scheme hefore this House?

‘The Honourable Sir George Rainy: T must ask for notice of that
question. I could not give n definite answer to that at the moment.

NUMBER oF BENGAL DETENUS NOT YET RELEASE,

109, *Kumar Ganganand Sinha:Will Government Le pleased to state
the number of Bengal detenus who huve not vet been released ?

The Honourable Mr. J. Orerar: No one is any longer detnined under
the Bengnl Criminal Law Amendment Act in jail or in village or home
domicile, nor is any one confined to particular wreas in Bengal or extern-
“ed from particular areas. Orders under section 11 (1) (a), (b) and (c¢) re-
quiring notification of residence, are still in force against 31 persons,

PROCEEDINGS OF AGRICULTURAL CONFERENCE HELD IN OCTOBER, 1928,

110. *Kumar Ganganand Sinha: Will Government be pleased to lny
«m the table a copy of the detailed proceedings of the Agricultural Con.
ference held in October Jast ?

Mr. G. 8. Bajpai: As the proceedings of the Confercnce were informal
snd eonfidentinl, Government cannot comply with the request of the
Honournble Member without the concurrence of Loeal Governments,
whose representatives participated in the discussions. liocal  Govern-
ments hinve, however, been asked whether they have any objection to the
‘publication of the proceedings, and a final decision on the question will
‘be reached on receipt of their replies.

MXCAVATION OF MOUNDS NEAR THE ASOKA PILLAR IN LAURIYA, CHAMPARAN
DisTrIOT.

111. *Kuamar Ganganand 8inha: (¢) Are Government aware of the
fuct that there are a number of mounds near the Asoka Pillar in Lauriya
{Champaran district) that have not yet been excavated?

(b) 1f so, will Government be pleased tc state reasons for the same?

(c) Have Government ever considered ihe question of excavating them?
At so, with what result?

Mr. G. 8. Bajpai: (a) Yes.
(b) For lack of funds up to date.

(c) Government have considered the matter and excavations will be-
gnken up when circumstances permit, r
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1
. REINTRODUOTION OF THE RESERVE BANK BiiL IN THE INDIAN LEGISLATURE.

112. *Kumar Ganganand Sinha: Have Government received any
communication from the Eﬂeembarf of State for India regarding the reintro-
duction of the Reserve Bank of India Bill in the Indian Legislature? If
g0, to what effect?

The Honourable Sir George Schuster: The answer to the first part of
the question is in the negative and the second part does not arise.

TMPORTATION OF ARTIFICIAL GHEE.

113. *Kumar Ganganand Sinha: () Is it a fact that a representation has
been made to the Government by the Indian Merchants’ Chamber, Bombay,
regarding the importation of o large quantity of cheap artificial ghee into
this country?

(b) Is it a fact that such artificinl ghee does not contain the food
propertios of the indigenous ghee, but is getting popular on account of
cheapness in price?

(¢) 1f go, what steps are Government taking to protect the indigenous
ghee from outside competition?

The Honourable Sir George Rainy: (a) Yes.
(b)y  Yes.

(¢) The Govermmenti have consulted Local Governments on the ques-
tion whether steps should be taken to prevent solidified vegetable oil from
‘being sold as ghee,

HraH RATLWAY FARES ON THE BENGAL NAGPUR RAILWAY.

114. *Eumar Ganganand 8inha: (¢) Has the attention of the Govern-
ment been drawn to the letter of ‘* Travelling Public '’ published in the
.Bearchlight, dated Friday, October 12, 1928, under the heading ‘‘ Bengal
Nagpur Railway—High rate of Passenger fare ''?

(b) Do Government propose to enquire and state why the general level
-of fare, especially that of the third elnss, is kept up high?

(¢) Have Government impressed upon the Railway authorities the
desirability of reducing the fare? If so, how and when? If not, why?

Mr. A. A. L. Parsons: (a) Government have seen the letter referred to.

_(b) and (¢). The conditions with regard to passenger traffic on . the
Bengal Nagpur and*East Indian Railways, between which the writer of
the letter instituted a comparison, are in no way similar, and the Bengal
Nugpur Railway, if it reduced its fares to the rates now prevailing on the
Enst Indian Railway, could not expect to secure so large an increase in
traffic a8 to compensate it for the loss in revenue which would otherwise
rerult.  The financial position of the Bengal Nagpur Railway is mot at
present such that it could afford to contemplate a reduetion in passenger
fares which eould not be expected at least to pay for itself by the net re-
turn from an increase in traffic consequent on the reduction, The latest
'!ﬂfoml-ai:iun. however, which the Railway Board have received from the
;\n?r;'t. is that the possibilitv of making ®ome reduction is under his consi-
eration.
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INQUIRY INTO THE ACTION OF TEE POLICE IN CONNEOTION WITH THE DEMON-
STRATION AGATNST THE SiMON COMMISSION AT LAHORE.

1115. *Kumar Ganganand 8inha: Will Government be pleased to state:

(a) If they made any enquiry from the Punjab Government regarding
the assault on Lala Lajpat Rai by the Lahcre Police? If so,
how and with what results? P

(b) Whether they received any communication from His Majesty's
Becretary of State for India in this connection? If so, to
Whﬁf eficet, and what roply did the Government of India give
to him?

(¢) Why no enquiry was made into the matter by a responsible
popular Committee?

Cost or (GoveRNMENT Housg, NEw DELHAIL

116. *Eumar Ganganand Sinha: (a) Is it a fact that the building for
the Viceroy, constructed at New Delhi, cost nearly 14 crores of rupees,
required 4,500,000 bricks, contnins 840 rooms, has 1} miles of corridors
and 14 lifts?

(b) What was the cost of the construction of the Viceregal Lodge at
0ld Delhi? How many rooms had it? What were its dimensions?

(¢) Will Government be pleased to lay a statement on the table showing
how each of the rooms in the new building will be used, and how the
occupiers of thoss rooms are accommodated at present?

(d) Will Government be pleased o state how the Viceregal Lodge in Old
Delhi will be used when the Viceroy occupies the New Delhi building?

() Will Government be pleased to state fully the extent to which
non-Indian raaterials have been used in the Viceregal l.odge in New Delhi
both in construction and furnishing it ?

(f) Will Government be pleased to state the number of casunlties
that occurred during the construction of the building in New Delhi and
the circumstances in which they occurred?

(9) Will Government be pleased to lay on the tuble a detailed stafe-
ment, showing the cost of construeting and furnishing the building in New

Delhi?

The Hoaourable Sir Bhupendra Nath Mitra: (ay Yes, approximately,
The cost includes the garden. The number of rooms includes all offices,
basement cellars, etc., down to the smallest bathroom and godown.

(b) Roughly nine lakhs. Government do not think it necessary to
prepare a statement of rooms in the temporary Viceregal I.odge. It must
be remembered that this building has grown from the old Circuit House
which has been added to from vear to year. The accommodation there-
in is supplemented by other temporary buildings for the Press, godown
and offices, and further by a very large number of tents which are used
for both residential and office purposes.  All these are sccommodated in
4ho New Government House.  ~ :

¥ For answer to this quesion, ses answer to question No. 73.
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(¢) I shall be pleased to show the Honourable Member, if he desires:
it, a plan showing' the allotment of the rooms jn Government House.
The allocation is subject to minor alterations. . "As already stated under
(b), a large proportion of the occupiers of the rooms are at present accom-
modated in temporary buildings and tents.

.. (@) No final decigion has yet been arrived: at.

(¢) Non-Indian materials have only been used oh the construction and,
furnishing in cases where such materials are not available of Indian Manu-’
facture or origin. These are confined to such things as electric apparatus,
water supply and sanitary fittings, and a "few special fabrics for furnishing,
which are not made in India. Exact information is not available s to,
the total cost of these items, but it is estimated that thm does not exceed
seven per cent. of the total cost.

(f) There have been three or four casualties. Further details are not
readily available without research into old records.

(¢9) A statement of the estimated ocost is placed on the table.

Statement.
Ra.
Main Building ve e .e . oo 1,24,80,000
Fleotric installation .. . ve .e . 9,70,000
Water Supply and Sanitary installation . . 4,00,000
Furniture and fittings . ‘e . . 19,44,000
Refrigerating Plant .. .. . . .. 3,000
Formsl Indien Garden . .. - . 10,58,000
Tntal .. 1,83,85,000

B ]

Mr, Gaya Prasad Bingh: When is the new Viceregal Lodge expected to
be ready for occupation hy His Excellency the Viceroy?

The Honourable Sir Bhupendra Nath Mitra: It is expected to be ready
‘or oceupation by His Excelleney the Viceroy next cold weather.

Kumar Ganganand Singh: May I take it that His Excellency is very
uncomfortable in his present Lodge?

The Honourable Bh‘ Bhupandn Nath Mitra: I cannot obviously answer
that question,

Sir Purshotamdas Thakurdas: What is estimated to be the cost of up-
keep of the mew Viceregal T.odge as compared with the cost of upkeep
of the present one? ‘

The Honourable Sir Bhupendra Nath Mlitra: I am sorry I have not got
the figures with me, I shall be obliged if the Honourable Membar will put
down a separate question. .
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RerortEp 1¥mRNTioN TO ErEer MR. Byrr, Press Rerorren oF TiE 7TUIMES
OF INDIA, 10 BR A MEMBER ©F THE LEGISLATIVE ASSEMBLY.

117. *Kumar Ganganand Sinha: (a) Has the attention of the Govern-
ment been drawn to the messuge, dated Allahabad, December 6th, appear-
ing in the Searchlight of Sunday, December Oth, 1998, entitled * To
Embarrass President Patel—European Conspiracy—Move to send the

Punished Reporter in the Assembly ''?

(b) Have Government enquired to accertain how far the allegations
contained in the message are correct? If so, with what results? If not,
why ?

The Honourable Mr, J. Orerar: The Honourable Member is referred to
my reply to Mr. Gaya Prasad Singh's question No. 98 on the same subject.

SEPARATION OF THE LEGISLATIVE ASSENBLY FROM THE LEGISLATIVR
DEPARTMENT.

118. *Eumar Ganganand Sinha:V'ill Government he pleased to stale -

a) What steps, if any, did they take mnnedintely to secure the sanc-
] ; )

tion of the Secretary of State for India with regard to such

portion of the scheme of separation of the Assembly Branch

from the Legislntive Department ns was'necessary and with
what result ?

(b) “Why did not the Government of India give effeet to such part
of the scheme ms it could itself do from Deocember 1, 1928,
as agreed upon?

(¢) Was the Honourable the I'resident consulted in this connection.
when no action was taken on 1st December, 1928, in accord-
ance with the Motion adopted by this House on the 22nd Sep-
tember, 1928? If not, why?

(4d) What attempts were made by the Government to meet the
wishes of this House as far as possible in this matter?

(e) How do Government desire to preceed in this matter now?

Mr. L. Graham: (¢) The Government of India, after considering the
Resolution of the Assembly, placed themselves in communieation with
the Becretary of State. .

(b) Becnuse no part of the schemie could be put into operation until
the Seeretary of State had sanctioned the appointments of the officers of

the House. :

(¢) The Honourable the President was consulted before the Government
of Indin addressed the Becretary of State.  Therenfter no occasion arose
to eonsult the Honourable the President.

(d) and (¢). Do not arise in view of the setting up of the separate es-
tablishment.
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EXPENDITURE INCURRED FOR THE CENTRAL COMMITTEE CONSTITUTED TO €O--
OFERATE WITH THE SIMON COMMISSION.

119. *Kumar Ganganand Sinks: Will Government Le pleased to state-
the expenditure wo far incurred by the Government of India on account
of the Central Committee constituted to co-operate with the Bimon Com-
mission and its budget estimnte under this head?

The Honourable Mr. J. Orerar: 'The actual expenditure incurred by the
Indian Ceotral Committee at the cost of Central revenues up till the 81st
December, 1928, is reported to have been Rs. 40,711,  This is the latest
figure avsilable.

The total estimuted expenditure on the Indian Central Committee in
the current finanecial year wmmounts to Rs. 2,80,000 and it is proposed to-
include a provision of Rs. 3,82,800 in the budget estimates for the year
1920-80 to defray the expenses of the Committee in that year.

Mr. C. 8. Ranga Iyer: On a point of order, Sir, has it not been the
practice of the House, under the Rules, to stop the putting of questions
after 12 o’clock, the firat one hour?

Mr. President: The Heonourable Member had better read the Standing-
Orders (Laughter).

RECEPTION OF THE NIMON COMMISSION AT DIFFERENT PLACES IN INDIA AND
BurMA.

120. *Kumar Ganganand 8inha: (¢) Wili Government be pleased to-
state whether they had any correspondence with the Provineial Governments
regarding the reception of the Simon Commission? 1If w0, to what effect 2
Will Governmnent be pleased to lay the correrpondence on the table?

(b) Will Government be pleased to lay on ‘the table an authentic
account of the reception of the Simon Commission and the Central Indian-
Committee at different places in India and Burma, with speeinl references
to the boycott demonstrutions and sequels, mentioning in cach case the
exact source of the information received by it?

The 1_Eonourahlo Mr. J. Orerar: (¢«) The Honourable Mcember is referred
fo part (¢) of the answer given to Mr. Gaya Prasad Singh’s question No.
92.

(b) The proceedings are fully reported in the public Press. No official
awcount has heen prepared.

EXPENDITURE INCURRED RY PROVINCIAL (ROVERNMENTS ON ACCOUNT OF THE
Visit oF THE SmmoN CoMMISSTON.

121, *Kumar Ganganand Sinha: Will Government be pleased to call
for and lay on the tatle n statcment showing the amount of expenditure
incurred by the various Provincial Governments on account of the visit of

" the Simon Commission and the Indian Centrnl Committec?

The Honourabis Mr. J. Orezar: The information to which the Honour-
able Member's question refers is not available and cannot be available for-
some time. Tf the Honourabie Member will repeat his question next
scsaion T shall he glad to consider whether T can furnish it.



64 LEGISUATIVE ASSEMBLY. [28TH JAN. 1029,

REPORTED DESPATCH OF ARTILLERY TO CALOUTTA IN CONNROTION WITH THE'
MEETING OF THE INDIAN NATIONAL CONGRESS.

122, *Kumar Ganganand Sinha: (1) Has the attention of the Govern-
ment, been drawn'to the Free Press message of December Tth, to the
-effect that the Daily Tej understood that a large body of artillery had been
despatched from Delhi to Calcutta on the 5th instant, and that it would
st.ny at Calcutta till after the Congress week was over?

2) TIs the report correct ? I 80,
(a) to what extent?
(b) what was the necessity of sending the artillery? and
(¢) what was the ocost incurred in doing so?

Mr, G. M. Young: (1) Yes.

(2) There is no truth whatever in the report.

"QUESTIONS NOT PUT, OWING TO THE ABEENCE OF THE QUES-
‘TIONER, WITH ANSWERS TO THE SAME.

USTABLISHMENT OF A MUNIOIPALITY AT KASAULL

1. *Mr. A, H. Ghuznavi: (a) Is it o fact that the ocivilian population
-of Kasauli pay approximately a sum of Rs. 10,000 a vear as water-tax?

(b) Is it a fact that the Military Cantonment at Kasauli is now respon-
-sible for the supply of water at Kasauli?

(c) Is it a fact that the sum of Rs. 10,000 paid by the civilian popula-.
tion is made over to the Military Authorities who have got their budgeted
.allowance for the purpose?

(d) Is it a fact that there is a most generous supply of water in the
cuntonment area whereas there are most severe rules regarding the restric-
tion of supply to the civil population ?

(¢) Are Govermmnent aware that the need for a municipslity is very
keunly felt by the eivil population of Kasauli?

() Has the question of egtablishing o municipality at Kasauli been
-considered ?

Mr. @. M. Young: (o' 'No, Sir. The total water-tax collected by the
Cantonment Authority, Kasauli, from sll sources is sbout Rs. 7,000,

(b) Under section 116(j) of the Cantoniments Act, 1924, a Cantonment
‘Authority is responsible for the supply of water where such & supply does
-not exist. There is & water supply in the Kasauli Cantonment under the
.control of the Military Engineer Services.

‘
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(¢) The cost of water supplied in Kasauli Cantonment is collected by
‘the Cantonment Authority and paid over to the Military Engineer Services,
in nceordance with section 234 of the Cantonmenis Act, 1924.

(@) No, Sir. Owing to shortages of water from the existing sources
rationing is often resorted to in the months of May, June and July when
the yield of the spring is low. RRationing is not confined to the civil
population.

(e) und (f). Government are not awere that the need for a civil munici- .
pality is very keenly felt by the civil population of Kasauli, who already
possess an elected Cantonment Board. No portion of Kasauli is geographi-
oally suitable for excision from the Cantonment. For adminigtrative
reasons the retention of the whole area as n cantonment is necesrary,

RANT OF CoMMISSIONS TO MEMBERS OF THE INDIAN MEDICAL DEPARTMENT.

2. *Lieut.-Oolonel H. A. J. Gidney: (a) Is it a fact that in the
Indian Medical Department Commission ranks are given on the basis of ten
per cent. of the total cadre?

(b) 1f so, what is the total cadre of the Department and the total number

of Commissions ?

(¢) Is it a fact that since this proportion was arrived at about 40 to 50
huve been added to the cadre of the Indian Medical Department ?

(d) If so, has n corresponding number of Commisgions been given to the
Department ?

Mr. G. M. Young: (¢) No, Sir. The number of Commissions is 10 per
cent. of the full cstablishment of ‘Assistant Surgeons in military employ,
plus the number of Assistant Surgeons in civil employ who have received
promotion under the mext below rule.

(h) The totul cadre ix 587 and the total number of Commniissions is 181.
(¢) No, Bir. No addition has been made to the sanctioned eadre.

(?) Does not nrise.

PRICE OF JavA SUGAR SUPPLIED T0 INDIA,

68, *Hafi Abdoola Harcon: (a) Will Government be pleased to state
whether in November, 1028, they received any letters from the Sugar
Merchants’ Association, Bombay, in connection with the recent policy of

the [;nit.ed Java Bugar Producers’ Association for effecting sales of their
eugar

(6) Are Government aware of the following facts:

(i) that the United Java Sugar Producers’ Association charge
F1.-1/50 per 100 kilogrammes of sugar more from India than
from other countries west of Suez.

r
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(ii) that if this policy of the United Java Sugar Producers’ Associa-
: tion continues, India would apparently lose about Es.
17,000,000 per year?

(c} If the reply to part (b) above is in the affirmative, will Govern-
ment be pleased to state what measures they intend to adopt in this
matter?

The Honourable Sir George Ralny: (a) Yes.

(b) The Government understand that the United Java Sugar Producers”
Association have been sallowing a rebate, ranging from Fl. 1 to 1.50 per
100 kilogrammes, on sugar shipped to destinations west of Suez in order

to dispose of their surplus stocks in European markets in competition with
Cuban sugar.

(c) The Government do not propose to take any action.

ALLEGED Dr1ir1iNG oF THE Poriok at Lanorm with LATHIS AND
BATONS.

84. *Diwan Ohaman Lall: Is it a fact that certain members of the
police force were drilled in the use of lathig or batons shortly before the
occurrences of October 30th, 1928?

The Honourable Mr. J. Orerar: The Government of India have no
information.

VisiT oF GENEBRAL GOURAUD OF THE FRENCH ARMY TO INDIA.
98. *Diwan Ohaman Lall: Will Government state:
(1) on whose authority General Gouraud has been invited to India;

(2) the position occupied by General Gouraud in the French Army;
(8) the object of his visit to India; and

(4) whether questions connected with the Indian Army will be
discussed with him?

Sir Denys Bray: General Gouraud, the Military Governor of Paris, was
invited by His Majesty’s Government, with the approval of the Govern-
ment of India, who have been glad to welcome so distinguished a visitor.
His visit is of a purely informal and personsl ebaracter for purposes of
gight-seeing, and has no military significance whatsoever, and no questlons
touching the Indian Army will be discussed with him.e

SEPARATION OF THE LEGISLATIVE ASSEMBLY ¥YROM THE LEGISLATIVE
DEPARTMENT.

99. *Diwan Ohaman Lall: Will Government state what action has
so far been taken in regard to the question of the separation of the
Assemblv Secretariat ?

Mr. L. Graham: The separation has been effected.
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Visit To ENGLAND oF His EXcELLENCY SIR MarLcorM HAILEY.

100. *Diwan Ohaman Lall: Will Government state the object of Bir
Maulcolm Hailey's visit to England and whether (a) the reports in the Press
are correct that he intends to conduet political conversations with officials
of the India Office or Members of the Cabinet, and (b) whether he has
consulted the Government of India or any member thereof in regard to
this matter?

The Honourable Mr. J. Orerar: Sir Malcolm Hailey has proceeded to
England in pursuance of the leave of absence granted him for urgent reasons
of private affairs, and for no other purpose.

PoruraTioN oF FRONTIER TRIBES : NUMBER AND CosT OF FORCES EMPLOYED
oN THE NorTH WEST FRONTIER.

101. *Diwan Ohaman Lall: Will Government state:

() the population of the Frontier tribes that owe suzerainty neither
to the British Government nor to the Afghan Government?

(b) the total amount spent in active offensive operations on the
Frontier during the year ending December 8lst, 1928?

(c) the numbers of the forces employed during the same period
on the Frontier?

(d) the grand total of the amount spent by the Military Department
on the Frontier during the seme period, exclusive of amounts
gpent on active offensive operations?

Mr, G. M, Young: (a) There are no such tribes,

(b) There was one small punitive operation conducted by the Air Force,
costing not more than Rs. 30,000.

(¢) I am afraid it would nob be in the public interest to give the figures
asked for, but I may say that no addition to the ordinary peace garrisons
was made during the year 1928.

(@) I am endeavouring to obtain the figures for the Honourable Mem-
ber, and will communicate them to him when received.

NumMBER AND COST OF AEROPLANES PURCHASED BY THE (JOVERNMENT br INDIA
DURING THE LAST THREE YEARS.

102. *Diwan Ohaman Lall: Will Government state:

(a) the total? number of aeroplanes purchased during the past three
years

(b) how many of these are all-metal planes?

(¢) whether the price of all-metal German machines is considerably
lower than that of the machines purchased in Great Britain?

Mr. G. M. Young: () and (b). I am assuming the Honourable Mem-
ber refers to military aeroplaner purchased by Government. I do not

E2
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think it would be politic to publish the actual numbers, but rather more
than one-third of the machines purchased in the last three years have been
all-metal.

(c) There is no standard of comparison, as Germany does not produce
military airoraft.

STATUS OF INDIANS IN THE UNITED STATES OF AMERICA.

108. *Diwan Chaman Lall: Will Government state what action they
have taken in regard to the status of Indisns in the United States of
Amoerica ard their inability to secure the right of naturalisation?

8ir Denys Bray: I would refer the Honourable Member to my answer
to a similar question put by the Honourable Mr. M. R, Jayakar on the 18th
September last,

(1RANT OF THE FRANCHISE TO INDIANS LIVING IN BRITISH COLUMBIA,

104. Diwan Ohaman Lall: Will Governmnent state what action they
have taken or are taking in regard to the denial of the right of franchise
to Indians living in' British Columbia and the right of Indians generally
to enter and live in Canada on the same terms as the Japanese?

Mr. G. 8. Bajpai: In regard to the grant of franchise to Indians in
British Columbia, T would invite the Honourable Member's attention to
fhe report of the Right Honourable Srinivasa Sustri to the Dominions in
1922 und to the proceedings of the Imperial Conference of 1928, copies of
whici wre available in the Library of the House. In 1925, the Government
of Canuada hrought the question of conferring the Dominion franchise on
Indians resident in British Columbia before a Committee of Parliament
which was considering certain amendments to the Dominion Franchise
Law. The Committee. however, could not see their way to recommend
any change as regards Indians in British Columbia. The provincial fran-
chise in British Columbia is a matter for the Provincial Legislature. The
‘Government of India have had no indication so far that renewal of the re-
presentations made by Mr. Fastrd in 1922 would meet with success; they
hnve not, therefore, made any representations lately. But if the Honour-
ahle Member. who was recently in Canada, has returned with the impres-
sion that prospects have improved, Government will be glad to consider
whether any action on their part is desirable.

As r}?gurdn the right of Indians to enter and settle in Canada, T would
invite the Honourable Member's attention to the reciprocity Resolution
ndopted by the Imperial Conference of 1918.

CoNSTRUCTION OF A RAILWAY FROM TANGAIL TO THE HEADQUARTERS oOF
THE MYMENSINGH DISTRICT.

105. *Mr. Dhirendra Kanta Lahiri Ohaudhury: Will the Honourable
Member in charge of Railways be pleased to state what progress. since my
last interpellation on the subject, has been made in the matter of connect-
ing Tangail by railway with the headquarters of the Mymensingh district?

Mr. A. A. L. Parsons: T would refer the -Ho;lbﬁrdﬁle;‘aﬂ'emher to the
veply which T gave to Mr. Ghuznavi's starred question No. 20,
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LEvy oF A DEMURRAGE CHARGE FOR OVER-LOADING CoAL WAGONS ON
THE EastT INDIAN RAILWAY.

1. Mr, K, 0. Neogy: (¢) Is it u fact that, over the East Indian Railway
a demurrage charge is levied for over-loading of coal wagons above the
maximum carrying capacity of the wagons supplied to the collieries?

(b) Is it a fact that a similar charge was in force over the Bengul
Nagpur Railway and has been suspended a few months ago?

(c) Will Government state the reason for the special levy of this
charge in connection with the coal wagons alone?

(d) Will Government state why the East Indian Railway has not fallen
into line with the Bengul Nagpur Railway in suspending the charge tem-
porarily; and do they propose to ask the East Indian Railway Administra-
tion to suspend the charge, at least temporarily?

(¢) Had Government or the East Indian Railway Administration oecasion
to examine the legality of such a charge, und if so, will Government state if
they satisfied themselves as to the soundness of the legal position of the
charge realised ?

Mr. A, A. L. Parsons: (a) Yes, if more than five 'per cent. of a colliery's
wagons are over-loaded, and the overloading in any month exceeds one per
cent. of the amount despatched. ‘

(b) Yes, the suspension of the charge is an experimental measure for one
vear from 1st April 1928.

() In the absence of weighbridges at collieries, loading is perforce done
by guesswork. Loading of coal is done at outlying sidings, where Railway
staff cannot possibly exercise any supervision, whereas the loading of other
commodities is chiefly done at Railway stations, where the Railway staff
have opportunities of supervision,

(d) The East Indian Railway Administration are not yet satisfied that
the suspension of the charge will lead to more correct loading. Government
proposed to await the result of the experiment on the Bengal-Nagpur Rail-
way before taking any further action,

(¢) The answer ig in the affirmative.

STATUS oN THE BoMBAY, BARODA AND CENTRAL INDIA RaiLwAy oF
" L1cENTIATES OF CiviL ENGINEERING OF THE PooNA ENGINEERING
COLLEGE.

2. Mr. Jamnadas M. Mehta: (1) What is the status of Licentiates of
Civil Engineering (or present Bachelors of Engineering ) of the Poona
Engineering College on the Bombay, Baroda and Central India Railway.
1.e., are they taken on as subordinates or officers (Assistant Engineers)?

(2) How many Licentiates of Civil Engineering are working in the
Engineering Department on the permanent estgblishment, and are their
prosg;cts the same as those obtaining in the Bombay Public Works Depart-
men '

.(8) Are they given acting chances in the officers’ grade whenever they
arte deputed on special works? If not, why not?

(69 )



70 LEGISLATIVE ASSEMBLY, [28Tn JaN. 1920,

(4) Is it a fact that the qualification (Licentiates of Civil Engineering
or Bachelors of Engincering) has not the same recognition as the Civil
Engineering of Roorkee College?

(6) Why are Licentiates of Civil Engineering who have put in over
15 years’ service, not given any chance as Assistant Engineer?

(6) Have Europeans working es Assistant Engineers and Executive
Engineers in the Railway all got equal qualifications?

(7) Will the Railway Department supply a list of Licentiates of Civil
Engineering who joined the Depsrtment, but who left the same, because
they saw that they were not given the same treatment ns their brothers
were getting in the Bombay Public Works Department?

(8) Is it a fact that most of the present Assistant and Executive Engi-
neers are either Roorkee hands or practical hands? If su, why are
Licentiates of Civil Engincering of approved service not given even a trial
as officers?

(9).Is Indianisation being steadily proceeded with by promoting these
Licentiates of Civil Enginecring from the subordinate service to the offi-
cers’ grade? If so, at what rate has it been done until now?

Mr. A. A. L. Parsons: I will send the Honourable Member the informa-
tion for which he has asked as soon as I can get it.

Namzs or THE MEMBERS OF THE COMMITTEE APPOINTED TO INVESTIGATE
CausEs oF, AND ReEMEDIES roR, RECURRING Froobs.

3. Khan Bahadur Sarfaraz Hussaln Khan: (a) Will Government
please state the names of the members of the expert Committee formed
for investigating the causes of and remedies for recurring floods (vide
Government reply to my unstarred question No. 83 in the Assembly on
<th September, 1928)"

(b) Will they also please state by what time the report of the said
Committee is expected to be submitted to Government?

The Honourable 8ir Bhupendra Nath Mitra: (z) The expert Committee
appointed to investigate the flood problem in Orissa was constituted as
follows :

Chairman.

Mr., . Addams Williams, C.I.E., Chief Engineer, Irrigation De-

partment, Bengal.
Members, :

Rai Bahadur Bishun Swarup, late Chief Engineer, Irrigation Depart-
ment, Bihar and Orissa.

Mr. D. G. Harris, C.I.LE., Consulting Engineer to the Government
of India.

(b) The report of the Committee was submitted to the Local Govern-
ment in August 1928.

GRANT oF CONVEYANCE ALLOWANCE TO MEMBERS OF THE LEGISLATIVE
ASSEMBLY DURING THE StMLA SESSION.

4, Xhan Bahadur Sarfarazx Hussain Khan: (a) Will Government
please state if they are aware of the fact that in Bimla Members use
rikshaws for their conveyance from their places . of residence to the
Assembly Chamber?
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(b) If so, will Government please state the reasons why they should
not be entitled to conveyance allowance during the Bimla Session (vide
Government’s reply to my unstarred question No. 85 in the Assembly on
4th Beptember, 1928)?

Mr. L. Graham: (a) The answer is in the affirmative.

(b) Government have nothing to add to the reply to which the Honour-
able Member refers.

CONSTRUCTION OF A RAILWAY BETWREN MUZAFFARPUR AND SITAMARHI,

5. Ehan Bahadur Sarfaraz Hussain Khan: Will Government please
state what further progress has been made in the project of the Muzaffar-
pur-Sitamarhi line, since Government’s reply to my unstarred question
No. 48 in the Assembly on 4th September, 19287

Mr. A. A. L. Parsons: The Muzaffarpur-Sitamarhi line was found to hold
.out no prospects of being a paying proposition. The Government of Bihar
and Orissa were given an opportunity of saying whether they would like
the line constructed under a guarantee, and they replied that they were not
prepared to guarantee it.

SupPRESSION OF OPIUM SMOKING IN INDIA.

6. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state : )

(a) if they are willing to state if the phrase ‘‘smoking in company"
used in Government’s reply refers only to opium smoking
dens or also to private houses?

(b) the decision of the Central Provinces Legislative Council on the
Bill aiming at the ultimate prohibition of opium smoking?

(c) if the Government of Madrag have undertaken legislation pro-
hibiting opium smoking?

(1) if the Bill to penalise smoking other than by registered smokers,
which was being drafted by the Government of Bengal, has
been introduced in the Legislative Council?

{¢) what progress has been made by the Government of Bombay
in the matter of the ultimate suppression of opium smoking
since (Government’s reply to my unstarred question No. 41
in the Assembly on 4th September, 1928? (Vide Govern-
ment reply to my unstarred question referred to above.)

The Honourable 8ir George Bchuster: (a) The phrase in question refers
wlso to private houses.

(b) The Bill, as reported by the Select Committee, is being put before
the Local Legislative Council at its current session.

(c) and (¢). The Governments of Madras and Borﬂbay propose to under-
take legislation after the passing of the Dangerous Drugs Bill, which was
moved in this House on the 21st September, 1928. .

(tt!] No. The Bill is still under the consideration of the Local Govern-
ment.
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RuLES UNDER THE TNDIAN Banr CounNcoin Aot or 1926.

7. Khan Bahadur Sarfaraz Hussain EKhan: Will Government please
state if the Rules under the Indian Bar Council Aet of 1926 are ready now
in respect of the Bombay, Rangoon and Patnn High Courts? (Vide
Goverument reply to my unstarred question No. 50 in the Assembly on
4th September, 1928.)

The Honourable Mr. J. Orerar: Yes. They came into force on January
1st of this vear.

IMrorT Or VEGETABLE GHEE,

8. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if they have received the views of the Local Governments
referred to on the question of the import of vegetable ghee (vide Govern-
ment reply to my unstarred question No. 54 in the Assembly on the 4th
Beptember, 1928)1

(b) If so, will they plouse luy the views received from the Local Govern-
ments on the table? '

The Honourable Sir George Rainy: The views of some Looal Govern-
ments are still awaited.

ProTECTION OF WORKERS EMPLOYED IN DANGEROUS AND UNHEALTHY
TNDUSTRIES.

9. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if they bave reached a decision in the matter of regulations
for the protection of workers employed in dangerous and unhealthy in-
dustries? (Vide Government reply to my unstarred question No, 62 in
the Assembly on 4th September, 1928.)

(b) If so, will they please communicate their decision to the House?
The Honourable.Sir Bhupendra Nath Mitra: (a) The answer is in the

negative.
(b) Does not arise.

REPORTED ASSURANCE BY LORD PEEL TO LABOUR PARTY REGARDING
BENGAL DETENUS.

10. Khan Bahadur Sarfaraz Hussain Khan: (s) Has the attention
of Government been drawn to the paragraph published in the issue of
the Statesman of the 1Tth November, 1928, page 9, under the heading
““Bengnl Detenus—Lord Peel’s Assurance to Labour Party’'?

(b) 1f so, will the Government please state if the statements made:
therein are correct?

The Honourable Mr, J, Orerar: The Government of India have not seen
& copy of the letter which Lord Peel is said to have written to Mr. Thomas.
The position is that no one is any longer detained under the Bengal Crimi-
nal Law Amendment Act in jail or in village or home domicile, nor is any
one confined to particular sreas in Bengal or externed from particular
areas. Ordera under section 11 (1) (a), (b) and (¢) requiring notification of
residence, report to the police, ete., are still in force against 81 persons.
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CoNSTRUOTION OF A NEw HosprraL aT NEw DELHI

11. Khan Bahadur Sarfaraz Hussain Khan: (¢) Will Government
please state if they have arrived at a decision in the matter of the ccn-
struction of a new hospital  Delhi (vide Government reply to my un-
starred question No, 109 in the Assembly on 4th September, 1928)?

(b) If o, will they please communicate their decision to the House?

Mr. G. 8, Bajpai: (a) and (b). Subject to the approval of the Legislative
Assembly to the provision of necessary funds, the Government of India have
decided that &« new General Hospital on up-to-date lines should be
constructed on a site in immediate proximity to the existing jail outside
the Delhi and Turkman Gates, so as to serve both Old and New Delhi.

ExTrA  », TO PostaL OFFICIALS FOR WORKIN ON SUNDAYS AND
HoLimpays.

12. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
vleass state if they have arrived at a decision in the matter of extra pay
for Sunday and holiday work for postal officials? (Vide Government
reply to my unstarred question No. 121 in the Assembly on 4th Septem-
ber, 1928.)

(b) If 8o, will they please communicate their decision to the House?

The Honourable S8ir Bhupendra Nath Mitra: The question is still under
consideration,

CONSTRUCTION OF THE ISHURDI-PABNA-SHADHUGANJ RAlLwaAy.

13. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if the Report of the Agent has been received (vide Govern-
ment reply to unstarred question No. 140 (d) in the Assembly on 4th
Septomber, 1928) regarding construction of the Ishurdi-Pabna-Shadhu-
gan] Railway?

(b) If so, will they please state if thev have come to u decision in
the matter?

Mr. A. A. L. Parsons: The report was received by the Railway Bosrd
in December, but it has not vet been examined.

VisiT oF THE MALARIA CoMMISSION OF THE LEAQUE oF NATIONS TO
TNDIA.

14. Khan Bahadur Sarfarax Hussaln EKhan: (a) Will Government
please state if they can give any further information on the subject of the
visit of the Malaria Commission of the League of Nations to India (vfde
Government reply to unstarred question No. 144 in the Assembly on 4th
September, 1928)?

_(b) If so, will they please state what further information they can
give?

Mr. G. 8, Bajpai: (a) and (b). The Government of Indin have heard
nothing further on the subjeot.
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REMARKS IN THE STATESMAN oN THE TRAINING ¥OR THE Sca.

15, Khan Bahadur Sarfaraz Hussain XKhan: (¢) Has the attention
of Government been drawn to the paragraph published in the issue of
the Statcsman of November 28rd, 1928, page 2, under the heading
“Training for the S8ea—H.M.S. ‘Dufferin’ "'?

(b) If so, will Government please state if the statements made in
the paragraph referred to above are correct?

'I‘l:lc Honourable Bir George Rainy: (2) Government have seen the para-
graph.

(b) Yes, except that the number of bhoys who actually sat for the
Examination was 146 and not 160.

REPORTED DiPLOMATIC DIFFICULTIES OF THE INDIAN AIR SERVIOE.

16. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the paragraph published in the issue of

the Statesman of November 24th, 1928, page 9, under the heading ‘‘India
Air Service—Diplomatic difficulties overcome’’?

(b) If so, will the Government please state if the statements made
i the paragraph referred to above are correct?

8ir Denys Bray: (a) and (b). Yes.

FiNAL REPORT OF THE DELEGATES OF INDIA TO THE E1GETH (ORDINARY!
SEssioN or THE LEAGUE oF NATIONS.

17. Khan Bahadur Sarfaraz Hussain Khan: Will Government
please lay on the tuble the copy of Part two of the ‘‘Final Report of the
Delegates of India to the Eighth (Ordinary) Session of the Assembly of
the Lcague of Nations, together with the cbservations of the Governments
referred to’’ (vide  Government reply to my unstarred question No. 151
in the Assembly on 4th September, 1928, on the subject of ‘Traffie in
Women and Children’)?

The Honourable Mr. J. Orerar: The report referred to in the answer
given to the Honourable Member's question of the 4th September was
not that of the Indian Delegates but that of the Special Body of Experts
who reported to the League. As Part IT of this Body's report is & lengthy
document, running to over 200 pages of print, and India is not one of the
countries with which it deals, Government do not think that any useful
purpose would be served by laying it on the table.

DACOA-ARICHA RAILWAY,

18. Ehan Bahadur Sarfaraz Hussain Khan: (a) Will Government be
pleased to state if they have received any reply from the Becretary of
State regarding the project of the ‘‘Dacca-Aricha Railway' (vide Gov-
ernment reply to starred question No. 18 in the Assembly on 4th
Beptember, 1928)?

(b) If so, will they please lay a copy of the reply on the table?

Mr. A. A. L. Parsons: The Secretary of State’s reply has been ‘received;
it merely conveys sanctions to the construction of the proposed line.
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ProVISION OF A WAITING RooM AT SIRAJGUNT GHAT STATION.

19. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if they have received any reply from the Agent of the
Eastern Bengal Railway regarding the provision of a ‘'‘Waiting Room at
Birajgunj Ghat Station on the Enastern Bengal Railway'’ (vide Govern-
ment reply to starred question No. 20 in the Assembly on 4th Septem-
ber, 1928)?7

(b) If so, will they please lay a copy of the reply on the table?

Mr. A. A. L. Parsons: (a) and (b). No reply was asked for. The matter
was one for the Agent to decide.

HarassMENT oF PILGRIMS BY MOALLIMS.

20. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if they have come to a decision in the matter of ‘‘Harass-
ment of Pilgrims by Moallims'’ (vide Government reply to ‘starred ques-
tion No. 88, in the Assembly on 4th September, 1928)?

(b) If so, will they please communicate their decision to the House?

Mr. G. 8. Bajpal: (o) and (b). The Bengal Government propose to
introduce legislation in their Legislative Council with a view to securing
#ome degree of control over the activities of Moallims.

ELECTRIFICATION OF CALOUTTA RAILWAYS.

2]. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
pleasa state if they have come to a decision regarding the '‘Electrifica-
tion of Calcutta Railways and its Suburbs’ (vide Government reply to
starred question No. 28 (d) in the Assembly on 4th September, 1928)?

(b) If 8o, will thay please communicate their decision to the House?

(¢) If not, by what time are they expected to come to a decision in
the matter?

Mr. A. A. L. Parsons: (a) No.
(b) Doer not arise.
(¢) I am afraid it is impossible to say.

UnB0oOEED LugeaAGE or THIRD Crass PASSENGERS.

22. Khan Bahadur Sarfarax Hussalf Khan: (o) Will Government
ylesse state if the Indian Railway Conference Association have come to
a decision in the matter of ‘‘Unbooked luggage of third class Passengers’’
{vide Government reply to starred question No. 85 in the Assembly on
4h September, 1928)?

(b) If so, will they please communicate the decision to the House?

Mr. A A, L. Parsons: In the view of the Indian Railway Conference
Association any relaxation of the existing rule would lead to a considerable
increase in the amount of unbooked luggage, with resulting loss to Railways
and inconvenience to passengers in general, owing to more luggage being
taken in passenger carriages, and for this reason they have not recommend-
ed any alteration in the existing rule as to the free allowance of unbooked
luggage. The question will be discussed with the Central Advisory Counoil
for Railways at an early meeting.
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RESULTS OF THE IND1AN CIVIL SERVICE EXAMINATION HELD IN TNDIA IN
1928,

23. Khan Bahadur Barfaraz Hussain Khan: Will Government please
iay on the table a copy of the statement which they promised to furnish
to Dr. B. 8. Moonje on the subject of ‘‘Results of the I. C. 8. Examina-
tion held in India in 1928" (vide Government reply to starred question
No. 36 (a) and (f) in the Assembly on 4th September, 1928)?

The Honourable Mr. J. Orerar: I am placing three copies of the state-
ment in the Library of the House.

ConsTRUCTION OF A RAILWAY BRIDGE OVER THE RIVER (GANDAK.

24. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state what further progress has been made in the matter of ''Construc-
tion of a Railway Bridge over the Gandak’’ (vide Government replz to-
unstarred question Nc. 12 in the Assembly on 4th September, 1928):

Mr. A. A. L. Parsons: The project report has just been received by the:
Railway Board and is under examination.

CoXSTRUCTION OF A RATLWAY FROM RISHIKESH TO KARNPRAYAG,

25. Khan Bahadur Sarfarax Hussain Khan: (¢2) Will Government
vieasc state if the Ruilway Board have received the abstract estimate
and revised traffic report from the Railway Administration regarding the
"‘Construction of a Railway from Rishikesh to Karnprayag” (vide Gov-
ernment reply to unstarred question No. 25 (@) in the Assembly on 4th
September, 1928)?

(b) If so, will they please lay a copy of the Report on the table of
the House?

Mr. A. A. L. Parsons: The estimate has not yet been received, but
preliminary information in possession of the Railway Board does not suggest
that the line will be remunerative,

SEPARATE WaITING Rooms For FIBRST AND SBOOND CLASS PASSENGERS
AT HARDWAR.

26. Khan Bahadur Sarfarax Hussaln Khan: Will Government please
state if the instructions of the Agent to the Divisional Buperinten-
dent in the matter of ‘‘Separate Waiting Room for first and second class
European Passengers at Hardwar” has been given effect to (vide Gov-
ernment reply to unstarred question No. 28 in the Assembly on 4th
September, 1928)?

Mr. A A. L. Parsons: Yes.

DeLEI UNIVERSITY.

97. Khan Bahadur Sarfaras Hussain Khan: (a) Will Government
please state if they have arrived at a decision regarding the ‘‘Report of
the Committec appuinted to enquire into. the affairs of the Delhi Uni-
versity”’ (vide Government reply to unstarred question No. 20 in the
Assembly on 4th September, 1928)?
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(b) If so, will they please communicate their decision to the House?

Mr. @G. 8. Bajpal: (a) and (b). No final decision has as yet been
reached on the recommendations made in the Report of the Delhi Uni-
‘versity Enquiry Committee. '

SerEAD or EDUCATION ON THE FRONTIER.

28, Khan Bahadur Sarfaraz Hussain Khan: (a) Wil Government
please state if the following statements, published in the issue of the
Stateeman of November 27th, 1928, page 18, under the heading ‘‘Spread
of Education on the Frontier’, are correct:

“The Islamic ocollege authorities, however, urged that the iucrease of their main-
tenance grant from Rs. 70,000 to Hs, 80,000 was insufficient and that large building
and equipment grants were necessary. A committee was, therefore, appointed to
examine these claims and its recommendations are now leing examined by the Govern-
ment of India.”’

(b) If so, will they please state if thev have arrived at n decision in
the matter?

(¢) If so, will they please communicate their decision to the House?

Mr. G. 8. Bajpal: (a), () and (¢). At the instance of the Government
.of India, A committee was appointed by the Chief Commissioner, North-
West Frontier Province, in March, 1928, to erquire into and report on the
andministration of the Islamia (ollege, Peshawar. As u result of the
recommendations made by the Committee, the Government of India have
sanctioned the payment to the College of (i) an additional recurring grant
of Re. 20,000, with effect from 1929-80, rising by sannual increments of
Rs. 1,000 to Rs. 26,000 in 1934-35, and (ii) n non-recurring grant of
Rs. 2,02,500 1o meet the cost of certain projects of improvement.

SMuadLiNG oF OptuM FROM NEPAL INTO BIHAR aAND ORISsa.

29, Khan Bahadur Sarfarax Hussaln Khan: (q) Will Government
please state if they have come to a decision in the matter of ‘‘Smug-
gliny of opium from Nepal into Bihar and Orissa'’ (vide Government
reply to unstarred question No. 81 in the Assembly on 4th September,
1928)?

(b) If so, will they please communicate their decision to the House?

The Honourable Bir George Schuster: The Nepal Goveérnment have
reeently prohibited the production of opinm in their territorv except for
medicinal purposes. This measure will, the Government hope, help
materially to diminish the difficulty experienced by the Government of
BRihar and Orissa in dealing with the illicit traffic.

CONSTRUCTION OF AN OVER-BRIDGE AT GULZARBAGH, oN THE EasT INDIAN
RAILWAY.

30. Khan Bahadur Sarfaras Hussain Khan: (a) Are the Government
aware that there is no over-bridge at-the Gulzarbagh, Eest Indian Rall-
way station, Patna (Bihar and Orissa)?

(b) Is it & fact that passengers are put to very great inconvenience
owing to the want of an over-bridge at the station?
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(c) If so, do Government propose to comsider the desirability of con-
structing an over-bridge at the station at an early date?

(d) If not, will they please state reasons?

Mr. A A. L. Parsons: Government are making enquiries on the sub-
jeet and will communicate with the Honourable Member in due course.

FrLoop PROBLEM IN ORISsaA,

31. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if the statement ‘‘the first  authoritative review of
the flood problem in Orissa by the Expert Committee appointed by the
Local Government last year has been issued’’, published in the issue of
the Statesman of November 27th, 1928, page 10, is correct?

(b) If so, will they please- state whether the Report of the Commit-
tee will be considered only by the Government of Bihar and Orissa or
also by the Government of India?

The Honourable Sir Bhupendra Nath Mitra: (a) The attention of the
Honourable Member is invited to the reply to part (b) of his unstarred
question No. 3.

(b) The Government of Indin have perused the report with interest,
but it will be for the Local Government to decide what action shall be taken
upon it.

CONSTRUCTION OF A RAILwWAY BETWERN CoNTAI AND CoNTAT RoOAD.

32. Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state what further action has been taken in the matter of ‘‘Construction
of a Railway between Contai and Contai Road’’ (vide Government reply
to myv unstarred question No. 88 in the Assembly on 4th September,
1928)?

Mr. A. A. L. Pargons: None. It is not possible to provide funds for
the construction of this line in next year’s programme.

GraNT oF HELP TO THE WIDOW AND FAMILY OF MR. GANPATI AYER, LATE
HEeAD SORTER IN THE RATLWAY MAIL SERVICE, BANGALORE CrTY.

33. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
pleaso state if they have arrived at a decision in the matter of ‘‘Grant
of help to the widow and family of Mr. Ganpati Ayer, late Head Sorter,
No. 8 Section, Railway Mail Service, Bangalore City’’ (vide Government
reply to unstarred question No. 174 (¢} in the Assembly on 4th Beptem-
ber, 1928)?

(b)' If so, will they please communicate their decision to the House?
Mr. H. A. Sams: (a) and (b). The matter is still under consideration.

REPORTED RATLWAY COLLISION ON THE BENGAL AND NORTH WHSTERN
RALWAY.

34. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the paragraph published in the issue of
the Statcsman of 20th Novernber, 1928, page 10, under the heading ‘‘Rail
Smash—2 killed in collision on Bengal and North Western Railway'’'?
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(b) If so, will the Government please state if the statement regard-
ing tha collision, mude therein, is correct?

(¢) If correct, will Government please state who were held responsible
for this accident.and what action has been or is proposed to be taken
egainst the offenderu?

Mr. A. A. L, Parsons: (a) and (b). Yes.

(¢) The District Magistrate has ordered the prosecution of the station
Jemadar.

DEPARTMENTAL EXAMINATIONS FOR SUBORDINATES IN Post OFFICES.

35. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please state if the Director-General has come to a decision in the matter
of ‘‘Departmental Examinations for subordinates in Post Offices’ (vide

Government reply to unstarred question No. 185 (b) in the Assembly on
4th September, 1928)? ‘

(b) If so, will they pleaée communicate the decision to the House?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). Government

understand that the question is still under the consideration of the Director-
General.

INDEBTEDNESS OF THE SUBORDINATE STAFF OF THE EASTERN BENGAL
RAILWAY.

36. KEhan Bahadur Sarfaraz Hussain Khan: (2) Will Government
niense ntate if they have received information regarding the ‘‘Indebted-
ness of the Bubordinate Staff of the Eastern Bengal Railway'’' (vide

Government reply to unstarred question No. 249 in the Assembly on 4th
September, 1928)?7

(b) If so, will they please lay a copy of the information on the table?

Mr. A. A. L. Parsons: 1 am sending the Honourable Member the in-
formation supplied to Mr. Amar Nath Dutt. It is hardly of sufficient im-
portance to warrant a copy being laid on the table,

PROMOTION OF DESPATCHERS AND TYPISTS IN THE ARMY IDEPARTMENT.

37. Khan Bahadur Sarfaraz Hussain Khan: (@) Will Government
please state if the enquiry has been completed (vide Government reply to
unstarred question No. 264 (¢) in the Legislative Assembly on 4th Sep-
tember, 1928), on the subject of crossing of the Efficiency Bar in the 2nd
Division by despatohers and typists in the Army Department?

(b) If so. will they please lay a copy of the result of their enquiry on
the table?

Mr. G. M. Young: The enquiry promised in my reply to parts (¢) and
(d) of unstarred question, No. 264 has been completed, and the result com-
municated to Mr, 8. C. Mitra. It was to the following effect:

(¢) The Department of Education, Health and Lands transferred six
clerks of the lower division to the third division on the introduction of
that division. The number of such clerks in the Department of Industries
and Labour (Public Works Branch) was two In the remaining Depart-
ments there were none.
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~ (d) There are no clerks in any Department who have crossed the effi-
medncy bar of the 2nd division other than those eligible and deemed fit
to do so.

RAILWAYS PURCHASED AT A PRICE OTHEBWISE THAN A8 MULTIPLE OF
THEIR AVERAGE NET EARNINGS. '

38, Khan Bahadur Sarfaras Hussain Khan: (¢) Will Government
please state if they have got the information regarding ‘‘Railways pur-
chased at a price determined otherwise than as a multiple of their average
et earnings’’ (vide Government reply to starred question No. 88 in the
Assembly on 5th September, 19287

(b) Tf so. will they please lay it on the table?

Mr. A A L. Parsons: All the railways except the Ranaghat-Krishnagar
and the Tarkessur Railways were purchased at a price determined other-
wise than as a multiple of their avernge net earnings.

-STATEMENT SHOWING RAILWAYS WHICH WERE UNDER CONSTRUCTION AT
THE BEGINNING OF 1922-23 rroM STATE FUNDS.

39. Khapn Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if the information regarding the ‘‘Statement showing Rail-
ways which were under construction at the beginning of 1922-28 from
State funds™ hus been obtained (vide Government reply to starred ques-
tion No. 91 in the Assembly on 5th September; 1928)?

(b) If o, will they please lay a copy of it on the tahle?

Mr. A. A. L. Parsons: | am sending the Honourable Member a copy
of the information obtained. It iz not, 1 think, of such general interest
as to make it worth while laying it on the table,

RevisioNn OF STORES PurcHasE RuLes,

40, Khan Bahadur Sarfaraz Hussain Khan: (@) Wil Government
please communicate to the House the result of their consideration of the
revision of the Stores Purchase Rules (vide Government reply to starred
questiun No. 111 in the Assembly on 5th September, 1028) 1

Has the attention of Government been drawn to the paragraph pub-
lished in the issue of the Statesman of 2nd December, 1928, page 5, under
the heading ‘‘Stores purchase for India-Cilcutta office” ?

(h) Tf so, will Government please state if the statements made therein
are correet ?

(¢) Will Government also plense state if the organisation referred to
has bern established ?

(M Will they please alsn state what the initial and recurring cost of
the cstublishment of the branch office in Caleutta will be?

The Honourable Sir Bhupendra Nath Mitra: (a) I would refer the
Henourable Member to the Goverament of India’s Resolution, No. 8.-217,
dated the 18th September. 1928, on the subject, which was published in
the Gazotte of Tndin (Part I), dated the 15th September 1928, and to the
Araft rules appended to that Resolution.
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The answer to the second part of this question is in the affirmative.
(b) and (c). The answer is in the affirmative.
(d) Initial, Rs. 5,400. Recurring Rs. 80,750.

DEPUTATION OF THE INDIAN PoOLICE AssocIaTION To His EXCELLENCY
THE VICEROY.

41, Khan Bahadur Sarfaraz Huesain Khan: (¢) Will Government
pleage state if they have considered and arrived at a decision in the matter
of “‘Deputation of the Indian Police Association to Hie Excellency the
Vicaroy'’ (vide Government reply to starred question No. 156 (b) in the
Assembly on bth September, 1928)?

(b) If so. will ghey please communicate their decision to the House?
The Honourable Mr. J. Orerar: (a) and (b). It is not understood what
the Honourable Member means by a decision in the matter of the depu-

tation. As already explained various points were raised for consideration,
and these are being examined. h

. NAMES AND NATIONALITIES OF PROBATIONARY SUPERINTENDENTS OF
PosT OFFICES IN THE BIFAR AND ORissa PosTaL CIRCLE.

42, Khan Bahadur Sarfarax Hussaln Khan: Will Government
please lay on the table the statement ‘‘showing the names and nationalities
of ten probationary Buperintendents who were attached to the Bihar and
Orissa Circle for the purpose of training’’ (vide Government reply to
starred question No. 186 (a) in the Assembly on 5th September, 1928)?

Mr. H. A. 8ams: The statement is reproduced below.

Stotement showing the names and mnationalities of the Probationary Superintendents
of Post Offices who were attached to the Bikar and Orissa Circle since its creation.

Names. Date of appointment.

1. Mr. F. K. M. Thomas .+ 6th January 1914.
2. Byed Md. Mansoor .. . -+ _ 20th June 1914.
3. Mr. F, E. N. Faithful . <« 10th August 1914.
4. Mr. K. P, Misra .. . <+ 28th June 1918,
5. Syed Abdul Majeed . .. 20th July 1918.
6. Mr. N. N. Banerjee .. . «+ 4th Beptember 1019,
7. Mr. T. P. Rcott O'Connor . «- lst March 152 L
8. Mr, G. E, Murtrie .. o . l.nt'Angu-t 1922.
9. Mr. H. K. Boge .- . .. lss April 1924.

10. Mr. N. C. Das ‘e . +. 2nd November 1925.

All ten officers are Indians or Statutory Natives of Indis. -
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DUPLICATION OF IMPERIAL MAIL SERVICE FROM BOMBAY TO CALCUTTA.

43. Khan Bahadur BSarfarax Hussain Xhan: Will Government
please state it the Imperial Mail Service from Bombay to Calcutta has
been duplicated (vide Government reply to 1st part of starred question
No. 166 in the Assembly on 6th September, 1928)?

Mr. A, A, L. Parsons: Yes, on several occasions.

OpENING OF A CITY BOOKING OFFICE AT PATNA.

44, Ehan Bahadur Sarfaraz Hussain Khan: (u) Has the attention of
Government been drawn to the letter published in the issue of the
Searchlight of the 2nd December, 1928, page 8, under the heading ‘‘Citx
Booking-office at Patna’'? -

(b) 1f so, do they intend to consider the desirability of opening a City
Booking and Parcel Booking-office in the heart of the town?

m. ‘- "a L- Pmm: (d} YES.

(b) The Agent of the East Indian Railway has been sent a copy of the
Honournble Member's question snd asked to take such action as he may
consider necessary,

QUANTITY AND VALUE OF STEEL CASTINGS ORDERED FOR INDTAN Ra1LwAYs.

45. Khan Bauhadur Sarfarax Hussain Khan: Will Government please
lay on the table u statement regarding '‘Quantity and value of steel cast-
ings for Railway Rolling Stock ordered for the Indian Railways (vide Gov-
ernment reply to starred question No. 167 in the Assembly on 6th Septem-
ber, 1928)?

Mr, A. A L. Parsons: 1 am sending the Honourable Member a copy of
the statement which was supplied to Mr. Neogy.  As it is only of ephe-
meral value it is hardlv worth while laying a copy of it on the table of the
House.

REPORT ON THE OIL INDUSTRY 1IN INDIA.

46, Khan Bahadur Sarfaraz Hussain Khan: Will Government be
vleased to state if the ‘‘Board’s Report on the cil industry has been pub-
lished”’ (vide Government reply to starred question No. 179 (b) in the
Assembly on 6th September, 1928)?

The Honourable Sir George Rainy: The Tariff Board's Report on the
0il Industry was published on the 12th September, 1928, and the Hon-
ourable Member was sent a copy on the same date.

VisiTors oN Boarn PiLeriM Suirs.

47. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government be
pleased to state if the information asked for from the Local Government
regarding ‘‘Visitors on board Pilgrim ships’’ has been obtained (vide Gov-
ermnment reply to starred question No. 189 in the Assembly on 6th Bep-
tember, 1928)?

(b) If so, will they please communicate the information to the House?

Mr. G. 8. Bajpai: (o) Yes.

(b) Tt is not a fact that European ladies and gentlemen are frequently
allowed on pilgrim ships, either at the time of embarkation or debarka-
tion. Only two ladies have ever been permitted on board; one of these
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was the wife of the Master of the ship. It is understood that members of
Anjumane Khudaman—Nabi or Harmsin are. permitted on the wharf
d on ships, in order to give iced water to the pilgrims, and that in
special circumstances Muhammadan gentlemen of position are also ad-
mitted.

ELECTRIFICATION OF THE KALKA-SIMLA RAILWAY.

48. Khan Bahadur Sarfaras Hussain Khan: Will the Government be
pleased to state how matters stand now and what progress has been made
ia the investigation regarding the ‘‘Electrification of the Kalka-Bimla Rail-
way'' since the reply given by Government to starred question No. 198 in
the Assembly on 6th Beptember, 19287

Mr. A. A. L Parsons: The Railway Board have not yet received the
report from their consulting Electrical Engineers. -

OF¥IOERS EMPLOYED IN THE OFFIOES OF THE POSTMASTER GENERAL,
BENGAL, AND THE PRESIDENCY POSTMASTER, CALCUTTA.

40 Khén Bahadur Sarfaraz Hussain Ehan: (a) Is it a fact that:

(i) In Bengal in the office of the Postmaster General there are three
Deputy Postmasters (General, one Office Superintendent,
and four Assistant Postmasters General?

(ii) Tn the office of the Presidency Postmaster of Calcutta there are
five Superintendents of Post Offices?

(b) Will they pleare also state the names of the officers of the (i) Fost-
master General in Bengal, (ii) Presidency Postmaster of Calcutta?

Mr. H. A. Sams: The facts are not sltogether as understood by the
Honourable Member. A statement giving the numbers and names of the
officers employed in the offices referred to by the Honourable Member is
subjoined :

Statement showing the names of Gazetted Officers under the Posimaster General, Bengal
and Assam, and Presidency Postmaster, Caleutta, in their Offices

In Postmaster-General’s Gffice.

2 Deputy Postmasters-General .. .o Mr. 8. N, Das (Postal).
Mr. J, E. (0. Looke (Traffic).

5 Assistant Postmasters-Ganeral .. . Mr. B. K. Ben,
Mr. N. K, Dutt.
. Mr. 8. Bhattacharjee.
Mr, N. C Dutt,
1 Personal Assistant to Deputy Postmaster. Er.g.g.ywim.
ersona istant to uty - MreJ.C .
Gameral (Traffo).

2 Buperintendentas, Telegraph Trafflo . Mr, R, H. D. Parrott.
Mr. J. E. Franklin.

In Presidency Postmaster’s Office.

3 Buperintendents of Post Offices .. . Rai Bahadur A, K. Mukerji.
%:. J)'i N. ]%.:t&
,-N. Q. De.
1 Deputy Postmaster .. . ‘Mr, 8. N. Das Gupta.
2 Awsintarit Postmasters . Mr. i Singh.

Mr.D. X. Baner?:e.
F2
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!
LuGeAaGE RULES OoF THE EAST INDIAN RAILWAY.

50. XKhan Bahadur Sarfaraz Hussain Xhan: (a) With referencs to Govl
ernment reply to unstarred question No. 287 in the Assembly on 11th Sep-
tember, 1948, r¢ ‘‘Luggage Rules of the East Indian Railway’’. will Gov-
erument please state if the Indian Railway Conference Association have
come to a decision in the matter?

(b) If so, will they please comununicate tbeir decision to the House?

Mr. A. A. L. Parsons: In the view of the Indian Railway Conference
Association, any relaxation of the existing rule would lead to & considerable
increase in the amount of unbooked luggage, with resulting loss to Rail-
weys and inconvenience to passengers in general, owing to more luggage
being taken in passenger carriages, and for this reason they have not recom-
mended any alteration in the existing rules as to the free allowance of un-

booked lugguge. The question will be discussed with the Central Advisory
Council for Railways at an early meeting.

REPORTED DECREASE oF STATE RalLway EARrNIXGS,

51. Khan Bahadur Sarfaraz Hussain Khan: («) Has the attention of
Government been drawn to the information given in the issue of the
Statesiman of the 4th December, 1928, page 11, under the heading *‘State
Railway Earnings'' ¢

(b) If so, will the Government please state if the information is correct;
and if eorrect, will they please state the cause of the decrease of earnings
by 17 lakhs, us compared with the carnings of the week previous, and 15
lakhs less than the figures for the corresponding week of the previous year?

Mr. A A. L. Parsons: (a) Yes. It was provided by the Railway Board.

(b) The information is correet. The decrease of 17 lakhs, as compared
with the earnings of the previous week, is partly attributable to the big
Solar Eclipse Fair at Kurukshetra, the earnings of which were included
in the previous week, and partly to less traffic on different railways. The
decrease of 15 lakhs us compared with the corresponding week of the pre-
vious year is made up as follows:

442,000 B. N. R. due to coaching, coal, lime, manganese and irom
ore, salt provision, gunny and timber.

892,000 E. 1. R. due to coal and general merchandise.

240,000 B., B. and .C. 1. due to coal, grain and cotton.

108,000 G. I. P. due to goods traffic generally.

102,000 8. I. due to grains, salt and rice.

98,000 N. W. due to cotton and sugar.

88,000 B. R. due to slack trade.

41,000 Other Railways.

,011,

CONDITION OF THE SUGAR INDUSTRY IN INDIA.
52. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
(overnment been drawn to the passage ‘‘The fact that the recommenda-
tions of the Sugsr Committee have not operated for now nearly a decade
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was sufficient indication that the economic condition of the sugar
industry has not received the proper attention at the hands of the Gov-
ernment of India’’, published in the issue of the BStatesman of December
5th, 1928, page 10, under the heading ‘‘Improving Sugar Production;
Tndia's Positiorn’’?

(b) If so, will they please state if the statement that the recommenda-
tions of the Sugar Committee had not operated for now nearly a decade,
as suggesled, is wholly or partially correct ?

() Will Govermment please also state how matters stand as regards the
sugar industry in India so far as the remarks made in the passage quoted
above are concerned?

Mr. G. B. Bajpai: (a) Yes.

(b) The statements in question ure only in part correct.

(c) If the Honourable Member will specify any partioular matter in re-
gard to which he desires information, T shall endeavour to supply it.

ProvISION OF ADDITIONAL LETTER BoXES AT SIMLA.

53. Khan Bahadur Sarfaras Hussain Xhan: Will Government please
state if the additional letter boxes have been provided by the Postmaster
General, Punjab; and if so, how many (vide Government reply to starred
question No. 194 (c) in the Assembly on the 6th September, 1928)?

Mr. H. A, Sams: The Postmaster-General reports that no additional
Tetter boxes are required in Simla. No more have therefore been provided.

1 would state, for the information of the Honourable Member, that
there are no less than 97 letter boxes in and around Bimla.

ExporT 0F OPIUM FEOM INDIA.

54. Ehan Bahadur Sarfaraz Hussain Ehan: (q«) Has the attention of
(overnment been drawn to the passage ‘‘ Further the Government decided
entirely to extinguish exports to the Far East in ten years; that is, no
opium will be exported for purposes other than medical and scientific after
December 1985'", in the address, published in the issue of the Statesman
of December 6, 1928, page 5, under the heading ‘‘Opium habit decreasing;
Position in India; Effects of Government control policy’'?

(b) If so, will Government please state if the passage quobed above
correctly represents the policy of Government in regard to opium export
from India? ’

The Honourable Bir George Schuster: The reply to both parts of the

question is in the affirmative.

RULES FoR THE TRAINING OF INDIANS IN FLYING IN ENGLAND.

55. Khan Bahadur Barfarazx Hussain Khan: (¢) Will Government be
pleased to state if any rules on the subject of ‘‘Training of Indians in
Flying in England’’ have been framed ?

(b) If so, will they please lay a copy of them on the table?
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The Honourable Sir Bhupendra Nath Mitra: (s) Rules have been framed
regarding the grant of scholarships to Indians for training in Civil Aviation
in England.

(b) A copy of the latest Rules will be laid on the table as soon as they
are printed.

INCREASE IN THE PAY AND PENSIONS 0F GOVERNMENT PEONS AND MENTAL
STAFy.

66. Khan Bahadur Sarfaraz Hussain Kban: (a) Will the Government
be pleased to state if they have arrived at a decision in the matter of
“‘Increase in the pay and pensions of Government peons and menial staff’’
(vide 3overnment reply to starred question No. 220 (b) in the Assembly
on 8th September, 19287

_(b) If so, will they please communicate their decision to the House?

The Honourable 8ir George Schuster: (a) and (b). The question is still
under consideration.

FILLING OF VACANCIES AT SANDHURST BY SELECTED VICEROY's C'oMMIS-
SIONED OFFICERS.

57. Khan Bahadur Sarfarax Hussain Kban: (a) Will the Government
be pleased to state if the rules to regulate the filling of five or more
vacancies a vear by selected Viceroy’s commissioned officers have been
prepared (vide Government reply to starred question No. 282 in the
Assemblyv, on 8th September, 1028)?

(b) If so, will they please lay a copy of the Rules on the table?

Mr. G. M. Young: (a) Yes-
(b) A copy of the regulations referred to will be placed in the Library.

FORMATION OF A SAPPER AND MINER SEOTION OF THE INDIAN TERRITORIAL
Foror IN BURMA.

58. Khan Bahadur Sarfarax Hussain Khan: Will Government be pleas-
ed to state if the Sapper and Miner section of the Burma Battalion has been
formed ?

Mr. G. M. Young: The answer is in the affirmative.

GRANT OoF A HicHER ForM oF CoMMISSION TO SELECTED OFFICERS OF
TAE INDIAN TERRITORIAL, FOROE.

59. Khan Bahadur Sarfaraz Hussain Khan: Will Government be
pleased to state if orders on the grant of a higher form of commission to
selected officers have been issuad (vide Government reply to starred ques-
tion No. 234 in the Assembly on 8th September, 1028)? ..:

' Mr. @&. M. Young: The orders have becn approved and are under issue
from the Press. '
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HaJs CommirTeEs AT BoMBAY AND KARACHL

60. Khan Bahadur Sarfarax Hussaln Khan: (a) Will Government be
gleased to state if the enquiries made from the Local Government have
een completed (vide Government reply to starred question No. 287 (c) in
the Assembly on 8th September, 1928) regarding Haj Committee at Bom-
bay and Karachi)?

(b) If so, will they please commumcabe the result to the House?

Mr. G. 8. Bajpai: (g) Yes.

(b) The Haj Committee at Bombay was oconsulted when the present
Protector of Pilgrims was appointed. At the time of the appointment of
the present Protector of Pilgrims at Karachi, no Haj Committee existed at
Karachi.

ESTABLISEMENT OF A BoARD OF INTERMEDTATE AND SECOXDARY EbDuUcaTtioN
FOR RAJPUTANA AND AIMER-MERWARA,

61. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government be
pleased to state if they are now prepared to make a statement regarding
the ‘‘Establishment of a Board of Intermediate and Secondary Education
for Rajputens and Ajmer-Merwara (vide Government reply to starred ques-
tion No. 248 (b) and (c) in the Assembly on 8th September, 1028)?

(b) If not, by what time are they expected to make the statement?

8ir Denys Bray: (2) The answer is in the negative.

(b) It is regretted that it is not possible to give any indication on the
point at this stage.

RECOMMENDATION OF THE RovAL COMMISSION ON AGRICULTURE REGARDING
THE DEVELOPMENT OF AGRINULTURE IN AJMER-MERWARA.

62. EKhan Bahadur Barfaraz Hussain Khan: (a) Will Government be
}leased to state if they have come to a decision regarding '‘Recommenda-
tions of the Hoyal Commission on Agriculture re development of Agricul-
ture in Ajmer-Merwara (vide Government reply to starred question No.
244 (b) in the Assembly on 8th September, 1928)?

(b) If so, will they please communicate their decision to the House?

Mr. G. 8. Bajpal: (¢) No.
(b) Does not arise.

HANDING OVER OF THE LAL Bu~NgarLow IN DELHI To A CHRISTIAN CLUB
¥OR REOREATION PURPOSES.

63. Khan Bahadur Sarfaraz Huksain Khan: (a) Will the Government
be pleased to state if their enquiry in' the matter of ‘‘Handing over the Lal’
Bungalow in Delhi to a Christian Club for Recreation purposes’’ has been
.completed (vide Government reply fo starred question No. 250 in the
Assembly on 8th September, 1628)?

(b) If so, will they please communicate the result of their enquiry to
the House?

Mr. G. 8, Bajpai: (a) Yes.
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(b) The New Delhi Municipal Committee, which at present occupies &

portion of the building, has been asked to evacuate it by the close of the
present year,

ProMPT PAYMENT OF WaAGEs.

64. Khan Bahadur Sarfaraz Hussain Khan: (¢) Will the Government
be pleased to state if they have arrived at a decision in the matter of
" Prompt payment of wages’' (vide Government reply to starred question
No. 263 in the Assembly on 8th September, 1028)? '

(b) If so, will they please communicate their decision to the House?

(¢) If not, by what time do they expect to arrive at a decision in the
matter?

The Honourable Sir Bhupendra Nath Mitra: (a) No.
(b) Does not arise.

(c) Government is not yet in a position to say when a decision is likely
to be reached. '

@) SUPERINTENDENTS OF FoST OFFICES IN BIHAR AND ORISsA ; (b)
NuMBER oF WOMEN SUPERINTENDENTS OF PosT OFFICES IN BRITISH
INDIA AND BURMA.

65. Khar. * Bahadur Sarfaraz Hussain Khan: (a) Will Government
be pleased t¢ make a statement showing the number of Superintendents
of Post Offices in the Province of Bihar and Orissa and the number of them
who are Hindus, Sikhs, Muhammadans and Christians, with their names?

(b) Will Government please also state the number of women Superin-
tendents ¢f Post Offices in British India and Burma provinee by pro-
vince?

Mr, H. A. Bams: (g) In the Bihar and Orissa Postal Circle there are
12 Superintendents, of whom: .

2 are Christians; Mesers. R. F. Kalberer and C. V. Cunningham;

7 are Hindus; Messrs. D. N. Gossain, P. N. Banerjee, J. Kumar,
K. P. Misra, T. G. Mukerji, Khusi Ram and D. N. Basu;

2 are Muhammadans; Messrs. 8yed Azharul Haq and Syed Abdul
Majeed ; and

1 is a Bikh; Mr. Sardar Harbans Singh.

(b) There are no women Superintendents of Post Offices in British India
or Burma. Mrs. M. Thompeon, a departmental official, has however passed
the Superintendents’ examination, and is at present holding temporary
charge of the Lucknow Postal Division.

LFXGTH OF RAILWAY FROM PESHAWAR TO MANGALORE.

66. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the paragraph published in the issug of
the Statesman of December 9, 1028, page 9, under the heading ‘‘Peshawar-

Mangslore Longest Railway Service''? :

(b) Tf so, will the Government please state if the statement mad
therein is correct? - P
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‘ (¢) 1f so, will they please state when the new service is likely to be
inaugurated? '
Mr. A, A, L. Parsons: (a) and (b). Yes.

(¢) A time-table is being drawn up. The Railway Board hope that the
new service will come into operation in the course of the next few months.

Housing ConprTioNs o WOREMEN IN LILLOOARH.

67. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
be pieased tc state if the Agent of the East Indian Railway has com-
pleted Lis enquiry into the housing conditions of the workmen in
Lillooah (vide Government reply to starred question No. 272 (b), in the
“Avsembly on 8th September, 1028)?

(b) 1f so, will they please communicate the result of the enquiry to
‘the House? b

Mr. A A. L. Parsons: The enquiry is not yet complete. The Agent has
received reports from certain officers who were instructed to investigate the
question, and these reports are now under his and the Railway Board’s con-
fideration.

REPRESENTATION FROM THE IMPERIAL SECRETARIAT DAFTRIES ASSOCIA-
TION REGARDING QUARTERS IN NEw DELHI.

68. Khan Bahadur Sarfarax Hussain Khan: Will Government be
pleased 1 state what action has been taken since Government reply to
starred question No. 272 (¢) in the Assembly on 8th September, 1928,
regarding ‘Hepresentation from the Imperial Secretariat Daftaries
Association re¢ Quarters in New Delhi’'?

The Honourable Sir Bhupendra Nath Mitra: Bath rooms and water taps
have been provided in the quarters in question. Ps

CoMPLETION OF WORK ON THE AERODROME AT CALCUTTA.

69. Khsn Bahadur Sarfaraz Hussain Ehan: Will the Government be
pleased to state by what time the work of the amerodrome at Calcutta is

eapected to be completed (vide Government reply to starred question Ne.
871 (b) in the Assembly on 11th September, 1928)? -

The Honourable Sir Bhupendra Nath Mitra: It is hoped that the works
-connected with the improvements to the civil aerodrome at Calcutta (Dum
Dum) will be completed during the course of the next official year.

ToraL ApDrTIONAL REVENUE EARNED BY THE IMPERIAL INDIAN MAIL RUN
BETWEEN BOMBAY AND CALOUTTA.

70. Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
‘please state if they have obtained the figures regarding ‘‘Total additional
Revenue earned by the Imperial Indian Mail run between Bombay and
Calcutta (vide Government reply to starred question No. 878 in the
Assembly on 11th September, 1928)? '

(b) If 8o, will they plense state, for the information of the House, what
those figures are?
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Mr, A. A. L. Parsons: (a) and (b). The total edditional revenue earned
by the Imperial Indian Mail between Bombay and Calcutta for the year
ending 81st July 1928 was Rs. 46,257, as against the estimated additional
revenue of Rs. 85,000. In addition, Rs. 2,842 were paid by the Peninsular
and Oriental Company on account of their guarantee of 20 fares in respect
of each train run during the slack months of the year.

TNCREASE IN THE SUBSISTENOE ALLOWANOE OF PRONS IN THE TELEGRAPH
DEPARTMENT.

71. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state it they have arrived at a decision in the matter of ‘‘increase
in the subsistence allowance of task work peons in the Telegraph Depart-
ment (vide Government reply to starred question No. 899 in the Assembly.
on 11th September, 1928)?

(b) 1f so Wwill they please communicate their decision to the House?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). No decision
has yet heen reached. '

WATERWORKS FOR KASAULI.

72. Khan Bahadur Sarfarax Hussain Xhan: (¢) Will the Government
be pleased to state if they have completed their enquiries regarding
“"Wator Works for Kasauli” (vide Government reply to starred question
No. 461 in the Assembly on 11th September, 1928)?

(b) If so. will they please communicate the result of their enquiries to
the House |

Mr. G. M. Young: (a) Yes.

(b) A q@@py of my letter on the subject dated the 28th September 1928,
to Mr. Ghaznavi is laid on the table.

Copy of letter duted 26th September, 1928, from the Secretary to the Government
of India, Aty Department, to Mr, A. H. Ghoznavt, M.I.A.

With reference to my answer in the islative Assembly on the 1lth Beptember
1928, to your starred question No. 461, Il‘e:'ive below the information you asked for ;.

{7) No.

(h) A water supply system has heen in existence since 1808. The supply is plenti-
ful except in the months of May—July when, owing to the low yield of the spring
at the source, rationing has to resorted to. To improve the position storage for
an extra 750,000 gallons is being provided.

(¢) No. The source indicated is not satisfactory from s medical point of view.

'DISCONTENT AMONG SUBORDINATES OF THE ELECTRICAL BRANCH OF THE
PosTaL AND TELEGRAPH DEPARTMENT.

.. 73. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if the Director General of Posts and- Telegraphs has-
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come to a decision on the subject of ‘‘Discontent among the subordinates
of the Electrical Branch of the Indian Postal and Telegraph Department
(vide Government reply to starred question No. 470 in the Assembly on
11th September, 1928)?  * '

(b) If so, will they please communicate the decision of the Director
Jeneral for the information of the House?

Mr. H. A, Sams: (a) No decision has yet been reached.
(b) Does not arise.

Pay oF THE HEADMASTERS AND TEACHERS 0F INDIAN HIGH AND M1DDLE
SCHOOLS MAINTAINED BY THE EAsT INDiaAN RalLway.

74, EKhan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be plexsed to state if they have completed their enquiries reé ‘‘Pay of the
Headmasters and Teachers of Indian High or Middle Schools maintained
by the East Indian Railway'' (vide Government reply to unstarred ques-
tion No. 271 in the Assembly on 11th September, 1928)?

(b) If 8o, will they please communicate the result of their enquines to
the House?

Mr. A. A. L. Parsons: I am sending the Honourable Member a letter
containing the information given in reply to the question mentioned by him.

Ra1siNG OF THE PLATFORM AT GUDUR JUNCTION ON THE MADRAS AND
SOUTHERN MAHRATTA RAILWAY.

76. Mr, O. Duraiswami Afyangar: Will the Government be pleased
to state what steps have been taken to raise the platform at Gudur junction
of the Madras and Southern Mahratta Railway to avoid inconvenience to
the travellers?

Mr. A. A. L. Parsons: Government are not aware of the exact arrange-
ments at thia station. They have sent a copy of the Honourable Member’s
question to the Agent of the Madras and Southern Mahratta Railway, who
is competent to deal with such matters. '

CrossiNG OF THE RAILWAY LiNE RY PASSENGERS ARRIVING AT
RENUGUNTA JUNCTION STATION ON THE MADBAS AND {SOUTHERN
MAHRATTA RATLWAY.

76. Mr, 0. Duraiswami Alyangar: (¢) Are Government aware that at
Renugunta Junction on the Madras and Southern Mahratta Railway the
midnight shuttle trains are not taken to the platform but are left on the
second line and that passengers are obliged to get down in the dark at the
second line and cross the first line at risk?

(b) Do Government ' propose to direct that the ﬁract-ice must be
stopped at once? ’ '

"Mr. A, A. L. Pasons: Government are not, aware of the individual lines
at which particular trains are received at various stations. They have
sent a copy of the Honourable Member's question to the Agent, Madras
and Southern Mahratta Railway.
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DISCONTENT AMONG GRADUATE CLERKS IN THE Posr OFFICE IN
PresinENoy Towns.

77. Khan Bahadur Sarfaraz Hussain Khan: (a) Wil Government be
pleased to state if they have come to u decision in the matter of ‘‘Dis-
content among Graduate Clerks in the Post Office in Presidency Towns™
(vide Government reply to starred question No. 457 (a) in thﬁ Assemblv on
the 11th September, 1928)7

(0) If so, will they please communicate their decision to the House !

The Honourable 8ir Bhupendra Nath Mitra: (a) No.
(b) Does not arise.

IssvE oF MONTHLY TIME TABLEs BY THE EASTERN BENGAL AND EasT
INDIAN RAILWAYS.

78, Khan Bahadur Sarfarazs Hussain Khan: (a) Will the Government
be pleased to state if the Railway Board have arrived at a decision in the
matter of issue of monthly time-tables by the Eastern Bengal and the
Fast Indian Railways (vide Government reply to starred question No. 450
in the Assembly on 11th September, 1928)?

(b) If s, will they please communicate the decision to the House?

Mr, A. A, L. Parsons: The matter was referred by the Railway Board
to the Indian Railway Conference Association for their consideration, since
it is really a question of the desirability and practicability of issuing more
frequent time-tables on all railways. 1 understand that the Indian Railway
Conference Association’s Operating Commrittee for Interchange are likely
to consider the subject in February, 1920.

PRrovISION OF A RAISED PLATKORM AND SUITABLE WAITING ACCOMMODA-
TION AT MRGNA oN THE EAsST TNDIAN RAILwaAy.

79, Khan Bahadur Sarfarazx Hussain Khan: (a) Will Government be
pleased to state if they have obtained the information re ‘‘Provision of a
raised platform and suitable waiting accommodation at Megna on the East
Indian Railway'” (vide Government reply to unstarred question No. £41
in the Assembly on 11th September, 1928)?

(b) 1f so, will they please communicate the information to the House?
Mr, A, A, L. Parsons: (a) Yes.

(b) The Agent reported that there were more important demands at
other stations, but this work would be taken in hand as soon as funds could
be allotted for it, having regard to more urgent requirements,

UNwoRKED RESOURCES OF COAL IN THE JHARIA COALFIEILDS.

80. Khan Bahadur Sarfaraz Hussain Ehan: (a) Wil Government
please state 4f they obtained the information called for, in respect of ‘‘Un-
worked Resources of coal of 18, 14, 15, 17 and 18 Seam, left workable in
the ‘Jharia Coalfields’’ (vide, Government reply to unstarred question No.
341 in (he Assembly on 11th Beptember, 1928)?

(b) If so, will they please communicate the information to the House!?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
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(b) A statement giving the required information was duly supplied to
Mr. Neogy who put the question. A copy of the statement has now been
laid on the table of the House. ' )

Estimates of coal available in certain scams in the Jharia Coalfleld up to a depth not
exceeding 1,000 feet based on information obtained from mine-ouners,

Number of Seam. Quantity.
Tons.
18 .. .. 36,074,000
v .. .. .. 38,851,000 .
15 e ‘e ‘e 158,390,000
14-A .. .. . ‘e .o 12,929,000
14 .o .e - .. .. 285,202,000
13 " . . . .. 190,136,000

NuMBER oF PERrsons EMPLOYED IN RAILWAY COLLIERIES ON CERTAIN
SPECIFIED SALARIES.

81, Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have obtained the information called for in- respeet of

‘ Number of persons employed in railway collieries on certain specified
salaries, etc.’”” (vide Government reply to unstarred question No, 889 in
the Assembly on the 11th September, 1928)?

(b) If so, will they please communicate the information to the House?

Mr. A. A. L. Parsons: (a) Yes.

(b) The information is as follows:

Rs. 1,000 and Between Rs. 500 Lo Rs. 250 to

sbove. Ra, 1,000 Ra. 500.
Europeans .. 18 15 3
Indians and Anglo-Indians Nil 3 13
Appointments made during the last 2 years.
Europeans . 2 1 2

Indians and Anglo-Indians Nil Nil

REcoanIiTiON 0F RaAILwAY UNIONS.

82, Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if the information re ‘* Recognition of Railway Unions’’
has been obtained (vide Government reply to unsfarred question No. 825
in the Assembly on 11th September, 1928)7 .

(b) If so, will they please communicate the information to the House?

_ Mr. A. A. L. Parsons: I am sending the Honourable Member a letter
giving the information supplied in reply to the question mentioned by him.
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WiTHDRAWAL OF RmcoGNITION FROM RAILwaY UNIONS.

83. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if information has been obtained in respect of ‘‘With-
drawal of Recognition from Railway Unions'’ (vide Government reply t»
unstarred question No. 828 in the Assembly on 11th September, 1928)?

(b) If so, will they please communicate the information to the House?

Mr. A. A. L. Parsons: I am sending the Honourable Member a letter
giving the information supplied in reply to the question mentioned by him.

DEecisioN oN THE REPORT oF THE RoyAL COMMISSION ON AGRICULTURE.

84. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have considered the Report of the Royal Commission on
Agriculture and come to a decision (vide Government reply to starred ques-
tion No. 484 (a) in the Assembly on 12th September, 1928)?

(b) If so, will they please communicate their decision to the House?

Mr, G. 8. Bajpai: The Report of the Royal Commission on Agriculture
is receiving careful consideration. The Government of India are examin-
ing the recommendations which affect them, and have no doubt that the
Local Governments are doing the same with those with which they are
concerned.

REPRESENTATION OF THE EasT INDIAN RATLWAY ON THE INDIAN MINING
ASSOCIATION; CALOUTTA.

85. Khan Bahadur Sarfarax Huseain Khan: (a) Will Government
plense state if their enquiries in the matter of ‘‘Representation of the East
Indian Railway on the Indian Mining Association, Caloutta '’ have been
completed (vide Government reply to starred question No. 507 in the
Assembly on 12th September, 1928)?

(b) If so, will they please communicate the result of their enquiries to
the House?

Mr. A. A. L. Parsons: The Agent of the East Indian Railway has been
asked to withdraw from membership of the Indian Mining Association,
after giving such notice as may be required by the rules of the Association.

AMELIORATION OF LEA\’E AND PENSION TERHS oF INFERIOR SERVANTS
oF THE GOVERNMENT OF INDIA.

86, Khan Bahadur Barfarax Hussain Ehan: (a) Will the Government
be pleased to state if they have come to a decision in regard to the amelio-
ration of leave and pension terms to inferior servants of the Government
of India (vide Government reply to starred question No. 482 in. the
Assembly on 12th September, 1928)?

- (b) If 80, will they please communicate their decision to the House?

The Honourable Sir George Schuster: (&) and (b). The matter of leave
terms is still under consideration. The cost of certain proposals is being
investigated with a view to ascertaining whether financial considerations
would permit of any new expenditure on this account being admitted. As
regards, pensions, the Government of India are now inquiring of Local
Governments what action they have taken, or propose to take, since it is
important that, in a matter of this kind, the practice should be uniform.
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APPOINTMERT OF MEMBERS OF THE PRoOVINCIAL C1viL SERVICE As HicH
Courr JUDGES.

87. Khan Bahadur Sarfaraz Hussain Khan: (o) Is it & fact (i) that
four judgeships were conferred on members of the Provincial Civil Ser-
vica in the Caloutta High Courb, ene in 1888 for a short period, ome in
1918 for five months snd four days, one in 1920 for one month, and one
in 1928 for 3 months and 24 days; (i) that there are Judges appointed
from the Provineial Service in the Madras, Allahabad, Lahore and
Rangoon High Courts? '

(b) Will the Government be pleased to state if a Judgeship in.the
Patna High Court has been conferred on any member of the Provincial
Civil Service, so far? If so, how many, when and for what period?

The Honourable Mr, J. Orerar: (a) Yes.

(b) A member of the Bihar and Orissa Civil Service has been appointed
Additional Judge of the Patna High Court from the 1st December, 1928, to
the commencement of the High Court's vacation of 1929.

FURTHERANCE OF MEDICAL RESEARCH AND PuBLic HEALTH IN INDIA.

88. Khan Bahadur Sarfarax Hussain Khan: (a) Has the attention of
‘Government been drawn to the paragraph published in the issue of the
Btateaman of 27th December, 1928, page 22, under the heading
‘‘Medizul Research in India’"? .

(b) If s0, will they please state if schemes for the furtherance of medi-
cal research and higher education in public health are under the con-
siderativn of the Qovernment of India?

(c) If so, will Government please state if they have conmsidered the
schemcs and arrived at a decision?

(d) If they have arrived at a decision, will they please communicate
their decision to the House?

Mr. G. 8. Bajpai: (a) and (b). Yes.
(c) and (d). The details of the schemes are still under consideration.

AssESSMENT TO SUPEBR-TAX OF NoN-INDIaN SH1rPIN¢ COMPANIES.

89. Khan Bahadur Sarfaraz Hussain Khan: (¢) With reference to
‘Government reply to the second supplementary question to starred ques-
tion No. 751 in the Assembly on 20th September, 1928, regarding assess-
ment of Non-Indian Shipping Companies to Supertax”, will the Gov.
ernment be pleased to state if they have looked into the matter and
arrived at a conclusion? :

(b) If so, will they please communicate their conclusion to the House?

(¢) Will the Government Le pleased to state if non-Indian Shipping
‘Companies trading on the Indian coast did not pay any income-tex until

the attention of the Government was drawn to that non-psyment in the
year 19227

The Homoursbie Bir Gleczge Schusber: (a) Yes.
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(b) The Government are satisfied that no non-Indi\anAshipping company
escapes the payment of the super-tax to which it is liable under the Income-
tax Act.

(¢) Non-British shipping companies were exempted from the payment
of income-tax until the 1st April, 1919, and British and Dominion Shipping
Companies -until the 22nd April, 1921. Since these dates, respectively,
assessments have been duly made.

TRAINING OF INDIANS IN MARINE ENGINERRING.

90, Khan Bahadur Sarfarax Hussain Xhan: (a) Will the Government:
be pleased to state if their proposals regarding ‘‘Training of Indians in
Marine Engineering’’ have been placed before the Standing Advisory
Committee of the Commerce Department and before the Standing Finance
Committee respectively (vide Government reply to starred question No.
752 in the Assembly on 20th September, 1928)?

(b) If wo, wil' Government please communicate the result to the
House?

The Honourable Sir George Rainy: (a) Yes.

(b) The proposals have been generally accepted by both the Committees
and necessary provision is being made in the next year’s Budget Estimates.

RAISING THE RESERVE OF NURSES IN INDIA.

91. Khan Bahadur Sarfarax Hussain Khan: (a) With reference to
Government reply to starred question No. 721 (c¢) in the Assembly on
20th September, 1928, will Government please state if they have consi-
dered the question of raising the reserve of nurses in India, and come
to a decision in the matter?

(b) If so, will they please communicate their decision to the House?
Mr. G. M, Young: (a) and (b). No decision has been reached as yet.

DETAILS 0oF EXPENSES REQUIRED BY THE INCOME-TAX AUTHORITIES
. FROM ASSESSEES,

92. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if they have called for and received reports from the
Commissioners of Income-tax regarding ‘‘Details of Expenses required
by the Income-tax authorities from Assessees’’ (vide Government reply
to starred question No. 722 (a) in the Assembly on 20th September,
1928)?

(b) If the answer to () be in the affirmative, will Government be
pleased to state what steps they have taken or propose to take in the
matter?

The Honourable Sir Georgy Schuster: (a) Reports were called for and
have been received. .

(b) The reports disclose that assessees who claim the allowance of pay-
ments on account of interest, brokerage, commission, etc., are usually
asked to prove their claims by furnishing the names and addresses of the
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ipients. Such proof has been found by experience to be essential, bué
1;:: ’l::s'gzee in notpnccesaarily. penalised by its absence if the Income-tax
cofficer is satisfied that the expenditure has been genuinely incurred. While
the information obtained in this manner is used primarily for the proof
of claims for allowances it is available for the check of the returns of
income made by the recipients and also for the discovery of new assessees.
The information is treated in a confidential manner and has been used with
discretion by the assessing officers. The Government will not hesitate to
authorise the use of all legitimate means for sacertaining what inoome is
lisble to taxation. This is the duty of assessing officers, although in exer-
cising their powers, they are instructed to consider the convenience of
assessees as far as possible. In order that these officers may be able to
perform their duties without undue trouble and friction, the Government
relies on the public spirit and assistance of those who are liable to tax.
The reports received provide evidence that, in the vast majority of cases,
co-operation between officers of the Income-tax Department and the private
individuals withwhom they ¢ome in contact is proceeding satisfactorily,
and that there is mo complaint that officers are abusing their powers in
the sense of causing unnecessary inconvenience or otherwise. The practice
now being followed is in accord with what it has been already for many
years and the Government, in the absence of any evidence to justify s
.change, do not propose to issue contrary instructions.

ApmissioN or INDIAN Boys INTO THE Ramway EXGINERRING SERVICE:

93. Khén Bahadur Sarfaraz Hussain Khan: (a) With reference to
‘Government reply to starred question No. 728 (d) and (e) in the Assembly
on 20th Seriember, 1928, regarding ‘‘Admission of Indian boys into the
Railway Engineering Service’’, will the Government be pleased to state if
the advice of the Public Service Commission has been obtained and a deci-
sion arrived st?

(b) If so, will Government please communicate the decision to the
House? .

Mr. A. A. L. Parsons: It has been decided that the selection shall be
made normally at a date later in the year than the announcement of the -
results of the qualifying examinations, so that candidates may be able to
compete for selection in the same year as they take the qualifying examina-
tion.

RECRUITMENT TO THE CENTRAL BERVICES.

94. Khan Bahadur Sarfarax Hussain Khan: (a) Will the Govern-
ment be pleased to state if they have consulted the records on the subject
of ‘‘Recruitment to the Central Services’’ (vide Government reply to
supplementary question to starred question No: 768 in the Assembly on
20th September, 1928)? : :

(b) If so, will they- please make a'statement to"the House?

'l'hei Honourable Mr. J. Oresar: (a) and (). Rules making a formal
delegation of powers are under the consideration of the Secretarv of State
nd Government of Tndia: They will be issued as soon as their final form
ean he determined. o

Lt
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PROLONGATION OF THE STAY OF THE GOVERNMENT OF INDIA 1N NEW DELIIIL

95. Khan Bahadur Sarfarax Hussain Khan: (a) Will the Govern-
ment be pleased to state if they have arrived at- a deeision regnrdmg
‘“Prolongation of the stay of the Government of India in New Delhi”’
(vide Government reply to starred ‘question No. 763 in the Assembly on

20th September, 1928)?
(b) If so, will they please make & statement on the subject?

The Honourable Mr. J. Orerar: (a) and (b). After very careful considera-
tion. Government do not at present contemplate any substantml change-

in the period of their stay in New Delhi,

WoRkKING HoUurs oF THE OFFICIALS OF THE SAVINGS BANK DEPARTMENT
OF THE QENERAL PosTt OFFICE, CALOUTTA.

96. Khan Bahadur Sarfarax Hussain Khan: (a) With reference to
Government reply to starred question No. 740 in the Assembly on 20th
September, 1928, regarding '‘‘Working hours bf the officials of the Savings
Bank Department of the General Post Office, Calcutta’, will the Govern-
ment be pleased to state if they have enquired into the matter?

(b) If so, will they plense communicate the result of their enquiries to
the House?

The Honourable Sir Bhupendra Nath Mitra: (¢) and (b). The enquiries
are still in progress. The question of communicating to the House the
result of the enquiries will be duly considered when the enquiries have
been completed.

ANNUAL INcour vRoM THE Corrox CEss.

97. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Govern-
ment be pleased to state if they have obtamed information in respect of
‘‘Annual Income from the  Cotton Cess, etc.’”’ (vide Government reply to
unstarred question No. 405 in the Assembly on 20th SBeptember, 1928)?

(b) If so, will they please communicate the information obtained to
the House?

Mr. G. 8. Bajpal: Final information has not yet been obtained. When
available it will be supplied to the Honourable Member.

REPRESENTATIONS FROM Towx INspreoTors or Post OFFIOES.

98, Khan Bahadur Sarfarax Hussain Khan: (a) With reference to
Government reply to unstarred questions Nos. 887 and 888 in the Assembly
on 18th Beptember, 1828, will Government be pleased to state if they have
considered the representations of the Town Inspectors, Bervice Associa-
tions and others and arrived at a decision in the matter®

(b) 1f so, will they please communicate their decision to the House?

The Honourable Sir Bhupenda Nath Mitra: I propose to answer quea-
tions Nos. 98 and 188 together. The Government of India reached a deci-
sion in the matter in their letter No. 14-P. T. E., dated the 2nd October,.
1928, a copy of which I lav upon the table.
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No, 14-Pte,
GoVERNMENT OF INDIA.
DEPARTMENT OF INDUSTRIES AND LABOUR.

Posrs AND TxLEGRAPES BRANCH,

Dated Simla, the #nd October, 1638,

Frem

¥, HYAN, Esquire, C.IE.,
JoinT SpcrerARY T0 THE GOVERNMENT OF INDIA,

To
THE DIRECTOR-GENERAI. OF POSTS AND TELEGRAPHS.

BUBIECT :—A ppointments to the posts of Inapectors of Poat Offices.

Bir,

I um directed to inform _you - that. the Government of India have given
their careful consideration to _rqpru"enul:iom, submitted by you for their
A o the e e SR orders, fram the All-India (including Burma) Postal
for_g‘e;?’tngoﬁb:fd%hmmﬁ“‘ end Railway Mail Service Union, from the Association

Lotter No, 11 Pte., dated the 15th of All-India Postal Town Inspectors, and from indi-
Septomber, 1947, Jrom the Doper- vidual Town Inapectors, in regard to the application
the Dhrector-Gemeral, Posts and of ¢} orders quoted in the margin; and I am to com-

Telegraphs. . X
Memorandumy  No. E. A.-279-28, municate the following observations for your informa-

ﬂﬁ,“ﬂ';gé‘ﬁ.'&‘mm"?",},ﬁ' '.' :mm tion and for communication to the parties concerned.
Telegraphs, to heads of Postal
Cireln,

2. The Government observe with regret that the _m‘ders issued on this subject
kave been differently interpreted in different postal circles with the result that in
some of these the existing incumbents of the posts of Town Inspectors were displaced
to an extenr cousiderably in excess of what was contemplated. Although it cannot
be admitted that the then incumbents had an absolute claim to be retained in the
posts, and while the Government of India do not se¢ their way to a complete veversal
of dccisions alrendy taken and made effective, they are of opinion that some measure
of special consideraticn is called for in favour of the displaced officials, on the ocourrence
of vacancies: and that a concession should be made to officials with & reasonsble
length of approved service in nﬁard to exemption from the selection grade examina-
tion before confirmation. The following instractions should acoordingly given effect.

3. Previous incumbents of the posts of Town Inspectors who have not been dis-
pluced in consequence of the orders contsined in Industries and Labour Department
letter No. 11-Pte., dated the 15th Beptember, 1927, or your letter of the 11th February,
1928 and who still continune in those posts, should be regarded ag being on probation
in the posts until such date as they pass the new selection grade examination and
have been ruled by the head of the Circle concerned to be in all respects suitable
for confirmation as Town Inspectors. In the case of failure to qualify for confirmation
within a period of two years from the date of this letter they should be reverted to
the clerical grade. As an exception to the foregoing however those Town Inspectors
who have alreatdy rendered three years’ satisfactory service in that capacity may be
confirmed in their posts ut your discretion without examination; and a'l Town
Inspectors who have slready passed the examination for appointment as Bub-Divisional
Tuspectors and Divisional Head clerks should also he exempted from passing the
new sclection grade examination.

a2
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4. As regards those incumbents of the posts of Town Inspectors who, under the
operation of the orders cited -above, huve ceased to hold those appointments. special
consideration should be paid by you, on recommendations of Heads of Circle; te
tho cases of these displaced cials whenever a pérmanent vacancy of & Towm
Inspectorship of a first class Post Office hag to be filled in future in & Circle in
which they are emplayed. On promotion tobe Town Inspectors these officials shounld
be censidered as on probation subject to the conditions und exceptions prescribed im
paragraph 3 of this letter, the period of two years mentioned therein being counted
from the date of promotion.

5. The orders oontained in paragraph 4 relate only to promotion in permanent
vacancies amongst Town Inspectors and ere mot to be interpreted as imposing any
vestrictions on the appointment of any of these displaced officials to officiate in
temporary vacancies amongst Town Inspectors or in other vacancies, permanent or
otherwise, in the selection grade, provided they are suitably qualified.

1 have the honour to be,
S1R,
Your most obedient servant,
‘T. RYAN,
Joint Secretary to the Government of India.

RepoRT oF THE INDIAN STATES COMMITTEE.

09, Khan Bahadur Sarfaraz Hussaln Khan: (a) With reference to
Government reply to starred question No. 879 (a) in the Assembly on 20th
September, 1928, regarding ‘‘Report of the Indian States Committee’’,
will Government please state if they have sinoce examined the point and
arrived a decision in the matter?

(b) 1f so, will they plesse communicate their decision to the House?

Sir Denys Bray: (a) Yes.
(b) The report will be submitted direct to the Secretary of State,

APPOINTMENT OF INDIANS AS TRADE COMMISSIONERS ABROAD.

100. Xhan Bshadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if they have considered and arrived at a decision re-
gerding the ‘‘Appointment of Indians as Trade Commissioners abroad''
(vide Government reply to starred question No. 758 in the Assembly on
20th September, 1928)7

(b) If so, will they please communicate their decision to the House?

The Honourable Sir George Rainy: The question of appointing Indian

Trude (ommissioners abroad is still under consideration.

SuPERSESSION OF MR. GANGADHARA MUDALIAR, JOINT SECRETARY OF THR
MADRAS AND SoUTHERN MaAHRATTA RALwAY EMPLOYgs UNION..

101, Mr, M, K, Acharya: Will the Government be pleased to state:

(a) whether it is o fact that the claim for promotion of one Mr.
Gangadhara Mudaliar, the Joint Secretary of the Madras
and Southern Mahratia Railway Employees Union, was over-
looked nearly on eight occasions and junior men were put over
his head by the Maldras and Southern Mshratta Railway
authorities, and whether Mr. Mudaliar rose from a starting
salary of Rs. 12 and whether his work'hgs never been found
fault with?
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(b) whether on an appeal by Mr. Mudaliar the Afnt pronounced
that he was not fit for more responsible work, although Mr.
Mudaliar was never tried in any more responsible post and
found wanting?

(c) whether men drawing higher salaries in the same department as
Mr. Mudaliar are doing exactly the same kind of work as Mr.
Mudaliar, viz., dealing with claims?

(d) whether the overlooking of Mr. Mudaliar's claims has been due
to his being an office bearer of the Union?

Mr. A. A. L. Parsons: Government have no information and regret that
they are not prepared to interrogate the Agent as to his reasons for granting
rromotion to, or withholding promotion from, any of the Company's
servants,

TRaNSFER TO DISTANT PLACES OF MENIALS ON THE MADRAS AND
' SoUuTHEERN MAHRATTA RalLway.

102, Mr, M K. Acharya: (a) Is it a foct that menials on the Madras
and Southern Mahratta Railway are often transferred to places nearly 800
miles awny but are given passes only up to 100 miles and are asked to pay
the fare for the rest of the distance? :

(b) In view of the hardship caused to poor men in gbing far away from
their homes, do Government propose to issue instructions that
meninls should not be transferred to places more than 100 miles distant
from their homes?

Mr, A A. L. Parsons: T am addressing the Agent and will communioate
his reply {o the Honourable Member on its receipt.

INDIAN REFRESAMENT ROOMS ON THE MADRAS AND SOUTHERN MAHRATTA
RAILWAY.

103. Mr, M, K. Acharya: (a) Has the attention of the Government
been drawn to the series of articles entitled ‘‘Indian Refreshment Rooms’”
on the Madras and Southern Mahrattn Railway, in the August, September
and October isgucs of the Indian Railway Magazine?

(b) Is it a fuct thal the cooks und staff of the Indian refreshment
rooms are not allowed to take coffee or tiffin in the rooms and that they
are given only rice and dhal for two meanls and are refused food if they
fall sick? ‘ -

., (e) Is it a fact that in the Manager’s Book there are two columns
Quantity Wasted'’ and ‘‘Quaatity Saved'’ and that Managers are debited

for quantity wasted and are asked to shiow a saving, and that this leads to

}’;d;;!m;ﬂﬁon nnd deterioration in the quality of refreshments served to the
ublie

(d) Ts it & fact thot o junior Room Manager was formerly started on
Rs. 40 but that he is now started on Rs. 857 '

(¢) Is it o fact that the pay of Inspectors’ of Refreshment Rooms is
shown as Rs. 100-—10—180 but that they are started-only on Rs. 757

() In it a fact that the Officer-in-Charge of the Catering Department is
}nﬂ_“amng it as mmiI{rconcem, having 90 per cent. of the contractors and
ruit stall contractors from among his own relations?
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Mr, A. A. L. Parsons: I propose, with your permission, Sir, to reply to
questions Nos. 108 and 104, together. Government have scen the articles
referred to. They are not aware whether the statements made in them ave
correct, but have sent a copy of the Honourable Member's questions to the
Agent of the Madras and Southern Mahratta Railway, with a request that
he will investigate the matter and take such action as mav seem to him to
be necessary. '

MANAGEMENT OF 7HE CATERING DEPARTMENT OF THE MADRAS AND SOUTHERN
MABRATTA RATLWAY.

1104, Mr, M, K. Acharya: (a) Is it a fact that the present officer, when
he was Assistant Traflic Superintendent, was managing the Catering Depart-
ment as o full time officer and that after becoming District Traflic Superin-
tendent. he is still keeping it on with the help of the Manager of the
Rates Section?

_(b) Are Governmeut aware of the fact thai the Sieve-Wright Com-
mittee appointed by the Indian Railway Conference to enquire into the
conditions of food and water supply to third class passengers, recommended
the appointment of a whole-time officer?

(¢) Do Government propose to issue instructions to the Agent to put the
Department in charge of some other officer immediately? '

NumBRR OF PERSONS EMPLOYED IN LicHT HOUSE SERVICES IN INDIA.

705. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to starred questions Nos. 622 and 623 regarding ‘‘Number
of persons employed in the Light House Services and Sea and Coast
Lights Establishments in India”, in the Assembly on 17th September, 1928,
will the Government be pleased to state if the information is now avail-
able?

(b) If so, will they please lay it on the table?.

The Honourable Sir George Bllliy: The information is not yet available.
1t will be supplied to the Honourable Member as soon as possible.

OPENING OF A BROAD GAUGE RAILWAY BETWEEN JAKHAL AND SiRrsa, sn
FATEHABAD.

106, XKhan Bahadur Sarfaraz Hussain Xhan: (a) With reference to Gov-
ernment reply to unstarred question No. 859 regarding ‘‘The opening of a
broad gauge Railway line between Jakhal and Sirsa via Fatehabad’’ in the
Assembly on 17th September, 1928, will the Government be pleased to state
it the recommendation of the Punjab Government has becn considered and

8 decision arrived at?
(b) If so, will Government please communicate the decision to the
Houee?

Mr. A. A. L. Parsons: The Railway Board have sanctioned the traffic
survey of this line, but the results of the survey are not yet ready.

+ For anawer to this question, see answer to question No. 103.
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ReMovaL To NEW DELHI OF THE BRANCHES OF ARMY HEADQUARTERS.

107, Khan Bahadur Sarfaraz Hussain Khan: (a) Is it & fact that the
‘Branches of Army Headquarters and ocertain sections of the Militery
Finance Branch have been temporarily accommodated in the old Secretariat
in Delhi?

(b) 1f so, will Government please state when they are likely to be re-
moved to New Delhi?

Mr. G. M. Young: (a) Yes.
(b) Government hope that the move will be made next cold weather.

IMPORT OF ARTIFICIAL FLOUR.

108, Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to starred question No. 647 in the Assembly on 18th
September, 1928, regarding ‘‘Import of Artificial Flour’’ will Government
be pleased to state if they have completed their inquiries?

(b) 1f so, will they please communicate the result of their inquiries to
the House? '

Mr. @. 8. Bajpal: (a) and (b). No imports of artificial flour have been
-noticed at any of the ports by the Customs authorities,

SAVING OF THE SuuAR INDUSTRY FROM EXTINOTION,

109. Khan Bahadur Sarfaraz Hussain Khan: (¢) With reference to Gov-
ernment reply to starred question No. 648 in the Assembly on 18th Septem-
her, 1928, regarding ‘‘Saving of the Sugar Industry from extinction in
Indin’’, will Government please state if they have considered and arrived
at o decision in the matter?

(b) If so, will they please communicate their decision to the House?

Mr. G. 8. Bajpai: The information required by the Honourable Member
will be supplied in reply to subsequent starred questions Nos. 219 and 220
by the Honourable Mr. Mukhtar Singh.

REVISION oF LEAVE RULES ¥OR SUBORDINATES OF THE GREAT INDIAN PENIN-
SULA AND EAST INDIAN RAILWAYS.

110. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘“New leave rules for Railway Services as a whole
have not yet been framed, but the Railway Board, as a separate matter,
are going into -the question of revising the leave rules for subordinates
on the Great Indian Peninsula and the East Indian Railways, who were
originally in the Company's Service', to starred question No. 572 in the
.Assembly on 17th September, 1928, will Government be pleased to state
if the Railway Board have revised the Rules? - -

(b) 1f so, will Government be pleased to state when the Rules are
-expected to be published !

Mr. A, A, L. Parsons: I propose to reply to questions Nos. 110 and 111
together.” The Railway Board have accepted a proposal of the Agent of

the Great Indian Peninsula Railway that subordinates who have been
qeting in the superior grade continuously for a period of three years or more
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should be paid leave allowances based on the average pay of their officiating
appointments for the previous year snd not on the pay of their substantive
appointments as subordinates. Orders to this effeot are under issue, and
the Agent of the East Indian Railway is being informed that the Railway
Board will have no objection to a similar alteration in the leave rules of his
line.

SUBORDINATES OFFICIATING AS OFFIOIALS ON RAILWAYS,

$111. Khan Bahadur Sarfaraz Hussain EKhan: (a) With reference to
Government reply to starred question No. 578 in the Assembly om 17th
Beptember. 1928, regarding ‘‘Subordinntes officiating as officisls on Rail-
ways ', will the Government be pleased to state if they have arrived at a
satisfactory oconclusion in the matter?

(b) If so, will they please communicate the result to the House?

TiME S0ALE OF PAY ¥OR THE OUTDOOR CLERICAL STA¥F OF THE NOBRTH WEST-
ERN RaiLway,

112. Khan Bahadur Sarfaraz Hussain Khan: (o) Will the Government
be pleased to state if the information regarding ‘‘Time-scale of pay for
the outdoor clerical staff of the North Western Railway’’, called for from
the Agent, North Western Railway, has been received (vide Government
rlegglay) ?'Lo starred question No. 617 in the Assembly on 17th September,

(b) If so, will they please communicate the information to the House?

Mr. A A. L. Parsons: I am sending the Honourabls Metnber s letter
giving the information supplied in reply to the question mentioned by him.

GRIEVANCES OoF PiLGRIMS T0 HEDJAZ,

113. Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleaged to state if the following grievances of the pilgrims to Hedjaz or
sny of them, are real? If real, will they please state what steps they
propose to take to redress the grievances which are real?

(1) The space allotted in the ships to each passenger is inadequate,
and hence there is too much crowding, congestion and con-
sequent discomfort. _

(2) The pieces of fire-wood supplied by the ships to the passengers

- are so thick that they require tools to cut them and make
them servicesble. Ususally tools cannot be had on the
shipe, and such tools as are available can be procured only
on payment of tips to the ship's employees. It is extremely
difficult for the passengers to cut these pieces of wood when

. the ship is crowded with passengers and the soa is rough.

(8) Latrine arrangements are very bad. Latrines are ill-construct-
ed. In some ships these latrines are exposed to view and
the place is very narrow. Beavenging srrangements are
practioally nil,

~ (4) Sufficiert water iz not given 19 passengers.

1 For answer to this question, see answer to question No. 110,
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(5) Noroinally there is always a doctor with a store of medicine on
board the ship. But the doetor refuses to give medicine to
the patient if he comes to him after the prescribed time, with
the result that patients suffer for want of medical aid.

(8) The most serious grievance has its root in the retum ticket
system. After the Inst pilgrimage, when the pilgrims did
not get ships at Jeddah, they suffered unspeakable hard-
ghips. Pilgrims who hold return tickets of the Namazea Com.
pany or the Shustari Company, were tho greatest sufferers,
Hundreds of pilgrims, who could have reached India, died at
Jeddali  while  waiting for ships. On their return journey,
rilgrims are naturally short of money and they hurry to
Jeddah in the hope of finding a ship for their return voyage,
at the most say a week after their arrival at Jeddah. But
contrury to their expectation they have to stop at Jeddah
for a long time, sometimes for 20 or 25 days.

Mr. G. 8. Bajpai: (1) Government have ordered that every pilgrim ship
shall provide at least sixteen superficial feet and ninety-six oubic feet of
spacc for each pilgrim in the between deck on which he may be accommod-
ated. This accommodation is in accord with the provisions of the Inter-
national _Sanitur_v Convention, 19286,

(2) Governinent have no information, but will make enquiries, Under
the rules, each pilgrim ship is required to carry hatohets for cutting wood,

(8) The Honourable Member is referred to rules 62 and 63 of the rules
contained in Appendix ‘E’ to the ‘‘General Instructions for Pilgrims to
Hedjnz"', n copy of which will be found in the Library, Government are
not aware that these rules are not observed, but will make enquiries.

(4) The Honourable Mamber is referred to the reply given to part (b) of
his unstarred question No. 897 on the 14th March, 1928.

(5) Government have no information, but will meke enquiries,

(8) Government arc aware that, during the last pilgrim season, pilgrims
holding return tickets issucd by the Namazee Company had to wait at
Jeddah for n return passage to India longer than usual and were put to
inconvenience. As regards the adoption of e deposit system, to the exclu-
gion of the return ticket system, the Honourablo Member’s attention is
invited to the reply given to Mr. Anwar-ul-Azimn’s starred question No, 165
on the 6th September, 1928,

Date oF COMPLETION AND COST OF RAILWAY BETWEEN CHITTAGONG AND

114, Ehan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drnwn to the paragraph published in the issue of
the Stateamaqn of Decomber 19, 1928, page 10, under the heading ‘‘Rail-
way Extension—Nucleus of Indo-Burma connection’’?

(b) If so, will Government please state if the statement made ther.ein is-
correct ?

(¢) Will Government please also state the approximate period during
Which the linc referred to, namely, the Chittagong-Duhazari Railway, is
expecied to be completed, and the approximate expenditure on the construc-
tion of the Railway? '
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f Mr. A. A. L, Parsons: (a) Yes.

(b) and (c). As stated, the Railwny Board have sanctioned the consirue-
tion of a metre gauge line from Scholashshar Junction to Duhazari on the
Agsam Bengsl Ruilway. The construction of the line is justified on its
-own 1nerits, as providing ruilway communication in a very populous tract;
it is for this resson, and not because it follows the alignment which an
Indo-Burma railway connection might conceivably take, that the project
.has been taken up. The line is expected to cost 453 lakhs and there is a
big bridge over the river Kornafuli. It is hoped that it will open to traffic
in the winter of 1981-82.

NUMBER OF QUESTIONS ASKED, RESOLUTIONS MOVED AND BILLS PASSED IN
THE LEGISLATIVE ASSEMBLY.

. 1156. Khan Bahadur Sarfaraz Hussaln Khan: Will the Government be
Dpleased to make a statement showing:

(a) The total number of questions asked in the present Assembly
up tc the last Bimla Bession and the total number of ques-
lions asked in the last Assembly during the corresponding
period ¢

() The number of Resolutions moved in the present Asscmbly -till
the last Simla Session nnd the number of Resolutions moved
ut the last Assembly during the corresponding period?

(¢) The number of non-official Bills passed in the present Assem-
bly up to the last Simla Session and the number of Bills
passed in the last Assembly for the corresponding period?

The Honourable Mr. J. Orerar: I lay on the toble a statement which
gives the information asked for by the Honourable Member.

*Questions put in tho || Reaolutionsl Non-official
Legislative Assembly. | moved in | Bills passed
‘Bessions. ! the in the
! Legislative | Legislative
Starred. | Unstarred. | Assembly. | Assembly.
- .—-—....—!
Present Azeembly. | 1 Preaent
; Assembly.
Delhi Seasion 1927 . . . 1,278 236 h 1
Bimla Bassion 1927 . . . 1,204 ' 140 8 1
Delhi Bession 1928 . . . 670 404 R 3
Bimla Session 1938 . . . 920 568 4 Nil.
Total . 3,081 1,438 25 | b
Sccond Assembly. Second Assembly. Second Second

. Assembly. | Assembly.
“Delhi Seasion 1024 . . . 1,048 | - 230 20 Nil,
Bi:l:::.l:h Bession 1924 - (May and 528 59 2 Nl

Juffe). _ . :
Bimila Bession 1924 {September). 794 181 5

Delhi Bession 1025 . . . 1,279 265 14 by
Bimla Session 1926 N . . 289 191 12 1
- Total .| 4,843 928 | s 63 s

*N.B.—Excluding the short notice questions which approximately number about
4 in each session. ) :
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SOHEMES FOR RECRUITMENT OF LABOUR IN ASSAM.

116. Khan Bahadur Sarfaraz Hussain Khan: (z) Has the attention
»f (Goverumenl been drawn to the statement '‘With regard to recruitment,
‘the Becretary said that in October last, the Indian Tea Association at
Calcutta forwarded to the Government of India for consideration two
allernative schemes for future recruitment., So far as he was aware the
aschemoes were still under the consideration of the Government of India'’,
published in the issue of the Stateaman of December 21, 1928, on page
7, under the heading ‘'Labour Problem in Assam. Iuture Recruitment.
Improved System of working''?

(b) 1f so. will Government please state if the statement made is cor-
rect?

(¢) If corract, will they please state if they have come to a decision
in the matter?

(d) If so, will they please communicate their decision to the House?

(¢) If not, by what time are they expected to come to a decision?

The Honourable Bir Bhupendra Nath Mitra: (a) Yes.

(b) and (c). The alternative schemes for recruitment were submitted by
1be Indian Tes Association in connection with the question of the revision
«of the Assam Labour and Emigration Act (VI of 1901) which is still under
the consideration of the Government of India.

(d) Doey not arise.

(¢) The Government of lndia hope to be able to arrive at an early
«decision.

ExPaNsION oF INDIA'S TRADE WITH EUROPE.

117. Ehan Bahadur Sarfaraz Hussain Khan: (a) Hes the attention
of Government been drawn to the paragraph published in the issue of
the Statesman of December 21, 1928, page 9, under the heading ‘‘India’s
‘Trade Expansion—I.ondon Agency—Plans by the High Commissioner,
More offices needed’’?

(b) If so, will Government please state if the statement ‘‘The High
Commissioner (Sir Atul Chatterjee) has submitted proposals to the Gov-
ernment of India for adequate trade representation in Europe and
‘America’’ has been correctly reported?

(¢) If so, will they please lay a copy of the proposals of the High Coem-
‘mssioner on the table?

The Honourable Sir George Ralny: (a) and (b). Yes.
(c¢) The High Commissioner’s proposals are under consideration and
Government do not propose to lay them on the table at present.

TRANSFER FROM COMPANY TO STATE MANAGEMENT OF RAILWAYS IN BURMA

118. Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state if the Bunma Railways, which have hitherto been company-
managed, will pass over to State management from January 1, 1920, as
reported in the paragraph published in the issue of the Statesman of De-
cember 21, 1928, page 10, under the heading ‘‘Burma Railways—State
maragenient from New Year''?

Mr. A. A, L. Parsong: Thev have done so.
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DePLORABLE CONDITIONS OF THE QUARTERS OF THE INDIAN STAFF OF THR
OuUDH AND ROHILKEAND SEOCTION 07 THE EAsT INDIAN RATLWAY.

119. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
‘Governmewrt reply to starred question No. 521 in the Assembly on 18th
September, 1928, regarding ‘‘Deplorable condition of the quarters of the
Indian Btaff of the Oudh and Rohilkhand Section of the Fast Indian Rail-
way''. will Government be pleased to state if the Agent, East Indian
Railway, hos considered the question sent to him and arrived at a deei-
sion in the matter?

(b) If =0, will Government please communicate the decision to the
House? '

Mr. A, A. L. Parsons: (q) and (b). The Agent proposes to spend consider-
able sums on improving present quarters and building additional quarters.

RECOMMENDATIONS OF THE INDIAN CINEMATOGRAPH COMMITTEE.

120. 'Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if they hawe secured the views of the Lacal Govern-
ments and c~me to a final conclusion in the matter of ‘‘Recommendations.
of the Indian Cinematograph Committee’’ (vide Government reply to
starred question No, 818 in the Assembly on 10th September, 1928)?

(b) If so, will they please communicate their decision to the House?

The Honourable Mr. J. Orerar: (a) The answer is in the negative.
(0) Does not arise,

Sare oF VEGETABLE or YV AXNASPATI GHEE 1N INDIA,

121. Khan Bahadur Sarfarazx Hussaln Khan: (a) With reference to
Governmant reply t starred question No. 348 in the Assembly on 10th
Sepltember, 1928, will Government be pleased to state if the views of the
Local Governments regarding ** Vegetable or Vanaspati Ghee '’ have been
received? .

(b) If so. will Government please state if they have considered the
matter and come to a final decision?

() If so. will they plense communicate their decision to the House?

The Honourable Sir George Rainy: I would refer the Honourable Mem:
ber to the answer given to his Question No. 8 of date,

TRANSFER TO STATE MANAGEMENT OF THE BENGAL AND NORTH WESTERN
RamLway.

122. Khan Bahadur Sarfarax Hussain Khan: (a) Wil] the Government be
pleased to state when the term of contract of the Bengal and North-West-
em Railway Company expires ? .

" (b).Xf the term has expired, wiil the Government please state when they
propose to bring the Bengal and North-Western Railway Company undey
‘Btate-management and control?

Mr. A. A. L. Pamsons: (a) 81st December. 1982.
(b) Does not arise. .
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Date oFr NEXT ELECTION OF THE LEGISLATIVE ASSEMBLY.

123. Khan Bahadur Sarfarax Hussain Khan: Will the Government be
pleased to state if the next Assembly election will be held at its usual
time or after the passing of the Bill in Parliament as a result of the report
of the Btatutory Commisgion on Reforms?

Mr. L. @Graham: Government are not so far in possession of any definite
information in this matter,

NuMBER OF GOVERNMENT COLLEGES AND SCHOOLS IN THE PROVINCE OF
DELHIL
124, Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to make a statement showing the number of Government colleges,
primary and secondary schools in the province of Delhi?

Mr, G. 8. Bajpai: The information asked for is being collected and will
be supplied to the Honourable Member in due course.

BENGAL AND NORTH WESTERN RAILWAY ADVISORY COMMITTEE.

125. Mr. Gaya Prasad Singh: (a) Is it a fact that under the rules
framed or approved by the Government of India, the Bengal and North-
Western Railway Advisory Committee for Bihar and Orissa, consists of:

(1) Agent of the Bengal and North-Western Railway;

(2) a representative of the Bihar and Orissa Government (the Com-
missioner of the Tirhut Division);

(8) a member of the Legislative Council of Bihar and Orissa, to
represcnt Industries and Agriculture;

(4) a member of the Legislative Council of Bihar and Orissa, to
represent the travelling public;

(5) a representative of the Bihar Planters’ Association;
(6) the Benior Government Inspector of Railways?

(b) Are Government aware that the Bihar Planters’ Association consists
exclusively of Europeans; and that the only two seats that are allotted
to the Indians, are confined strictly to the Members of the Bihar and
Orissa Legielative Council?

(c) Are Government aware that, on many of the other railways in India,
the rules and constitution of the Advisory Committees are more wide,
and that many members of the general public and of this House have
been allotted seats on the Committees?

(d) Have Government any objection to bringing the Rules of the Bengal
and North-Western Railway Advisory Committee into line with those of
many other Advisory Railway Committees in India, so as to secure a wider
representation of interests, and a strengthening of the Committee?

Mr, A A, L. Parsons: (a) Yes. '

(b) Government are not aware of the exact constitution of the Bihar
Planters’ Association. They are obtaining the information and will com-
municate it to the Honourable Member. There is nothing in the rules
prohibiting Indians froin occupying any of the seats on the Advisory Com-.
mittee.
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(¢) Tt is hardly correct to say that the constitution of the Bengul and
North Western Rullwm Advlsor\ Committee is less wide than that of the
Committecs on other ruilways in India. The position is as follows:

When the TLocal Railway Advisory Committees were started it was.
lnid down that the number of members should be decided by
circumstances subject to a maximumn of 12, When the informa-
tion of an Advisory Comuinittee for the Bengal and North West- .
ern Railway first came under consideration in 1922, it was held
that the objects for which these committees were being formed
would be best secured by having separate committees of equal
status, one at Gorakhpur and one at Muzaffarpur. This was
on account of the divergence of trade interests and local know-
ledge in the two areas. Action was taken accordingly and the
membership of the Bihar and Orissa Committee at Muzaffarpur
was fixed at six as detailed- in part (a) of the Honourable Mem.
ber's question, and at seven at Gorakhpur,

(d) Government are not aware that there is lack of sufficient representa-
tion on the Advisory Committee at Muzaffarpur, but will send a copy of
the Honourable Member's question to the Agent for his consideration.

CONSTRUCTION OF A RATLWAY FROM MUZAFFARPUR TO SITAMARHI,

126. Mr. Gaya Prasad Bingh: (a) With reference to the reply to my
question No. 17 of the 4th September, 1928, regarding the proposed con-
struction of the Bengal and North-Western Railway line from Muzaffarpur
to Sitamarhi, will Government kindly state what conclusions, if any, have
been arrived at as a result of the traffic survey? If not, when is a decision
likely to be arrived at?

(b) Are Government aware that the local public are very greatly
interested in the early construction of this Railway line?

Mr. A. A. L. Parsons: 1 would refer the Honourable Member to the -
reply given to Khan Bahadur Sarfaraz Hussain Khan's question No. 5.

REFUSAL OF LEAVE AND A GRANT FROM THE GENERAL ProviDENT FUND TO
Mz. K. K. WARRIYAR, LATELY A CLERK IN THE OFFICE OF THE COLLEC-

. Tor oF CusToMs, BoMBAY.

127, Maulvi Sayyid Murtuza BSaheb Bahadur: (a) Have Government
received a petition from Mr. K. K. Warriyar, late clerk in the Bombay
Custom House, against the action of Collector of Customs, Bombay,
in refusing leave and an advance from the General Provident Fund on the
occasion of the death of his grand-mother? _

(b) Are Government aware that such refusal on the part of -the Col.
lector compelled the petitioner to resign in order to save himself from
excommunication by his community ?

(¢) Are Government aware that such refusal was at the suggestion
of the Assistant Collector, who was a Brahmin hailing from Northern India?

(d) Was the truth or otherwise of the.representation of the olerk veri
fied by roference to any independent authority before his resignation was

nccepted 7
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(¢) Does the Assistant Collector, Mr, 8. C. Batywadi, possess any
knowledge of the religious obligations of the Warriyar Caste in Malabar,
Cochin State, and has he served at any time in Malabar or Cochin State?
It not, why did the Government refuse to accept the petitioner’s state.
ment, supported by the opinion of the District Magistrate for the Cochin
State, produced by the clerk? .

(f) Have Government instituted, ¢r do Government propose to insti.
{ute any enquiries on the petition of the clerk, submitted to the Govern-
ment, to ascertain whether the circumstances under which the clerk was
compelled to resign were the result of the ignorance of the Assistant Col-
lector?

(¢9) Do Government propose to enquire into the maiter and see that
justice is done to the clerk?

The Honourable 8ir George Schuster: (z) The Government of India have
received n petition from Mr. K. K. Warriyar asking for permiusion to with-
draw his resignation, which followed upon the refusel of an advance from
the General Provident Fund. This advance was refused under clause (8) of
rule 20 of the rules governing that Fund, under which an advance was only
admissible for strong reasons, to be recorded in writing, The Collector of
("ustoms did not refuse him leave.

. (b) The clerk resigned in order to obtain the balance at his credit in the
“und,

(c) to (¢). The decision that there were not strong reasons to grant the
sdvance within the spirit of the rules governing the Fund was one for the
diseretion of the Head of the Department, and the Government of India
nre not prepared to disclose the discussion upon which that officer’s decision
wos hased. .

¢/) The Centrnl Board of Revenue and the Government of India have
given careful consideration to appeals submitted by the clerk.

(9) No, Sir.

SuicipE OF MR. LALKRHAN, AN AGENT OF THE GOVERNMENT OF INDIA IN THE.
NorTE-WEST FRONTIER PROVINCE.

128, Maulvi Bayyld Murtuza 8aheb Bahadur: (a) Has the attention of
the Government been drawn to a communication in the Press that one
Mr. Lalkhan, an Agent to the Government of India, in the North-West
Frontier Province, committed suicide owing to the pressure of his official
duty?

(b) What actiun have the Government taken to mend msttam so that-
his successors also might not resort to such an irreligious act?

(¢) Have the Qovernment made any provision for the members of the
bereaved family? If not, do they propose to do so?

Sir Denys Bray: Enquiry is being made from the local Admimabratlon
and a reply will be sent to the Honourable Member in due course.

CoMrFORT OF THIRD CLASS PABSENGERS ON INDIAN Rarnwavs.

129, Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government be
plensed to state if matters affecting the comfort of third class passengers
have been discussed with the Central Advisory Council (vide (GGovernment
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1]-?2135;-0 starred question No. 498 in the Assembly on 12th September,

_ (b) I so, will Government please communicate the result of the disous-
-sion to the House?

Mr. A. A L. Parsons: (a) Yes.

(0) The Central Advisory Council had only time to discuss two aspeets
-of the question, namely, overcrowding in third class pnssenger carriages,
and the cleanliness of latrines in passenger stock. Certain suggestions
were made and the views of the Agents of Railways on these suggestions
are being obtained. The discussion will be resumed at the next meeting
.of the Council.

APPOINTMENT OF S1R BASANTA KUMAR MULLICK AS A MEMBER OF THE CENTRAL
: BoarDp oF OpiuM TRAFFIO,

130. Khan Bahadur Sarfaraz Hussain Khan: () Has the attention of
-Government been drawn to the paragraph published in the issue of the
Statesman of December 18, 1928, page 12, under the heading ‘'Opium
“I'raffic Board, Sir B. K. Mullick as India’s representative’’?

(b) It so, will they please state if the news published therein that ‘‘Sir
Basanta Kumar Mullick has been appointed as a permanent member of the
C'entral Board of Opium Traffic *’ is correct?

The Honourable Sir George Schuster: The answer to both parts of the

.question is in the affirmative.

INSTITUTION OF AN ALL-INDIA ACCOUNTANCY BOARD,

131. Khan Bahadur Sarfaraz Hussain Khan: (¢) Will the Government be
pleased to state if they have received the opinions of Local Governments in
respect of the ‘‘Introduction of a Bill for the Institution of an All-India
Accountancy Board” (vide Government reply %o starred question No. 524
in the Agsembly on 18th September, 1928)?

(b). If so, will Government please state if they propose to introduce
legislation in the present Delhi Session?

The Honourable Bir George Rainy: (a) und (b). The Government are still
uwaiting replies from some Local Governments.

CoMPLETION OF GovERNMENT Housg, New DELHI.

132. Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state when the Government House in New Delhi is expected to
be completed and when His Excellency the Viceroy is expected to oeccupy

it ?

The Honourable Sir Bhupendra Wath Mitra: It is expected that Govew-
ment House, New Delhi, will be readyv for His Excellency the Vicarox
move in at the end of October, 1929.. '
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Pay or Town INspEcTORS OF Post OFFICES.

+183. Xhan Bahadur Sarfaraz Hussain Khan: (¢) With reference to Gov-
ernment reply to unstarred question No. 411 in the Assembly on 20th Sep-
tember, 1028, regarding ‘‘Revised Scale of Pay for Town Inspectors of Post
Offices’’, will the Government be pleased to state if the recommendations of
the Director General of Posts and Telegraphs have been considered and a
decision arrived at?

(b) If so, will they please communicate their decision to the House ?

INTRODUCTION OF AN EXAMINATION FOR THE TRAFFIC BRANOH oF THE Posrt
OFFICE.

134. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
crnment reply to starred question No. 781 (e) in the Assembly on 21st Sep-
tember, 1928, regarding ‘‘Introduction of the Examination for the Lower
Selection Grade Posts in the Post Office’’, will the Government be pleased
to state if they have considered the question of prescribing an examination
in the Traffic Branch, and arrived at a decision in the matter?

(b) If so, will they please communicate their decision to the House?

The Honourable Sir Bhupendra Nath Mitra: (@) The matter is still under
consideration.

(b) Does not arise.

QUARTERS FOR CLERKS OF THE RA1ILWAY CLEARING ACOOUNTS OFFIOE.

135. Khan Bahadur S8arfaraz Hussain Khan: (a) Will the Government be
pleased to state if they have since considered the question of providing
quarters for the clerks of the Railway Clearing Accounts Office, Delhi (vide
Government reply to unstarred question No. 466 (b) in the Assembly on 21st
September, 1928)?

(b) If so, will they please communicate their decision to the House?

Mr. A. A. L. Parsons: (2) and (b). Government have decided to proceed
with a scheme for providing quarters for 1,000 clerks of the Clearing
Accounts Office.

OVERWORKED STAFF IN THE TRAFFIC AND LOOOMOTIVE DEPARTMENTS OF THE
BENGAL AND NORTH WESTERN RAILWAY.

136. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to starred question No. 469 in the Assembly on 21st Septem-
ber, 1928, regarding ‘‘Overworked Staff in the Traffic and Locomotive De-
partments on the Bengal and North Western Railway’’, will the Govern-
ment be pleased to state if they have completed their enquiries?

(b) If so, will they please communicate the result of their enquiries to
the House?

Mr. A, A, L. Parsons: I am sending the Honourable Member & letter
giving the information supplied in reply to the question mentioned by him.

t For answer to this question, teec a nswer to question No. 98.
H
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[NTRODUCTION OF THE ELEOTIVE SYSTEM IN ALL THE MUNICIPALITIES AND
LocaL BoarpS oF THE NoORTH-WEST FRONTIER PROVINCE.

137. Khan Bahadur Barfaraxz Hussain Khan: (a) With reference to Gov-
ermment reply to starred question No. 828 in the Assembly on 21st Septem-
ber, 1928, regurding ‘‘Introduction of the Elective System in all the Muni-
cipalities and Local Boards of the North-Weat Frontier Province'’, will the
Government be pleased to state if they have considered the question and
reached a conclusion in the matter?

(b) If so, will they please communicate their conclusion to the House?

Mr. @, B. Bajpai: (2) and (b). The details are primarily for consideration
by the Chief Commissioner, North-West Frontier Province, who has been
nsked for a report.

SALE OF ADULTERATED QUININE.

138. Khan Bahadur Sarfaraz Hussain Xhan: (a) With reference to Gov-
ernment reply to starred question No. 774 (¢) in the Assembly on 21st
September, 1928, regarding ‘‘Prevention of the importation and sale of
adulterated drugs, and control of the sale of Poisons’’, will the Government
be pleased to state if the considered report on the subject of sale of adulterat-
ed quinine, which was proposed to be asked from the Local Governments.
has since been received and a decision arrived at?

(b) If so, will they please communicate their decision to the House?

Mr. G. 8. Bajpai: (a) and (b). The attention of the Honourable Mem-
ber is invited to the reply given to-day to Mr. A, H. Ghaznavi's starred
Question No. 88.

ABSORPTION IN THE PERMANENT ESTABLISHMENT OF SUPERNUMERARY
EMPLOYERR OF THE EAST INDIAN RATLWAY.

139. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to unstarred question No. 498 in the Assembly on 24th Sep-
tember, 1928, regarding “Absorption in the Permanent Establishment of the
Supernumerary hands of the East Indian Railway’’, will the Government
be pleased to state if they have completed their enquiries?

(b) If so, will they please communicate the result of their enquiries to
the House?

Mr. A. A. L. Parsons: I am sending the Honourable Member s letter
giving the information supplied in reply to the question mentioned by him.

REFUSAL OF CASUAL LLEAVE TO THE STA¥F OF THE EAST INDIAN RAILWAY.

140. Khan Bahadur Barfaraz Hussaln Khan: (a) With reference to
Government reply to unstarred question No. 500 in the Assembly on 24th
September, 1928, regarding “Refusal of Casual Leave to the Btaff of the
Fast Indian Railway,”’ will the Government be pleased to state if the
Agent, East Indian Railway has considered and come to a decision in the
matter?

- (b) If o, will thev please communicate the deeision arrived at to the
House? ' ' '
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Mr. A. A. L. Parsons: Government left it to the Agent to decide who
ther any action was necessary, and are not aware whether, so far as casual
lenve alone is concerned, he thought that any specific action was required,
I must romind the Honoursble Member that casual leave cannot be claimed
by nnyone as of right. Government are however aware that the Agent
considers some increase of relieving staff to be needed and the Railway
Board have recently sanctioned the ereation of 48 posts in the subordinate
establishment of the Transportation (Traffic) department, and have agreed
to an investigation by a special officer into the question what further reliev-
ing staff is required.

EXPENDITURE INCURRED BY THE EAsT INDIAN RAILWAY ON THE CREW
DEPARTMENT AND TRAVELLING TICKET INSPECTORS.

141. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if they have collected the information regarding ‘‘Ex-
penditure incurred by the Fast Indian Railway on the Crew Department
end Travelling Ticket Inspectors’” (vide Government reply to unstarred
question No. 508 in the Assembly on 24th September, 1928)?

(b) If so, will they .please lay the information on the table?

Mr. A A, L. Parsons: I am sending the Honourable Member the infor-
mation furnished in reply to the guestion mentioned by him. It is hardly
of such general importance as to warrnnt its being laid on the table.

OVERWORKED STAFF ON THE BENGAL AND NORTH WESTERN RAILWAY.

142, Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleared 4o state if they have since completed their enquiries regarding
“Overworked Staff in the Traffic and Locomotive Departments on the
Bengul und North Western Railway'' (vide Government reply to unstarred
question No. 519 in the Assembly on 24th September, 1928)?

(b) 1f so, will t.hm please communicate the result of their enquiries to
the House?

Mr. A. A. L. Parsons: I am sending the Hounourable Member a letter
giving the information supplied in reply to the question mentioned by him.

CASUALTIES IN THE ACCIDENT BETWEEN HAYAGHAT AND KISHUNPUR STATIONS
ON THE BENGAL AND NORTH WESTERN RAILWAY.

143, Khan Bahadur Sarfaraz Hussaln Khan: (a) With reference to
Government reply to unstarred question No. 520-2 (a) in the Assembly on
24th September, 1928, on the subject of ‘‘Casualties in the accident be-
tween Hayaghat and Kishunpur Stations on the Bengal and North West-
ern Railway’’ will the Government be pleased to state if they h:we com-
pleted their enquiry from the Agent of the Railway?

(b) If 8o, will they please communicate the result of their enquiry to
the Housge?

Mr. A. A. L. Parsons: The Railway Board have ascertained that on
Junuary the 2nd, 1928, the driver and crew of the wrecked train were on
duty for seven hours and 40 minutes during the run from Samastipur to
Buiragnin.. They were then off duty for one hour and 35 minutes, and they
were on duty for seven hours and 15 minutes from Bairagnia to the time
of the accident.

H2
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DETECTION OF BAST CoINs AND FoRGED CURRENOY NOTES ON THE BENGAL
AND NorRTH WESTERN RAILway.

144. Xbhan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if they have enquired into the matter of ‘‘Detection of
Dase coins and forged currency notes on the Bengal and North Western
Railway’’ (vide Government reply to unstarred question No, 581 in the
Assembly on 24th September, 1928)?

(b) If so, will they please communicate the result of their enquiries to
the House?

Mr. A, A. L. Parsons: (a) Yes.

(b) I will communicate the information to the Honourable Member;
it is hardly of sufficient importance to lay on the table of the House.

Housma CONDITIONS AT LILLOOAH.

145. Khan Bahadur Barfarax Hussaln Khan: (a) Will the Government
be pleased to state if the Agent, East Indian Railway, has completed his
enquiry into the housing conditions at Lillooah (vide Government reply
to unstarred question No. 544 in the Assembly on 24th September, 1928)?

(b) If so, will they please communicate the result of the enquiry to
the House?

Mr. A. A. L. Parsons: The Honourable Member is referred to the reply
given to his unstarred question No. 67.

REORGANISATION OF THE OFFIOE 0F THE CONTROLLER OF PRINTING AND
STATIONERY.

146, Khan Bahadur Sarfarax Hussain Khan: (a) With reference t
Government reply to unstarred question No. 552 (a) in the Assembly on
24th Beptember, 1928, regarding ‘' Reorganisation of the office of the
Controller of Printing and Stationery ', will the Government be pleased
io state if the memorial received from the Controller has since been consider-
ed and a decision arrived at?

(b) If so, will they please communicate their declalon to the House?

The Honourable Sir Bhupendra Nath Mitra: (a) The memorial is still
under the consideration of the Government of India.

(b) Does not arise.

PERMANENT LOCATION OF THE INDIAN STORES DEPARTMENT.

147. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government be
pleased to state if they have decided the question of the permanent loca-
tion of the Indian Stores Department (vide Government reply to starred
question No. 929 (c) (i) in the Assembly on 25th September, 1928.

(b) If so, will they please communicate their decision to the House?

(¢) If not, by what fime are they expected to arrive at a decision in the
matter?

The Honourable Sir Bhupendra Nath Mitra: (a) The question has not
yet been decided.

(b) Does not srise.

(¢) I am unable to say definitely when a decigion will be arrived at in
the matter.
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NuMBER OF EUROPEANS AND INDIANS EMPLOYED A8 MEDICAL (FFICERS ON
STATE RAILWAYS.

148. Khan Bahadur Sarfaraz Hussaia Khan: (a) Will the Government
Le pieased to state if the information has been collected regarding ‘‘Num-
ber of Buropeans and Indians employed as Medical Officers on the State
Railways'’ (vide Government reply to question No. 8 in the Council of
Btate on 11th September, 1928)?

(b) 1f so. will they please communicale the information collected to the
House?

Mr. A. A L. Parsons: I am sending the Honourable Member a letter
giving the information supplied in reply to the question mentioned by him.

THE ISHURDI-PABNA-SADHUGUNJ RaAlLwAY PrROJECT.

149, Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply to question No. 12 in the Council of State on 11th
September, 1928 regarding '‘The Ishurdi-Pabna-Sadhugunj Railway Pro-
ject’’, will the Government be pleased to state if the Railway Board have
received the Agent’s report on the subject?

(b) If so, will they please state if they have arrived at a decision?
(¢) If so, will they please communicate their decision to the House?
Mr. A, A. L. Parsons: (a) Yes,

(b) No.

(c¢) Does not arise.

REGISTRATION OF ASSOCIATIONS ©F (GOVERNMENT SERVANTS UNDER THE
TrapEes UN1oN AcT.

150. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if they have considered the question of the registra-
tion of ussociations of Government Servants under the Trade Unions Act
(vide Government reply to question No. 17 in the Council of State
on 11th September, 1928), and arrived ut a decision?

(b) 1f so, will they please communicate their decision to the House?

The Honourable Mr. J. Orerar: (a) and (b). The question is still under
consideration,

CONTRACT FOR THE CARRIAGE OF MAILS BETWEEN ENGLAND AND I¥DIA.

151. Ehan Bahadur Sarfarax Hussain Khan: (a) With reference to
Government reply to question No. 82 iu the Council ~f State cn the 17th
Septcinber, 1928, regarding ‘‘Contract for the carriage of mails between
England and India with the P. and O. Steam Navigation Company’’, will

the Government be pleased to state if the information has since been
collected ?

&ZA?H sc, will they please communicate the information to the
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The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) A copy of the statement, which, as promised in the Council of State,
was furnished to the Honourable Sir Phiroze Sethna, is placed on the table
of the House.

Sdparate contracts existed from 1850 for the conveyance of mails to India, China
and Australia, the nett loss on the Indian and China contracts being shared equally
betweon Great Britain and India.* Since 1867 the P. & O. Coy. have been carrying
the Knst Indian and China mails under contracts made from time to time with His
Mnujesty’s Postmaster-General. During the years 1867-1888 the payments made by India
innged between £65,240 and £75,000 per anoum. Since 1888 the Australiun service has
ulso formed part of these contracts from which year the mails were first carried
through the Buez Canal. From 1876 to 1B89 the cuntribution paid by India to the
subsidy was apportioned on the basis of an arbitration in IB'E: by Lord Halifax,
of certain vexed questions. The share of subsidy paid by India ranged during tkis
period frcm £67,820 to £68,380 annually. Questions of detail regarding the apportion-
ment of cost arose between 1876 and 1889 and were duly settled atthe time. In
1890, however, India gave up that system of apportionment and made a fixed pay-
ment of £59,900 cvery year znd this continued until the year 1898.

2. In the latter year, a sixth contract was arranged with the P. & 0. Coy. by
the British Post Office for a subsidy of £330,000, for a period of 7 years. India
1aised ot that time certain questions regarding the principllea to be followed in the
aﬁ;orucnmonl, of the subsidy, and as these questions could not be settled by agreement,
the matter was submitted to the arbitration of Lord Morlay, who decided that the
following main principles should be observed in apportioning the subsidy. This is
krown as Lord Klorley‘s award.

{g) The cost of the Australian service (which was then fixed at £85,000) should
first be deducted from the subasidy.

(6) The service should be divided into seven sections as shown in the margin

Brindlsl to Port Baid. and the cost of each section should be
Port. Sald to Aden. asceriained by dividing the subsidy in
i‘;g:"tg (1?"’“"”‘3;' proportion to the annual mileage of each
g?lomho tr sﬁmm_ section.

n Em-e .0 Hongkong.

Hog ong to Shanghal.

{r) India should pay for the cost of the sections up to Bombay according to
the proportion of letters sent and received by it in relation to the letters
sent und received hy the other contributing countries.

(d) The postage collections in India and the United Kingdum on coriespondence
conveyed over the service, and transit charges realized from non-contribut-
ing countries who availed themselves of the service should he pooled and
after deducting payments for Continental transit and rates to other
countries, the balance should be egually divided. This was called the
pooling account.

fe) The credit on account of this pooling should go to reduce the shure of
India's subsidy.

{(f) India should bear the whole cost of sorting at seu between Aden and Bombay.

3. The contract made in 1888 was extended to 1807 and an account was prepured
in 1803 by the London General Post Office in accordance with the principles of Lord
Morley’s Award. According to this Indis's annusl contribution was fixed ut £59,330
from the year 1898. The subsidy to the Compuny was, huwever, increased on the
1st February 1905 by £10,000 (making the total subsidy £340,000), and, in consequenco
India’s sharc rose to £61,226 from 1905-06. In 1807, however, the Company ngre_e(i
on certain considerations to accept a reduced subsidy of £315,000 with retrospective
effect from 1st February 1905 and in consequence India's share for the years 1805-06
to 1007-08 was revised and stood at £56,485, tho excess amount which had been
already paid in accordance with the former assessment being adjusted in due course.

4. The P. & O. contract was agnin renewed for 7 years from lst February 1808
on & reduced subsidy of £305,000 and in consequence India's cuntribution was reduced
proportionately and ‘was fixed at £54,588 as from the year 1808-08. India continued
to pay at this rate until 1914-15.

* Just before 1867 the Indian shar: was £41,000.
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5. In 1915 a refund of £30,000 on account of the three years 1912-13 to 1914-15 was
made to India by the British Post Office. This refund appears Lo have bLeen based
on statistics taken in 1913 which revealed a position more favourable to this country
than the previous accounts anticipated. Tn ld;.?, again, n fresh uccount was prepared
in accordance with the principles of Lord Morley's Award on the basis of the figures
of 1813, and further adjustments in respect of certain other items were also made in
that account. As s result, India's total share for the 3 years referred to was caloulated
at £90.462, thus gmng an average figure of £30,161 for each of ths three years. This
reduction in India's share was mainly due to credits in respect of the pooling account
having increased to £27,772 as indicated by the figures of 1613, from £6,513 in the
account of 1803. Simultaneously with the decrease in our share, the account of 1817
fhowed un ircrease of over £100,000 in the share of the United Kingdom.

6. About this time it appears that the British Post Office found that the principles
of Lord Morley's Award were nince 1913 re-acting upon them unfavourably and they
were dissatislied with its application. They therefore addressed themselves to seeking
the adoption of some alternative methods of determining a more equitable apportion-
ment. of the subsidy, When the account of 1917 showed an appreciable increase in
the share of cost i‘:orne by the British Post Office this stimulated their desire to
escape from the situation which the Award had created. The contract which expired
in 1815 was extended from time to time but India continued to make provisional
puyments at the old rate of £54,558 until 1820. The total payments made in this
manner during the period amounted to £249,038

7. The provisional payments having been discontinued in 1921, the British Post
Office cnlle; in question the equity of the principles of Lord Morley's Award and the
whole question of the apportionment of subsidy came under review., A lengthy dis-
cussion ensued between the Government of India, the Bécretary of Btate and the
British Post Office and two Conferences were held at the London General Post Office
in April and July 1823 at which Bir (then Mr.) Geoffrey Clarke and Mr. SBams were
present. The British Post Office were able successfully to show that the strict appli-
cation of the pooling arrangement under the Award would result in India eventually
receiving a subsidy ¥or allowing her mailg to be carried by the P. & O. service instead
of paying for this to be done. India on the other hand resisted their demand for
arrear payments and required a modification of the methods it was proposed to follow
in calculating her share of subsidy.

8. Eventually it was decided that the successive steps to be taken for the assess.
ment of the share of India's subsidy were to ascertain :

{u) the gross amount to be apportioned by adding incidental expenses to the
amount of the subsidy.

{These incidental expenses at that time were £15,000 a year for the Channel
service and the net cost of the Indian Mail Officer service, about £200 =
year},

(b) the net amount to be apportioned by deducting from the gross amount under
{a) all receipts from foreign administrations and the sea postage on all
parcels sent over the service whether by contributors or non-contributors.

(r) the Postal Union value* of the mails sent by each contributor at the appro-
priate sea transit rates for (1) letters and postcards and (2) other articles.

Having arrived at these facts the subsidy would be apportioned by dividing the
net amount under (b) in the same proportions as the ascertained amounts under (c)
amongst the several contributors.

8. The above method was applied to the figures of 1922, and worked out an annual
subsidy of approximately £22,000. It was, further, decided that payments based on
this method should come into force from the lst April 1923. The rate of the annual
subsidy ascertained under the method described in paragraph 8 will vary periodicall
on the basis of the Union statistics—which are taken every five years—and annually
»0 far as the receipts from sea postage on parcels are concerned. The Union statistics
wers last taken in 1924 and are due to be taken next in 1820,

* Postal Union value means the tranemit charges that would have been paid for
the conveyance of correspondence by the P. and O. %iervice at the rates prescribed by
the Univermal Postal Union, had the service been owned by another Administration.
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10. Regarding the past, the British Post Office renewed their claim, on the basis
of tl?e new method and the figures of 1822, for a sum of £68,511 in addition to the
provisional payments which had been made. This included a sum of £12,467 on
account of the cost of the Aden-Bombay sea post office up to July 1916. The Sea
post office was actually abolished in September 1914, but in view of certain considera-
tions it was agreed by the Government of Indian not to press for any rebate for the
period prior to 1st July 1816. This whole question of arrears payment was ultimately
decided by the British Post Office agreeing at the instance of the Becretary of State
to consider the total amount of provisional payments already made, viz., £249,038 as
adequate to cover India’s contribution to the subsidy for the period from 1st February
1915 to 31st March, 1823 This works to an annua! average subsidy of £30,484 for
the period referred to, viz., 181516 to 1922.23.

11. The P. aud O. contract which has been extended from time to time since 1815
cannot, as at present arranged, terminate before the 3lst January 1831,

REPCRT PUBLISHED IN THE STATESMAN oF DisPUTES TN INDIA.

1562, EKhan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the Report published in the issue of the
Statesman of January 6, 1929, page 8, under the heading—'‘Trouble in
India--2.66.000 men involved in 85 disputes’’?

(b3 If so, will Government please state if the facts and figures published
@aro correct?

(¢) If correct, wholly or partially will Government please state the
cause or causes of the disputes?

The Honourable S8ir Bhupendra Nath Mitra: () and (b). Yes. '

(c) The attention of the Honourable Member is invited to the press
communiqué of the 4th Jenuary 1929, issued by the Government of India
in the Department of Industries and Labour, & copy of which will be found
in the Members' Library. '

ADOPTION IN STATE RAiLwaAy WORKSHOPS OF THE SYSTEM OF ACCOUNTS
SUGGESTED IN THE REPORT OF SIR ARTHUR DICKINSON.

163. Khan Bahadur Sarfaraz Hussain Khan: («) Will the Government
be pleased to state if the memorandum on the subject of ‘‘Adoption of the
systin of accounts suggested in the Report of Sir Arthur Dickinson in
State Railway Workshops'’ has been prepared (vide Government reply to
question No. 78 (a) in the Council of State)?

(b) If so, wiil they please lay a copy of it on the table?

Mr. A A. L. Parsona: The Honourable Member will find the memo-
randum reprinted in pages 29 to 87 of the proceedings of the Standing
Finance Committee for Railways, Vol. V, No. 4, a copy of which is in
the Library.

DISCONTINUANCE OF THE PRESENT LINE BETWEEN BARULAHA AND REOTE
RATLWAY STATIONS.

164. XKhan Babadur Sarfarazx Hussain Khan: (a) With reference to Gov-
ernment reply to question No. 116 (¢) and (4) in the Council of State on
19th September, 1928, on the subject of ‘‘Discontinuance of the present line
between Bakulaha and Reote Railway Stations on the Bengal and North-
Western Railway ’, will the Government be pleased to state if they have
obtained the information from the Agent of the Railway?

(b) If so, will they please lay the information on the table?
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Mr. A. A, L. Parsons: Yes, The land was taken up in 1925, but no
compensation has yet been paid. The amount to be paid has not yet been
gettled by Government, who have appointed another special officer to
report on certain points.

QUALIFICATIONS REQUIRED FOR THE REGISTRATION OF MEAT CONTRAGTORS IN
BoMmBav.

156. Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Government
be pleased to state if the report called fqr has been received (vide Govern.
ment reply to questions Nos. 121, 122 and 128 in the Council of State on
21st September, 1928)?

(b) If 8o, will they please lay a copy of their report on the table?

Mr. G. M. Young: (¢) and (b). The report has been received and the
information promised to Sir Ebrahim Jaffer has been furnished to him. I
om sending a copy to the Honourable Member.

INCREASE OF THE GRANT TO PRINCESS RAUNAQ ZAMANI BEGUM.

156. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment’s reply to question No. 125 in the Council of State on 21st S8eptem-
ber, 1928, regarding ‘‘ Increase of the grant to Princess Raunaq Zamani
Begum, grand-daughter of the ex-King of Delhi ’, will the Government
be pleased to state if the information regarding the matter has been
collected ?

(b) If so, will they please lay a copy of it on the table?

Sir Denys Bray: The information v-as furnished to the Honourable
Member concerned in a letter, of which a copy is placed on the table.

No. D.-3124-C./28.

From—The Deputy Secretary to the Government of India in the Foreign and Political
Department,

To—The Hon’ble 8ir Ebrahim ‘H. Jaffer, Kt., Haroon Mansion, Poona Cantonment.
Dated New Delhi, the 1jth November, 1928,

Sir,
With reference-to the reply given to your question in the Council of State, No. 5,
I am directed to convey the following information : .

(@) Yes. The quarters occupied by the Begum were condemned as unfit for
human habitation and not likely to withstand rough weather. The Begum
was_ therefore asked to vacate her quarters and move into a house to be
engaged for her by the Commissioner of Police, Rangoon. This, however,
the Begum refused. to do.

(b) The house belongs to Government and the Begum pays no rent.

(¢) The Begum is drawing a pension of Rs. 300 per mensem. The pension was
raised from Rs, 200 to Rs. 300 in 1920. The Begum applied in October 1923
for an increase but in reply was informed by the Government of Burma
that they ocould not see their way to move the Government of India on her
behalf. The Begum was however given to understand that she could
appeal to the Government of India, if she liked, against those orders,
but no appeal has been received from her by the local Government against
their oufero refusing to move the Government of India to incresase her
pension, .
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(4 & (e). In October 1926 the Begum applied for a molor car. As the
Begum owns u brougham provided for her at Government expense and
an Amstralian waler and the latter is a strong snd healthy animal, which
is quite capable of doing the work required of it, the local Government
were unable to see their way to move the Government of India on her
behalf in this matter.

(/) The answer is in the negative. The Be%::m does rent the out-buildings
attached to her present house for the stabling of gharries, carts, ete.,, but
in the opinion of the local Government she does this not out of necessity,
in view of the fact that she lives rent free and enjoys a pension of Rs. 300
a month,

{(#) & (A). There is no special grant for the maintenance of the descendants
of the ex-King of Dalfll; Charitable allowances of Rs. 10 per
mensem for life have been granted to destitute persons among his descen-
dants, but no fresh grants of this nature are now made. The allowances
were granted in cases where the persons concerned were quite incapable
of earning a livelihood and had no relations who were able and willing to
support them.

(+) Tt is not proposed to increase the allowances. The Burma Government re-
port that it is not a faot that the cost of living has considerably increased in
recent years and that index figures for cost of living in Rangoon indicate a
substantial decline from 1821,

I have the honour to be,
Sin,
Your most obedient servant,

(8d.) H. WILBERFORCE-BELL,
Deputy Secretary to the Government of India.

ALLEGATIONS AGAINST RaI Sanrs A. C. CHUNDER, A SUPERINTENDENT IN THE
CENTBAL BraTiIONERY OFFICE, CALCUTTA.

157. Mr. Satyendra Ohandra Mitra: (a) Is the Honourable Member in
charge of the Labour and Industries Department aware that a large number
of questions was asked in this Assembly during the laat two sessions, con-
cerning the activities of the Buperintendent Rai Saheb A. C. Chunder,
1.D.S.M., of the Central Stationery Office, Calcutta?

(b) Is he aware that a large number of publications were issued in daily
papers questioning the activities of that gentleman mentioned in (a) above?

(c) Will he be pleased to say whether any independent enquiry was
made at any time to find out the truth of the allegations made in the
Assembly and the press? )

(d) If the answer to (¢) above be in the negative, will the Honourable
Member be pleased to state whether it is a fact that the Superintendent of
the Btationerv office furnished wrong facts in answer to questions put by
me in this, Assembly during the last Winter Session?

(e) If the answer to (d) above be in the affirmative, will the Honourable
Member be pleased to say what step he has taken to prevent the recurrence
of such a thing in future?

(f) If the answer to (c) above be in the affirmative, is the Honourable
Member prepared to intimate the result of the enquiry?

(g9) If the answer to (f) above be in the negative, will the Honourable
Member be plessed to state the disciplinary mesasures teken sagainst the
Superintendent of the Central Btationery offiee



UNSTARRED QUESTIONS AND ANSWERS. 123

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). Yes.

(¢) The Controller has been asked to make an enquiry into the irregu-
larities in regard to the appointment, confirmation and promotion of clerks
in the Central Stationery Office.

(d) and (¢). Do not arise.

(f) The enquiry has not yet been completed.

(9) Does not arise.

8T Ra1 SagiB A. C. CHUNDER, A SUPERINTENDENT IN THE
CENTRAL STATIONERY OFFICE, CALOUTTA.

Mitra: (a) Will the Honourable Member

in charge of the Industries and Labour Department be pleased to state

whether it is & fact that important papers and records, mostly relating to

the appointments and confirmations in the Central Etationery Office, are

found systematically missing?

/(b) Ts it a fact that the Superintendent of the Central Stationery Office
i« in charge of the General Branch of that office, which deals with establish-
ment cases? '

(0) If the answer to (b) above be in the affirmative, will the Honourable

Member be pleased to say whether the Superintendent has been held res-
ponsible for such frequent missing of papers in the Central Btationery
Office? '
(d) If the answer to () gbove be in the affirmative, will he be pleased
{o say what disciplinary action has been taken against the Superintendent
for such frequent missing of papers from the branch under his direct
control ?

(¢) Ts it a fact that he keeps all important papers in the almirghs under
lock and key in his office room?

(f) Is it a fact that papers and records revealing utter neglect of duty
«or irregularities on his part, as pointed out in questions put in this Assembly
in its last two sessions, are generally missing?

(¢9) Will the Honourable Member be pleased to state what measures
were adopted by the Controller of Printing and Stationery to guard against
such frequent missing of papers and records in the Central Stationery
Office ?

(k) If the reply to_(g) sbove be in the negative, will the Honourabl
Member be pleased to state the circumstances which prevented th ?

1 ! ve il r preve! the Con
troller from taking any action in this connection?

o Thod Eongunble‘ Bir xhnpendn Nath Mitra: The Controller of Print-
dg and Stationery is responsible to Government generally for the efficient
; mlmat.t;:::qox;l ln:)ff the Central Stationery Office, and Government do not
ropose c or information regarding these administrati i

which are matters for his discmt-il;e: 8 ministrative detalle

ALLEGATIONS AGAIN

158. Mr, Satyendra Ohandra

REORGANISATION OF THE CENTRAL STATIONERY OFFICB, CALCUTTA.

155, Mr. Satyendra Chandra Mitra: (a) Will the Honoursble M

) : : emb

::\hetharga of the Industries aud Labour Department be p}easeg to sta:;
ether it in a fact that the Central Stationery Office was last reorganised
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in January, 1925, under the direction of Mr. F. D. Asecoli, M.A., I.C.8.,
and a special officer deputed from the Industries and Labour Department
for that purpose?

(b) Will he be pleased to put up a statement showing the strength of
the Central Stationery Office and Store (officers and clerks in different
grades) :—(i) as it stood in March, 1925, after reorganisation, and, (i) with
additions temporary or permanent made at different times till the end
of 19287

(c) Will he be pleased to state whether it is a fact that a reorganisation
scheme of the Central Stationery Office has been submitted to Government
for sanction?

(d) If the answer to (¢) above be in the affirmative, will he be pleased
tu state what additional strength (officers and clerks in different grad 3
has been proposed in the scheme recommended by the Industries an
Labour Department ?

(¢) Is it a fact that the total cost of stationery supplied from the
Central Stationery Office amounted to Rs. 62,52,000, Rs. 63,40,000 and
Rs. 69,860,000 approximately during 1925-26, 1926-27 and 1927-28 res-
pectively ?

(f) Is it a fact that the reorganisation scheme submitted involves a
recurring expenditure of about one lakh and twenty thousand rupees a
year?

(g) Is it a fact that the increase of Rs. ;20,000 approximately in 1927-28
over that of 1926-27 in the supply of stationery articles, requires the main-
tenance of a staff involving the expenditure as stated in (f) above?

(h) Does the Honourable Member propose to depute a special officer
to enquire into the workings of the Central Stationery Office before the
reorganisation scheme mentioned in (¢) above is sanctioned?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) Government regret that they cannot undertake the preparation of
the statement desived by the Honourable Member,

(c) Yes.

(d) and (f). "The information will be available to the Honourable Mem-
ber from the proceedings of the Standing Finance Committee which will
shortiy be published.

(e) Yes, except ihat the figures for 1927-28 are not yet available.

(9) The additionr] staff is required for the additional work that has
devolved upon the Central Stationery Officc gince the last reorganisation.
The increas: is not bused sclely on the increase in the value of stationery
supplied by the office.

(k) Government have at present no such intention.

ALLEGED IKREGULARITIES IN AFPOINTMENTS AND PROMOTIONS IN THE
CENTRAL STATIONERY OFFICE, CALCUTTA.
160. Mr, Satyendra Ohandra Mitra: (a) Will the Honourable Member
be pleased to put up a statement showing:
(i) the names of persons, with dates of appointments in the Central
Etationery Office, during 1025-26, with period or periods for
which they were on probation,



UNSTARREP QUBBTIONS AND ANBWERS. 1256

(ii) the dates of confirmation of persons who were so appointed, with
a remark in cases where confirmations were not made accord-
ing to seniority of appointments in spite of the expiration of
the probationery period or periods,

(iii) the number of vacancies in different grades till the end of 1928,
and

(iv) the names of persons confirmed in these permanent vacancies,
either by promotions in the office or recruitment from outside,
with a remark in each case why the persons appointed on pro-
bation were not confirmed in these vacancies?

(b) Will he be pleased to state what steps have been taken by the
Controller of Printing and Stationery to rectify these irregularities in con-
firmations where seniority in service has been ignored?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). The collec-
tion of the information asked for in part (a) would entail an amount of
time and trouble disproportionate to the result. The attention of the Hon-
oursblo Member is mnvited to the reply given to questions Nos. 187 and
188 asked Ly him in the Legislative Assembly on the 4th September,
1928.

MEMORIAL OF THE MINISTERIAL STAFF OF THE FoUr QFFICES IN CALOUTTA
UNDER THE CONTROLLER OF PRINTING AND STATIONERY.

161. Mr. Satyendra Ohandra Mitra: (a) Will the Honourable Member
in charge of the Industries and Labour Department be pleased to refer to
question No. 541 at p. 687 of Vol. III, No. 8 of the Legislative Assembly
Debates and say whether any action has since been taken on the memorial
submitted by the ministerial staff of the four offices in Calcutta under the
Controller of Printing and Stationery?

(b) If the answer to (a) above be in the negative, will he be pleased
tc state whether it is a fact that the memorial has been shelved because
its consideration will clash with the sanction of the reorganisation scheme
of the Central Stationery office also submitted to Government?

(¢) If the answer to (b) above be in the negative, will he be pleased to
state whether it is a fact that the reorganisation scheme has been submitted
to the Standing Finance Committee for sanction?

The Honourable 8ir Bhupendra Nath Mitra: (a) The memorial is under
the consideration of Government,
(b) No.

(c) Government’s proposals in connection with the reorganization
scheme have been placed before the Standing Finance Committee.

EXPENDITURE INVOLVED BY THE PROPOSED REORGANISATION OF THE CENTRAL
STATIONERY OFFIOE, CALCUTTA.

162. Mr. Batyendra Ohandra Mitra: (a) Will the Honourable Member
in charge of the Industries and Labour Department be pleased to say
(i) when the memorial from the staff of the Caloutta offices under the
Controller of Printing and Stationery and (ii) the reorganisation scheme
of the Central Stationery office were submitted to Government?
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(b) Is it & fact that the reorganisation scheme contains the proposal

for: .
(i) the enhancement of the salary of the Deputy Controller of
Stationery, '
(ii) the creation of the post of a second Assistamnt Controller of
Stationery, :

(iii) the creation of the post of an additional Head ‘Assistant,
(iv) the enhancement of the salary of the posts of Btore Keeper
and the Deputy Store-keeper of Btationery,
(v) the creation of the post of a Store Supervisor,
(vi) the creation of the posts of six senior assistants, and
(vii) the creation of a number of posts in the assistants’ grade as
well as in the clerical grades in the Stationery Office?
(c) Will he be pleased to state separately the estimated amnual ex-
penditure involved in these two proposals (memorial and reorganisation) as
rccommended by the Controller of Printing and Stationery? °

The Honourable Sir Bhupendra Nath Mitra: (¢) The memorisl of the
clerical staff wasx submitted by the Controller of Printing and Stationery

in the middle of September, 1928, and the reorganisation scheme of the
Central Stationery Jffice on the 20th August, 1928
(b) and (¢*. Government do not propose to publish the proposals

made to them by the Controller.

SANCTION OF THE PERIODICAL INCREMENT O¥ SALARY OF THE SUPERINTEN-
DENT, CENTRAL STATIONERY OFFICE, CALCUTTA.

163. Mr. Satyendra Ohandra Mitra: (a) Will the Honourable Member
in charge of the Industries and Labour Department be pleased to say
whether there is any set of rules in the Central Stationery Office under
which sanction to periodical increments in the different grades is withheld?

(b) Is it & fact that late attendance, or utter neglect of duty, or gross
misconduct, generally leads to the stoppsage of periodical increments of the

clerks in the office?

The Honourable Si- Bhupendra Nath Mitra: (¢) and (b).
hoiding of increments is governed by Fundamental Rule 24.

The with-

(BANT OF CONVEYANCE ALLOWANCE TO CLERKS OF THE (GGOVERNMENT OF
INDIA NOT PROVIDED WITH QUARTERS IN NEW DELHI.

164. Ehan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply to question No. 188 (d) in the Council of State on 21st Sep-
tember, 1928, regarding ‘‘Grant of conveyance allowance to clerks of the
Government of India not provided with quarters in New Delhi”, will the
Government be pleased to state if the question of the justification of the
convevance allowance has been re-examined ?

(b) If so. will they please communicate the result of the examination to

the House?

The Honourable Mr. J, Orerar: (a) Yes. "
(b) Tt has been Jdecided that the genaral policy must be to abolish this

allowsnee us roon as it is possible to do se.
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REPORTED CONSTRUCTION OF A STATION AT ALLAHABAD TO COPE WITH THE
PirariMm TraFFIO TO THE KUMBH MELA.

165. Khan Bahadur Sarfaraz Hussain Khan: (z) Has the attention of
Government been drawn to the report published in the issue of the Statcs-
man of January 9, 1929, page 10, under the heading ‘“Kumbh-Mela—Pro-
posed new station to cope with traffic’’?

(b) Tf so, will they please state if the statement made therein, ‘‘the E. L.
Railwny contemplate the building of & new station, near the junction of the
two rivers at Allahabad, sufficiently large to cope with the next Kumbhmela
traffic and the rush of pilgrims during the mela ', is correct?

Mr. A, A, L. Parsons: (a) Yes.

(b) There is no mospect of the remoddling, if it is undertaken, being
completed by the time the next Kumbhmela takes place.

REPORTED DECREASE IN THE CusToMs REVENUE FOR DECEMBER.

166. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been drawn to the report published in the issue of the States-
man of January 10, 1929, page 7, under the heading ‘‘Customs Revenue—
Big drop in December figures''? _

(b) Tf so, will the Government please state if the figures reported are
correct?

(c) If so, will they please state the cause or causes of the big drop inv
December figures, as reported?

The Honourable Sir George Schuster: (a) The reply is in the affirma-
tive, '

(b} The figures are gubstantially correel

(¢} The December figures usually show a considerable drop, as com-
pared with the November ones, presumably due to Christmas holidays.
T iy add thet the figure for November, 1928, was unusually high, making
the drop in December, more noticeable.

MARKETING OF INDIAN TIMBER.

167. Khan Bahadur Sarfaraz Hussain Khan: (C'I} Has the attention of
Government been drawn to the report published in the issue of the States-
man of January 10, 1929, page 8, under the heading ‘‘Indian Timber'’?

(b) Tf so, will they please state if they have considered the Tenth Report
of the Imperial Economic Committee on ‘‘the preparing for markets and
marketing of timber’'?

(¢) If so, have they arrived at any decision?

(d) If so, will they please communicate their decision to the House?

Mr. G. 8. Bajpai: (a) Yos. _

(b) to (d). So far as the Government of India's own forests are con-
cerned, an active policy of utilising the demand abroad for their timbers is
being pursued. The question, in so far as it affects the ma.rkating' of tim-
bers to be found in provincial forests, is one for the T.ocal Governmerts.
concerned {o-consider. The report referred to by ‘the” Honourable Mem-
ber has heen hrought to the notice of Loca! Governments.
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EXISTENOE OF SLAVERY IN PARTS OF BRITISH INDIA AND BURMA.

168. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been drawn to the report published in the issue of the
Statesman, of January 12, 1920, page 16, under the heading ‘‘Slavery
abolished in Gwadur—British effort’'?

(b) 1f so, will the Government please state if the statement made there-
in, ‘‘the slavery was abolished in all territories under the sway of the Sultan
of Muscat’’, is correct?

(c) Will Government please also state if slavery still exists in parts of
British India and Burma ?

(2) If so, in what part or parts?

(e) If the answer to (c) be in the affirmative, will Government please
state what steps they propose to take, and when, to abolish this moral evil
from British India and Burma wherever it exists

8ir Denys Bray: (¢) und (b). Yes. Government have no information
beyond that conlained in the newspapers.

(c), (d) and (e). I would refer the Honourable Member to my answers
to similar questions put by him on the 29th August, 1927 and 4th Septem-
ber last. The anti-slavery operations are being vigorously continued and
expeditions are again visiting the affected areas.

DEATHS OF THE HONOURABLE MR. S. R. DAS AND LALA
LAJPAT RAIL

The Honourable Mr. J. Orerar (Home Member): Mr, President, a
passage in the speech which we have just heard from His Excellency the
Governcr General wag a melancholy reminder of the fact that, since this
House adjourned last September, the Indian Legislature has lost two
of its prominent Members. In view of what hag fallen from His Excel-
lency, I propose, with your permission, to add only a very few words,
though I should be most reluctant to pass over this occasion in silence.
The late Law Member, the Honourable Mr. 8. R. Das, was not a Member
of this House, but he frequently occupied his place on this Bench and
participated in our debates. I am sure every section of the House will
unite in a real feeling of regret that his familiar figure will not be seen
again in our midst. We on this Bench have to deplore in his death the
loss of a colleague whose advice and assistance we found invaluable and
whose genial and kindly temperament endeared him to us all. In him
the country and this House have lost a distinguished lawyer and a generous
and devoted son.

The death of Lala Lajpat Rai hag deprived the House of one of its
most conspicuous and striking personalities. Those of us—and I am
among the number—who had the exzperience of taking part with him
in debate, or the privilege of friendly and private conversations with him
could not but have been impressed by his manifest sincerity and earnest-
ness, Whatever political differences there might be—and I cannot disguise
that in my own oase they were often and necessarily profound—no one
could fail to recognise his deep devotion to the causes he advocated and
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his intense and active golicitude for the poor, the weak and the suffering.
This House will long be sensible of the vacancy which he has left and
in him too the country will deplore the loss of an ardent and indefatigable
spirit,

The sympathies of every Member present will, I am sure, flow forth
in full measure to both the families which have been so grievously bereaved.

Pandit Mot{la]l Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Bir, with your permission I desire to associate thig side
of the House with what has been said by the Honourable the Home
Member. The late Mr. 8. R. Das, though not a Member of this Assembly,
was often amorig us, and we had ample opportunities of meeting him
and appreciating his high qualities. He brought with him a high reputa-
tion a3 a lawyer, which he maintained fullv on the floor of this House.
His genial disposition and his unfailing courtesy will, I am sure, be
remembered by all with whom he came into contact. We join in offering
hig family our condolence and sincere sympathy which we beg you to
oconvey to them,

By the death of Lala Lajpat Rai the public life of this counfry has
suffered an irreparable loss.  His activities in thia House, remarknble
as they were for the fearless exposition of popular rights, were but a
trifle compared with the great services which he rendered to his country
outside thie House. Those servicen began at a time long before the
birth of this Assembly under its present constitution and long before
the birth of its weaker predecessors. From his early youth, Lala Lajpat
Rai dedicated his life to the service of the land of his birth, and fo
the last brenth that he hrenthed, he never faltered in oarrving out the
resolve to mive to the countrv the hest there was in him. He wag
universally loved and honoured for hig intense patriotism and for his great
sacrifices and rufferings for the cause so denr to him. He war not a
mere politician, but a trne statesman. Nor were hig activities confined
to the political cphers. He was a great educationist, an ardent reformer—
in fact there was hardly any public movement of a nation-building
charncter with which he was not assaciated closely and in which he did
not take a prominent and nn active part. Hia death, Sir, leaves a void
in the public life of this country which it will be very difficult to fill
in the near future. We on this side tender our mournful tribute of
respect to his undying memory and our sincere condolence and sympathy
to his family and to the nation at large.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
’\:[nh:mmlndan Rural): 8ir, T join the previous rpeakers in expressing our
fincere repret at the loss which the country has sustrined at the death
of Mr. ﬂ..R‘ Das and Tala Lajpat Rai. Mr. 8. R. Das was an earnest
lover of his country. Unfortunatelv, we differed with him in our politieal
views, but no one ever doubted the sincerity and the earnestness of his
character, and no one cver doubted that he was as earnest a lover of
the motherland as anv one elre. He wns all his life anxious to promote
the good of the country in the best way he could: and particularly he
very well recognised the necessity of building up an institution on the
model of the great public schools of England, wherein character would
be attended tn. ns much as intellectual edueafion. Tt ig to me. alike fo
many of us. s matter for sincere and deep regret that he should not
have been able to see the fulfilment of the object for which he lahoured

b4
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irwesddntly and for which he had collected a large fund. I join with
ey friends in extending our sincete sympathy to the members of the
bereaved family. ¢ C

~ As for Lala Luajpat Rai, I do not know what I should say. His loss
bina bean ‘4 pevers blow to the vountry, and to many of us who were closely
assooiated with him nearly all his life. 1 do not know of any other
man who has lived within the last fifty or sixty years in India, who
was a greater lover of his country than Lanla Lajpat Roi. BSincere and
cartielt, intensely devoted to the cause of the motherland, from the earliest
reﬂ(’)ﬂ of his life, from the time when he loft college, there was one
dea present in his mind, oppressing his mind. That was to raise his
country from the unfortunate distressing position into which it has fallen
to its proper place among the nations of the world. Leaving the college,
he dévoted the best part of his time and energy to the building up of
that great institution which is known as the Dayanand Anglo-Vedio
College at Lahore, for which he laboured along with Laln Hansraj. From
the earliest period of hig life he also took a prominent part in the
politice of the "aountryi In 18098 he wrote o pninphlet, an open letter
to' Bir Sayed Ahmad in which he poutred forth his soul in the devotion
of the motherland. And from that time up to the last moment of his
life, as Pandit Motilal Nehriy has aaid just now, up to the last breath
of hig life, there was one constant “thought presetit in hix mind and that
wae how to lift the country from its present positioh to its proper place
amonyg the reveral nations of the world. He was fearless in the advocacy
of the cause ‘of the country. He suffered much and unjustly in the
servise of the country. But never daunted, he pursued his course and
pursued it to the last moment of his life. He wns a great friend of
education. he was a great friend of the depressed classes; there was no
_ aspect of national life which did not appeal to him and which did not
receive some part of his attentlon and ‘devotion. In the field- of religious
reform, through the Arva Samaj he tried to build up charadter among his
fellownwn; of social reform. he was a great préncher all his life;
educational work he carried on wherever he was; and politieal work he
devoted himeelf mainly to. Very few imagined ‘that he would pass away
8o soon from our midsh. after writing that heok which will long be
remembered, the ‘‘Unhappv Tndia’’ in which he expressed in an wnhappy
frame of mind the present condition of his eountry. T have known, T
have had the privilege of heing associated with nearly all the best workers
in this country during the last 50 or 60 vears; but I have not known
ahy one who was more intenselv oppressed with the feeling that the
eountty was s, much in the present degraded position as Lala
Lajpat Rei was. He was an extremely sensitive soul. He felt for the
honour of the motherland as deeply as any other son of the motherland
Bas done. He also felt the humiliation. the degradation, therefore sll
the more keenly. Tt was most deplorable that, just before his death,
he shovld have received that disgraceful attack which was made upon
hitm at Lahore. T saw him a few minutes after that attack was made.
T wat onlv n few pacew.béhind him, at his request staving in the tonga
betauee I was not Wuffitiently strong to be there. T wish to say it
beeause it is due to  Wis memorv. Neither he nor T had of course the
desire tn take that demonstration to the station; but having reseived &
silly atrd fHepgnl ovder from the Magistrate of Tiahore saying that those.
vho went withthe demonstration to the station would be arrested and
be faker. into custody, we thought that we ocould not leave the young
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men and others who were gouing to make  that demonstration, to share
that iate alone und by themselves. We felt it our duty to go at the
‘heud of the derucnstration. We felt that if the Goverwment of India or
the Govermments of - the provinces considered it their duty to invite
Indians of positicn to greet or welcome the Simon Commission in order
to prove to the world and to the Commission that thero was s body of
opimon which welcomed theh, it was equally the right of the people,
that is those who did not agree with the Commission snd did not wish
to welcome the Commission, to show bto the -Commission: and to the
world, that they did not welcome the Commission. We felt that thero
wus nuthing sbsolutely wrong-about it, nothing illegal about it; and it
wus under that feeling that Lala Lajpat Rai hesded the demonstration.
4 saw him o few minutes aiter the attack, and 1 am sorry to say lsaw
hiin threc imes after that, but 1 never saw him happy again. It seemed
that the etect und the shwme of the attack had gone down deep into
his heary, and it is u painful thought to e, a8 to so many others here,
that his hfe should have énded with that unbappy thought in. him, and
thuy the Government of the Punjab and the Government of India should
huve lost the opportunity of making an spology tu him for an attack
which in any other country would huve provoked the grealest indignation
und would have made the Govarnment bow to public opinjion, 1 am
sorry, Bur, 1 have been led away into these digressions . ., ¢

Mr. 'Preaiynt: You have been.

Pandit Madan Mohan Malaviya: But I felt they should be made
here und were due to the memory of the late Lala Lajpat Rai. [ moutn
in him the loss of a personal friend and a very much venerated friend.
His purity of churacter, lus sincerity and earnestness, hig intense devotion
to the motherland, his fearless advocacy of the cause of the motherland,
hig earnest desire that India should be free and take its place among the
comity bof nations, have gone with him; but it hag left this painful
duty upon us that we should endeavour tc do the best we can to
achieve the object he had in view. 8ir, I join with my friends in offering
& tribute of respect to his memory and our sympathy to the membaers
of his bereaved family, ) ’

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber; Indian
Commerce): Sir, 1 uskociate myself with all that has fallen from the pre-
‘vious speakors regarding the sad deaths of Mr. 8. R. Das and Lala Lajpat
Rui. Regarding Mr. 8. R. Das, few of us suspected, when we left Simla
last September, that we would not meet bim here again, although many
of us knew that Mr. Das was keeping very poor health. Our sympathy goes
out to Mrs. 8. R. Das in her great bereavement, and our sympathy is the
greater because the lady could not see her husband alive, although she hasten-
ed from Bombay to Calcutta to see him bofore his death.

Regarding Lala Lajpat Rai, a lot, Sir, has been said before now both
in the Press and on the platform. Lalaji's name will go down to future
generations as one who gave the best in him for the uplift of India from'
her present condition. Pandit Madan Mohan Malaviya has referred to one
of the most tragic incidents connected with Lala Lajpat Rai's death. All
that I will aay, Sir, i that each one of us, Indians on this side of the
House at least, feels that the blow given to Lala Lajpat Rai, whatever the
. eXcuse might have been, for it was a blow given to each ome of us. Buch
high-handedness would not be tolerated in any other eountry except under

.
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the Indian constitution under which we are at present, and none of us will
feel as if we had done anything for Lalaji’s memory unless we do our best
to get the present constitution changed to one which will make incidents
like these impossible to occur in future. 8ir, I associate myself, and the
whole P’arty to which I have the honour to halong, with the Resolution that
has been moved by the Honourable the Home Member,

8ir Darcy Lindsay (Bengal: European): Sir, on bebalf of our Group I
join in paying humble tribute to the memory of these two distinguished sons
of India, whose logs she can very ill-afford. With Mr. 8. R. Das I had

. & personal and intimate friendship of twenty years’ standing. I am there-
fore in a better position to testify to his steadfastness of purpose and devo-
tion, at great personal sacrifice, to the motherland he so dearly loved.

Lala Lajpat Rai was known to me only as a Member of the Assembly.
While in some matters we might not have seen eye to eye with him, I can
state with all sincerity that we always found him a generous and kindhearted
friend and we admired him for the great vision he had so steadfastly before
him of the advancement of India to nationhood and the upliftment of the
masses. Bir, we join wholeheartedly in the expression of condolence that
has been offered by other Members of the House.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Bir, on behalf of the Central Moslem Party, I
associate myself with the sympathy expressed by the different sides of the
House with the families of the late Mr. 8. R. Das and Lala Lajpat Rai. I
had not the honour of associating much with Mr. 8. R. Das, except in that
noble cause, which he had so much at heart, of starting a public school for
India. In that I had the privilege of meeting him quite often and noticing
the enthusiasm which he showed in pushing on that most essential scheme
for the building of the character of the youth of India on the lines of the
English public school system. I was in fact greatly charmed with the man-
ner in which he advocated that cause. As regards his other qualities, Sir, I
know that he was an eminent lawyer before he came to the Government of
India; but there was another side of his character, the nobility of his heart,
of which I saw several proofs in my short association with him.

As regards the late Lala Lajpat Rai, I knew him more thoroughly than I
knew Mr. 8. R. Das. I need hardly say much on his enthusiasm in advo-
cating the cause of his country, as several detailed and eloquent remarks
have been made by previous speakers on the subject, but I must say this
much, that whenever he was convinced of a matter, whether he had to
change his mfind, or whether he was to follow some previous scheme, he
put his whole heart into the work before him. He was an earnest worker
and whatever he did he did it most enthusiastically and sincerely. Some
of his traits of character were specially pleasing to a man like myself be-
cause he regembled us in so many ways, and that is one great reason why
I associate myself, on behalf of my Party, with the remrarks passed about
hie work and character.

Mr. President: It is with a heavy heart that I rise to associate myself
with the expressions of regret which we have %unt heard. In the death of
Mr. Das the Government of India have lost a valued colleague, whose sincer-

ity was beyond question, and whose courage of convistion was proverbial.
India indeed has lost an emjnent lawyet.
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In the death of Lala Lajpat Rai this Assembly has lost a leader of the
front rank. Indio has lost & true and a great nationalist and a fearless
fighter in the cause of freedom.

Lala Lajpat Rai’s death is not only a loss to this House and a loss to
India, but a loss to the world. The world has lost a staunch internationalist
who fought for human progress all round. It will be my duty to convey the
condolences of the House to the families of the departed.

GOVERNOR GENERAL'S ASSENT TO BILLS.

Mr. President: 1 have the honour to inform Honourable Members that
the following Bills which were passed by both Chambers of the Indian
Legislature have been asscnted to by His Excellency the Governor General
under the provisions of sub-section (1) of section 68 of the Government
of India Actl:

The Hindu Inheritance (Removal of Disabilities) Act, 1928.
The Indian Mines (Amendment) Act, 1928.

The Indian Succession (Amendment) Act, 1928.

The Indian Trade Unions (Amendment) Act, 1928.

The Indian Income-tax (Amendment) Aot, 1928.

The Match Industry (Protection) Act, 1928.

The Repealing and Amending Act, 1928.

The Madras Balt (Amendment) Act, 1928.

The Indian Insyrance Companies Act, 1928.

The Indian Buccession (Second Amendment) Act, 1928.

BILL. AMENDED BY THE COUNCIL OF STATE LAID ON THE
TABLE,

Secretary of the Assembly: Bir, the following Message has been received
from the Secretary of the Council of State to the Secretary of the Legis-
lative Assembly ::

“I am directed to inform you that the Bill to alter the order in which certain
heirs of a Hindu male dying intestate are entitled to succeed to his estate, which
was d by the Legislative Assembly on the 22nd March, 1028, was passed

the Council of BState at its meeting held on the 26th Beptember, 1988, with 1}:{
amendments indicated in the attached statement,

The Council of State requests the concurrence of the Legislative Assembly in the
amendments."’

Sir, I lay on the table the Bill as amended by the Council of State.

'Pandit Hirday Nath Kunsru SAgm Division: Non-Muhammadan Rural):
May I ask when the Honourable the Home Member proposes to make a
statement with regard to the course of business for next week?

Mr. President: The Honourable Member might wait.

Pandit Hirday Nath Kunsgru: I ventured to put the question as it wds
the usual custom to make the announcement immediately after question
:;Eie‘;hbut if the Honourable Member chooses to make it later, I will wait
4ll then.



STATEMENTS LAID ON THE TABLE.

'Ntﬂﬂmn or Eupmmss oF ‘EAcH COMMUNITY IN THE OFFICE OF THE DIREOTOR
OF C1viL AVIATION IN INDIA.

The Honourable Sir Bhupondn. Nath Mitra (Member for Industries and
Labour): Sir, I beg to lay on the table the information promised in reply
to questions ‘Nos. 597 and 599 asked by Messrs. Gays Prasad Singh and
8. C. Mitra, respectively, on the 17th S8eptember, 1928, regarding the num-
‘ber of employess of the Office of the Director of Civil Aviation in India
“speoifving their communities, ete.

Statemsnt «hawmg present substantive pay of the employees of the Civil Aviation Office
- " and the date of their appointment to that Office.

|

N N P— Deslgnation ;mm.lvﬂnm et | Romark
0. ame. munity. . men V| marks.
" : Iy, | Awiation Ofice.
_ Ra.
1 /Mr. EE W. F.!Anglo-Indian. ' Superintendent. | 500 | 11th  January | Tranaferred from
Rodgers. ] | 1927. tub?hﬂ.mnt
of _ Industries
and Labour.
2 |Mr. J. Hamilton . | Anglodsdian. | Assistant +| 390 |stn Devember Ditto.
3 | Mr. Parmanind . | Hindu . Aslstant 210 "1?:7 January
. .l{nxl_dar,lhlh . {‘Hindu . .| Assistant , .| 260 | 23rd  Jenuary
5 |Mr. J. B. Fegredo . | Anglo-Indian. | Assistant 162 |27th  February Ditto.
“18 | U, P Mokerjoe . | Mindu . Clerk 70 1t January

7 | Miss M, Trutwein . | Anglo-Indian.

|

|

|

Jow .

' | 1ee7
|

I

I

l

Olerk . .| 120 |s30th April 1997,
8| Mr. Hamid Hasen . | Mubammadan ' Cierk . . ,uth Janvary
.. nlmn.'lla.& « - .|Hindu . Btenographer l'mh AprH 1027,
. W yMe, - Muhsmossd | Muhssswoadan | Draftsman i January

Ahmad.

ExTRA PAY FOR A8SISTANT DIRECTORS-GENERAL OF THE PosT OFFICE.

;’fhﬁ Hmnnhlo Sir Rhﬂpanin Nath Mitea (Member for Industries and
"Labour): Sir, I beg to lay on the table the information in supersession of
the reply given on the 18th September, 1928, to the Supplementary Ques-
tion to Starred Question No. 851 put by Mr. 8. C. Mitra regarding extra pay
dor Assistant Directors-General of the Post Oﬂiue

“he” Assistant Directors-General of the Post Office receive & tpecial pay of Ra. 125
't 'Ra. 150 ue the case may be, in addition to their grade pay.

(184 )
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ELECTION OF THE PANEL FOR THE STANDING COMMITIEE ¥OR
THE DEPARTMENT OF INDUSTRIES AND LABOUR.

The Honourable Bir Binpendrs Nath Mitra (Member. for Industries and
Labour) : Sir, I beg to move: '

“That this Assembly do proceed to elect in the manner described in the rules pub-
lished in the Home Department notification No, F. 49, dated the 22nd August, -1022,
as amended by the Home Department notification No. D. 784-C, dated the 30th
January, 1824, a panel consisting of 9 memhers from which the members of the
Standing Committee to advise on subjects in the Department of Industries and Labour,
will be nominated.” . -

Mr. President: The question is:

“That this Assembly do proceed to elect in the msauuer described in:the rules pubs
lished in the Home Department notification No, ¥, 4B, dated the 22nd August, 1922,
as amended by. the Home Department notification No. D. 784-C, dated the 30th
January, 1%4’: a panel consisting of 9 members from which the members of the
Btanding Committes to-advise on subjects in the Department of Industries and Labour,
wilk be nominated.” . ERN

The motion was adopted.

ELECTION OF A MEMBER TO REPRESENT THE LEGISLATIVE.
ASSEMBLY ON THE COUNCIL OF THE INDIAN INSTITUTE OF
SCTENCE, BANGALORE. ;

Mr. G. 8. Bajpai (Secretary, Depuartinent of Kducstion, Health md
Lands): Sir, I beg to move: .

““That this Assemhly do proceed to elect, in such manner as may be. approved by.
the Honowrable the Prosident, a member to represent this House on the Council ;o¥
the Indian Institute of Science, Bangalore, in pursuance of the provisions of clanse ‘9:
secondly, of the scheme for the sdminiatration and management of the properties and:
funds of the Instifute, which was apublished in the Gazette of India with the notifica-.
tion from the Department of Industries and Labour, No. I-10(T), dated the 12th
February, 1926, vicr Bir P. 8. Sivaswamy Aiyer, K.C.8.T.., C.LE., whose term of'
office has expired.”

Mr. President: The question ix:

“That. this Assembly do procoed to elect, in such manner as may be approved by
the Honourable the President., a member to represent this House oo the Council of
the Indian Institute of Beience, Bangalore, in pursuance of the provisions of cluuse 9,
secondly, of the acheme for the administration and manngement. of the pruperties and
funds of the Institute, which was published in the Gazette of India with the notifica-
tion from the Department of Industries and Isbour, No. T-1HT);, ‘dated: the 12th
February, 1026, vies Sir P. B. Sivaswamy Aiyer, K.C.8.1., C.LE., whose term .of
office hian expired.”

The motion was adopted.

ELECTION OF FOUR MEMBERS FOR THE COOMMITTEE ON
PUBLIC ACCOUNTS. '

The Honourzble Sir George Schuster (Finance Member): Bir, T beg to

movea.;

““That the non-official Members of the Assembly do proceed to elect, in-the manner
required by rule 51 of the Indian Legislative Rules, 4 Members. to be .mambers of. the
Committee om Pablic Accounts in place of the' # membetn who have retired in
accordance with sub-rule (4) of the same rule.” ' : : :
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Mr. Preaident: The question is:

“That the non-official Members of the Assembly do glrooeed to elect, in the manner
?qnird by rule 61 of the Indian Legislative Rules, 4 Members to be members of the
ommittee on Puoblic Accounts in place of the 4 members who have retired in
accordance with sub-rule (4) of the same rule.”
{

The motion was adopted. '

‘EIJE(}TION OF MEMBERS TO THE BTANDING ADVISORY COM-
MITTEE FOR THE DEPARTMENT OF INDUSTRIES AND
LABOUR, THE COUNCIL OF THE INDIAN INSTITUTE OF
SCIENCE, BANGALORE, AND THE PUBLIC ACCOUNTS
COMMITTEE.

Mr, President: I may inform the Members that, for the purpose of elec-
tion of Members to the Standing Advisory Committee for the Department
of Industries and Labour, the Council of the Indian Institute of Science,
Bangalore, and the Public Accounts Committee, the Assembly office will be
open to receive nominations.up to 12 NooN on Wednesday the 80th January,
1929. The election for the Standing Advisory Committee for the -Depart-
ment of Industries and Labour, if necessary, will take place in this Cham-
ber on Monday, the 4th February, 1929. The election for the Couneil of
the Indian Institute of Soience, if necessary, will be held on Tuesday, the
5th February, while the election for the Public Accounts Committee, if
necessary, will take place on Wednesday, the 6th February, 1929. The
olections will be held in accordance with the principle of proportional
representation by means of the single transferable vote.

STATEMENT OF BUSINESS.

The Honourable Mr. J. Orerar (I.eader of the House): Bir, with your
permission, T desire to make a statement as to the probable course of Gov-
ernment business in the week beginning February, the 4th. The House
will sit, o8 at present arranged, on Monday, Tuesday, Wednesday and
Thursday, all of which davs have been allotted for Government business.
On Monday, the 4th, a motion will be made to take into consideration the
Bill to amend the Indian Limitation Act, as passed by the Council of State.
Thereafter a motion will be made to refer to Select Committee the Bill to
amend the Workmen's Compensation Act. On that day, if time permits,
and otherwise on the following day, a motion will be made for leave to
introduce the new Public Safety Bill, of which copies are being circulated
to Honourable Members to-day. Copies will also be available from to-mor-
row in the Notice Office. If the motion is carried, I shall proceed to move
that the Bill be referred to a Select Committee,



APOLOGY FROM MR. BYRT, CORRESPONDENT OF THE TIMES
" OF INDIA, AND FROM THE PROPRIETORS OF THE TIMES OF
INDIA.

Mr. President: Before I adjourn the House, I should like to make
reference to one matter. Honourable Members will recollect the gjreum.
stances in which the Leader of the Opposition brought to the notice of this
House the conduct of two journalists in the Press Gallery during the last
session. The charges agsinst them were that they had made criticisms
and remarks reflecting on the conduct of the Assembly and impartiality of
the Chair.

After full discussion, the House unanimougly left me to deal with the
oftenders, and I cancelled the Press Passes of Mr. Rioce, of the London
Daily Telegraph and of Mr. Byrt, of the Times of India. In doing so, I
made it clear that neither of these journalists would be permitted to re-
enter the Press Gallery until they and their respective newspapers had’
apologised in fitting terms for their conduct, and such apologies had received
adequate publication in the Press.

1 have now received an apology from Mr. Byrt, correspondent of the
Times of India, as also an apology from the proprietors of the Times of
India, and I propose to read them to the House:

Apology from the Proprietors of the Times of India:
Times of India,

Bombay,
21st January, 1029..

ltTo .

The Honourable Mr. V. J. PareL,
s President of the Indian Legislative Assembly.
m!

In the record of the Proceedings of the Indian' Legislative Assembly on 14th-
Beptember last, there is a of a discussion during which a certain Despatch.
appearing in the Times of India of Bth Beptember was arraigned.

The passages quoted from the Despatch under reference were as follow :
I. (In reference to the establishment of a Beparate Assembly Becretariat) :

The Home Member this afternoon made his promised statement in reply to that
by the President yesterday in regard to the institution of a separate Assembly -
Secretariat. A deal of publicity has been done in preparation for this discus-
sion, in order, apparently to prejudice the Government position. Your correspondent .
makes no nug&estion that this publicity was inspired by anybody. When the subject
began to fill the air some time ago he asked in a proper oéoitl quarter whether any,
information could be given about it and was given, as a courtesy to the President,
a polite but decided answer in the negative.

IL. (On the point of order raised when Government first desired to move for
consideration of the Public Safety Bill):

The President then, without mentioning the Government’'s plea of urgemcy or
referring to what the Law Member had said, ruled thet as copies of the Bill had
not been made available for three days the matter should stand over.

These passages have been interpreted as an insinuation of partislity against your-
self as President of the Indian Legislative Assembly, May w?murz - gu sndyotho-
House without qualification, fully and frankly, that no insinuation of partiality was
intended ; and that anything in the Despatch in question which may seem to impute-
artialily is withdrawn without qualification; and we offer to yourself and to the -

ouse our apologies for the appearance in our columns of anything which was open:
to any such construction.
‘ We have the honour -to be,

Bm, .
Yours faithfully,
(8d.) BENNETT COLEMAN & CO.
(187)
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. [Mr. President. ]
’ . Apology yrom Mr, Byrt:
e " The Times of India,
Bwiss Hotel,
Delhi, 21st January, 1829.

o

The Honourable Mr. V. J. Parm,
President of the Indian -Legislative Assembly.

8n,

. 'In the record of the proceedings of the Indian Legislative Assembly, dated 14th
Beptember last, there is a report of a discussion during which a certain despatch
of mine, which appeared in the Times of India of Bth Beptember, wps arraigned.

The passages quoted from the Despatch under reference were as follow :

1. (In reference to the establishment of & Separate Assembly Becretariat) :

The Home Member this afterncon made his promised statement in reply to that
by the President yesterday in regard to the institution of a separate Assembly
Becretariat. A good deal of publicity has been done in preparation for this dis-
cussion, in order, apparently, to prejudice the Government position. Your correspon-
dent makes no nu%iilem,ion that this publicity was inspired by anybody. When the
subject began to the air some time ago he asked in a proper official quarter
whether any information could be given about it and was given, as a courtesy to the
President, a polite but decided answer in the negative.

II. (On the point of order raised when Government first desired to move for con-
sideration of the Public Safety Bill):

The President then, without mentioning the Government’'s plea of urgency or
referring to what the Law Member had said, ruled that as copies of the Bill had
not been made available for three days the matter should stand over.

These passages have been construed into sllegations of partiality aghinst yourself
as President of the Indian Legislative Aaaemhly.g P y s

I desire to assure you and the House, fully and frankly, that no allegation of
pertiality was intended; that I withdraw without qualification anything in the
despatch in question which mafr seem to impute partiality; and that I offer you and
the House my full and unqualified apology for anything in the despatch which was
open to such construction. .

I have the honour to be,
B,
Yours faithfully,

(8d.) A. H. BYRT.”

It would, in my opinion, have been more courteous to the Assembly as
well as to the Chair if these apologies had been.tendered at an eatlier date
instead of their being put off to this late hour, for it is now some four months
gince I made it clear that apologies would have to be made. I have, how-
ever, decided to accept these belated expressions of regret as a sufficient
falfilment of the first condition laid down in my order.

The second condition to be carried out by Mr. Byrt and his paper was to

gee that these letters of apology received due publication in the Press. This

® condition should also have been fulfilled along with the first, but having

regard to the fact that an adequate apology has been made and will, in the

ordinary course, find due publication, I have decided to excuse the omis-

sion. I, therefore, direct that the Secretary do issue the necessary Press
Pass to Mr. Byrt on his compliance with the prescribed formalities.



REPORT OF THE ROYAL COMMISSION ON THE EAST AND
L ENTRAL AFRICAN TERRITORIES.

Pandit Hirday Nath Kunzru (Agra Division: Non-Muhammadan Rural):
:8ir, may I ask the Honourable the Home Member whether Government
propose to set apart a day for the discussion of a question of great import-
ance, to which attention was drawn by His Excellency the Viceroy this
morning. The Report of the Royal Commission on the East and Central
African Territories has been made public very recently, and I need not say
how important a document it is. It raises questions of fundamental import-
ance; it raises questions which are of a very highly controversial character,
which have aroused acute, bitter and prolonged controversies in this
_country and in East Africa. His Excellency announced that the matter
would be referred to the Emigration Committes. Now, Sir, if in dealing
with this Report we had had to deal only with a few details, that would
have been a different matter; but, as 1 have already stated, the whole sub-
ject involves questions of far-reaching principle, and I doubt whether any
ommittee could properly dispose of these questions without their being
firat considered by this House.

There is also another matter to which reference was made by His Excel-
lency the Viceroy this morning in this connection. His Excellency announc-
ed that it had been suggested to the Government of India that they should
send a Member of the Indian Civil Bervice to Kenya, who would be a Mem-
ber of the Kenya Executive Council temporarily for the discussion of the
report of the Hilton Young Commission. This too is a question of greal
importance and deserves early consideration. I know, Bir, that there is a
day set apart for the discussion of non-official Resolutions in February, but
1 take it that Government would like to proceed with this question with all
possible despatch. The question may be referred to the Emigration Com-
mittee at a very early date, and I hope it will be so referred. For this
reason, I would ask that Government should set apart a day for the discus-
sion of this very important question, and I am emboldened to make this re-
quest because the Government of India have in the past tried on the whole
t> the best of their ability, to espouse our cause and to voice our opinions
in regard to our grievances in East Africa. Our points of view being the
same, I hope the Government will find no difficulty in acceding to our
request,

The Honourable Mr. J. Orerar (Leader of the House): Sir, I shall be
glad to consider the suggestion made by the Honourable Member, but I
- cannot give any definite promise on the point.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
- 20th January, 1929,
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